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LEGISLATIVE ASSEMBLY. 

Saturday, 17th March, 1923. 

The AsstltIlbly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

QUESTIONS AND ANSWERS. 

RAILWAY SERVICE. 

570 .••• E. Jted4l Ga.ra: 1. (a) With reference to the reply given ~ 
sta1'l'ed question No. 466, will Government be pleased to state the 
definition of •• Railway Service"? 

(b) Do the staff employed on ordinary Secretariat work in the Rail-
way Department and the Office of .the Accountant. General, Railways. 
fall under the category of .. Railway Service .. '? . 

(c) Is there any difference in the condition of service between the 
Ministerial Staff of the Railway Department and other departments of the 
Govemment of India'? If so, what are the differences? 

(d) Is it not a fact that for the matter of pay, allowances and condi-
tions . of service the staff of all Departments of the Government of India 
Secretariat are considered as a homogeneous body? If so, how is it that 
the staff of the Railway Department. are treated differently,?' 

• 
2. Will the Chief Commissioner of Rai,lways be pleased to lay on the 

table a copy of the orders of the Government of India declaring the service 
of the Ministerial Staff of the Railway Department as "Railway Ser. 
vice •. quite distinct from " Secretariat Service •• ? 

3. Is the Office of the Accountant General. Railways, a part of the 
Railway Department or of the Finance Department? If the latter, how 
arlt' the ~ l employed therein treated as .belonging to .. Railway Service .. ? 

Kr. O. D ••• BiDdle,.: 1. (a) Railway service is ordinarily held to 
mean employment on railways and in the offices administering railways. 

(b) Yes. 
(c) There are no material differences. 
(d) Yes. The justification in ~  to passes is explained in (g) of 

reply to question No. 446 on ~ March 1923. 

2. There is no such ,prder, nor in view of thc reply to Part 1 (a) of tit(\ 
question any necessity for it. 

( 3599 ) A. 
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3. The Arcountant General, Railways' Office like other offices of auditors 
attached to State Railways perfonn dual functions concerning both the 
Fina.nce ,\:ld the Railway D ~  

II. K. Reddi Garu: How many first and second class tickets by way, 
oj these cOl:cessions were issued and what is the money value of the 
tickets so if-sued? 

Mr. C. D. II. Hindley: I must have notice of that ~  but I 
think a similar question has already been asked. 

GRANT OF PASSES CONSIDERED IN FIXING SALARY. 

571. *11. K. Reddi Garu: (a) With reference to the reply given by 
Mr. Hindley to part (d) of Sir Deva Prasad Sarvadhikary's starred ques-
tion No. 446 stating that the additional emoluments received by the Staff 
of the Railway Department in the shape of passes and P. T. O.'s were 
taken in account in fixing their salary, will the Finance Member kindly 
state why it was considered necessary to place them in a better financial 
position than the staff in other Departments of the Government of India? 

(b) Is the Government aware that· men belonging to other Depart-
ments of the Government of India are willing to get their services trans-
ferred to the Railway Department if possible on a reduced scale of pay 
provided the free Railway passes continue? 

(c) Do Government propose to take steps to remove this disparity? 

lIi. C. D. K. Hindley: I have been asked to reply to this question. 

(a) The grant of passes at the discretion of :&.ilways concerned is an 
incident ot ;'ailway service. The trifling monetary value of this concession' 
dues not Justify differentiation in scales of pay. 

(b) No. 
(c) In ~  of (a) above, :his question does not arise. 

Sir Deva PrasadSarvadhikary: What is considered to be railway 
service in this connection? Is service with the Railway BOQrd railway 
BE-rvice for these purposes? 

Mr. O. D. K. Hindley: Perhaps the Honourable Member did not hear 
the first part of my reply to the first question which I will repeat: 

., Railway service is ordinarily held to mean employment on. railwap 
:lnd in the offices administering railways." 

UNSTARRED QUESTIONS AND ANSWERS. 

SELECTnN GRADE POST OFFICES IN THE BENGAL AND ASSAM CIRCLE. 

236. Rai '1'. P. Kukherjee Bahadur: (a) Will the Government be plE'ased 
Lc state why important urban municipal to\'! os and fonner head Post offices 
such ae; Dum-Dum, Naihati, -Kanchrapara, Ranaghl}t, Katwa,Serampore, 
Kushtia,' RampurD.at, Kharagpur have not been taken in- the group-
of selection grade Post offices in the Bengal and Assam circle? 
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(b) Do the Government propose to enlist them in place of the fonow-
ing unimportant stations, viz., Habibganj, Karimganj, Bhairab, Jhalakati, 
Patuakhali, J amalpur and Feni? 

Oolonel Sir Sydney Crookshank: (a) and (b) The list of selection grade 
appointme'lts sanctioned for the subordinate Postal service on the recom-
mendations 01 th,! Postal Committee, 1920, included such appointments as 

. could ~l  ba classified as supervisory or were otherwise sufficiently 
importanll(; be placed on higher rates of pay than the time-scales provided 
for officials performing the ordinary clerical work of the Post Office. The 
C!uestion ,: .. bp.the!' any alterations are necessary in respect of the list of 
sdection grp.dt:: appointments in the Bengal and Assam Circle is under 
examination. 

POST OFFICE AT NARAYANGANJ . 

. 237. Rai '1'. P. 'Mukherjee Bahadur: Will the Government be pleased 
to stale (a) the extra expenditure required to meet tIre cost of 8 2nd head 
office at Narayanganj and (b) anoth-er Superintendent of Post Offices for 
Narayanganj Division, (c) under what circumstances was such expendi-
ture sanctioned by the Government of India? (d) Were not head Qffices in 
sub-divisional towns abolished under some priIiciple? (e) Will the Director 
General kindly explain the altued circumstances, which justified him to 
advise the Government of Indie for deviation from that principle? 

Oolonel ~  Syuey Orookshank: (a) Rs. 134 a month. 

(b) Rs. ~  a month in the office establishment of the Superintendent. 
No new <lPpointment ~ Superintendent was created; an existing appoint-
ment was transferred from the reserve to the administrative staff. 

(c) OWl!lg to urgent administrative necessity. 
(d) The general principle ordinarily followed is to have a head post 

office for each revenue district, but occasionally it becomes necessary to 
dt'part from that principle in the interests of administrative convenience. 
The question of reducing the Nar'lyanganj head post office to the status of 
a sub-offi3e and of abolishing the N arayanganj Postal Division, as a measure 
of retrenchment, is however under consideration. 

(e) The T.umber of offices under the Dacca Head Office was very large 
aDd it was hecoming increasingly difficult to exercise an effective control 
(jI\1er them. There was also coIigestiOn of work in the Dacca office itself. 
It was ful'ther reported that the Europear. and Indian' residents as well as 
the Cham her of Commerce at Narayanganj desired that the status of the 
cffice should be raised to that of a Hea<} Office. 

EXPIDiDITURE INCURRED FOR THE lNCRCAPB COMMITTEE. 

238. Rai T. P. Mukherjee Bahadur: Will the Government be pleased 
to state the amount of expen"iture incurred for the Inchcape Committee 
and lay on the tahle a statemrnt showing the details on each head? 

The Honourable sft. Basil Blackett: A statement is laid on the Table 
gh'ing the information asked for. 

A 2 
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Statement 81totD;ng detail, of the ezpeme8 i"cur1'ed or likely to btl incurred up to 31d 
AlMch 19S3. in OO1tnection tDith the appointment of the [ncheape Committee. 

SUlUUBY 01' THB EXPBNSBS. 

(1) Retrenchment OlBoe 
(2) Special Officer. Finance Department (Ordinary Braneh). 
(8) Finance Department (Military Branch) 
(4) Military Estimates . 
(5) Retrenchment Committee proper 

Total 

R8. 

45.108 
31.151 
15,000 
19,000, 
86,442 

1,96,701 

EzpenditU1"e incurred in connection tDith the prelimi7lM'!I work of thtl Committee (i.e .• 
~  Office). 

Pay of Secretary to the Government of I ndia., Retrenchment 
Office, from 6th J nly 1922 to 3lat March HI1I3, at KI. 4,000 

RI. .... P. RI. ....P. 

per meDllem 35.355 0 () 

EnG6Li."_,.t. 
1 Stenographer from 3rd .July 1922 to 19th January 1923 at 

R8. 306 a month and from 20th J annary 1923 to 31st March 
1923 at "s. 315 per meruiem. . . • . . 

1 A88istant and Cashier from 7th .I nly to 30th September 1922 
at R •• 125 a month and from 1st October 1922 to 31st March 
1923 at Us. 175 per mensem . 

1 Typist from 15th November 1922 to 28th February 1923 at 
R8. 80 a month 

4 Peons (pl •• 1 engaged from 7th September 1922 to 3lat Dec· 
emb er 1!l22) . 

.dllofDafICu. 

Travelling allowance from Delhi to Bombay and back 
Simla. to Delhi 

~  allowances . 

Service Stamps 
Telephone charges 
Other chargee 

Delhi to Lahore and back . 

Total 

2.755 12 

1,400 13 

23211 

663 5 

1.224 0 
790 0 
344 0 
399 0 

279 0 
375 0 

1,250 0 

0 

0 

0 

0 
5.092 

0 
0 
0 
0 

2,757 

0 
0 
0 

1.904 

45,108 

rSpecial Officer in the FinallceDepartmellt (Ordinary Bra'flchj. 
Pay of the ~ l Officer in the Finance D l~  at 

R8. 2,260 from 22nd May· to 19th October and at 118. 2.360 
from 20th October to 31st March 1923 

Rs. 

24,6SS 

9 () 

0 () 

0 0 

9 0 
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B.tdli.ll1t,"'. Rs. 89. 
"1 Assistant from July GO October 1922. . . . . l,lZ2 
2 Stenographers t 1 from ~  J nne to 30th November 1922 at 

R •. 176 per men&em. from lit December 1922 to 28th Febru-
ary 1923 at HI. :lOO per DleDBeDl and for Mareh 1923 at 
Rs. 176 per mensem, and 1 from 5t.h September to 24th 
October 1922 a.t Rs. 176 per meusem) 

1 Clerk for October 
2 Typists ~  
2 Peons 

Allowaflt'u. 
'Tl'a.veiling a.llowance from SiIlila to Delhi-

(i) Officer on Specia.l Duty 
(ii) Office establishment 

Simla Honse Rent . . 
!;eparation allowance. • 
'Gra.in Compensation a.llowance 

Stationery a.nd Printing 
.carriage of Records 
PORtAge and telegrams 
~  Charges 

Total 

:.1,030 
156 
449 
363 

265 
836 
54() 
300 
U 

250 
132 

20 
50 

FinafICe Department (Military Branch). 
Expenditure due to appointment of additional Financ;a.l Adviser, 

while JIIr. Mitra was engaged on preparatiou of case for 
Committee . 

Total 

Military Estimates. 
Additional coat incurred in connection with 1!pecial duty or Major 

Gemral Charles a.nd Colonel Wigram 

Tota.l 

Retrenchment Committee proper. 
I.-Subai.t.ftee 4110fD4f1ce at Rs. 1,600 a month-

1. Sir Thoma.s 'a.tto (did not draw a.nya.llowa.nce). 
2. Sir Alexa.nder Murray from 8th November 1922 to 

2nd )la.rch 1923. 
3. fir R. N. Mookerjee· from. 9th November 1922 to 

24th February 1923. 
-4.. Hononra.ble Mr. Purshotamdas Tbaknrda.s from 6th 

November 1922 to 31st :-'larch 1923. 
6. Mr. D. M. Dala.I from 6th 1'ovember 1922 to 16th 

Ma.rch 1923. 
'6. Mr. J. Milne from 5th ;\ovember 1922 to 16th Ma.rch 

1923 . 
.,. Mr. H. It'. Howard from 6th November 1m to 16th 

March 1923. 
~  Sa.laryof Colonel J. C. Barding-Newman from 12th 

November 1922 to 16th February 1923 (pay at 
RI. 2,200 pM special pay atRs. 10 per diem). 

." 
Rs. 

6,747 

6,386 

5,945 

6,676 

6,675 

6,676 

7,933 

.,110 

1,963 

4.62 

31,161 

16,000 

16,000 

19,000 

19,000 

8608 . 
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I.-S.bnneflce allotoallce-contd. 

:"ubsistence allowance to Messrs. Dalal, Milne and 
Howard during the period of voyage to India and 
back (one month) at £100 a month. 

Salary of Mr. J. Milne to be re·imbursed by the India 
Office to Great Western Railway from 15th October 
1922 to 31st March 1923 at £1,750 per annum. 

II. - Traflel/ifl, olloflla"ce-
(a) Three 6rst class passages from England to India and 

back for Messrs. Dalal, Howard and l'<ilne at 
£78-10-0 each. 

(b) One single first class fare each from Bombay to iJelhi 
to lIlessrs. Dalal, Pnrshotamdas Tbakurdas, Milne 
aud Howard who tra"ened by Special Train. 

(c) Double first class fare to Messrs. Dalal, Purahotamdas 
Thakurdas, Milne andHOW8.rd from Delhi to Bombay. 

(d) Double Brst class fare to' Hr Alexander Murray and 
Sir R. N. Moukerjee from Calcutta to' Delhi and 
back. 

(e) Haulage of lfotor-cara of the President and Members 
of the Committee from l!ombay :>nd Calcutta to Delhi 
and back. 

(f) Donble !.rat class fare to Colonel .J. C. Harding-
Newman from Delhi to Ko.rachi (from Karachi to 
Delhi he travelled on military warrant). 

111.- O,tfiee enabli,kme"t f"om 27tk October 1922 to 311t 
Jla/'clo 1923-

(a) Ministerial esto.blishment-
1 Superintendent at Rs. 400. 
1 A.si.tant and Cashier at Rs. 200. 
1 General Clerk at R s. 125. 

/ 

4 Typists at R8. 120 each. 
2 Typists at' its. 100 ea.ch. 

(b) Menial establi.hment-
1 Duftry .. t Rs.24 
1 Jamadar for President at 118. 25. 
1 Dafadar for Secretary at R8. 20. 

15 PIWns at R8. 16 per ~Dl each. 
(e) Travelling allowance of Superintendent to and from 

Bombay. . 
(d) Grant of bonus to tbe ministerial ~ l  

IP'.-Conti"/le"ciu-
Service Stamps 
Telephone Charges 
Liveriee, etc. 
Stationery and Printing 
Furniture 
Other: charges 

[17TH MAlwB 1923. 

Ba. Rs. 
4,500 

12,030 

16,680 

7,066 

430 

860 

840 

2,€O6 

189 

1l,9U1 

') 

I 
I 
~ . 7,636 
j 

I 
J 

189 

926 
8,761 

120 
l,ibo 

615 
600 
800 

1,000 
4,436 

TOTAL 86,442 

(l\.·ote A. No expenses have been incurred in COnhection withwltnllSsea except travelliug 
allowance.to officers of Government·under the ardinal"Y rules.) 

(NflhlJ. The ,figures are not 6naJ.) 



THE BUDGET-LIST OF DEMANDS. 

SECOND STAGE-COntd. 
DEMAND No.7-FoRESTS. 

Mr. 1. Bullah (Revenue and Agriculture Secretary): Sir, I beg to 
ntove: 

"That a sum not exceeding Rs. 9,28,000 be granted to the Governor General in 
Council to defray the charge which will come in course of payment during the year 
ending ~ 31st day of March, 1924, in respect of 'Forests '." . 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban): 
Sir, here as elsewhere I am scrupulously avoiding saying anything beyond 
the recommerdations of the Inchcape Commi}tee, and I am trying, as far 
as possible, to confine the question to the existing recommendation for 
rl,trenchment. As the motion standing in my name shows, it is under the 
head Allowances and Honoraria and Supplies and Services that I ask for 
comparativdy small reductions within the limits of the Inchcape Com-
mittee's r"00mmendations, so that the objective that we all have may De 
reached. I do not think I can put my case any higher than that. I recog-
Lise that Allmnmces and Honoraria and Supplies and Services are all 
r.ecessary, . but, having regard to the exigencies of the times, I want to 
have them ledut"ed as far as possible. Undoubtedly some reduction has 
already been made but we believe that further reduction is possible; in the 
absence of details under those heads, it is not possible to indicate exactly 
which of the items should go out in the lump deductions indicated in the 
demand !l.sked fGl'. 

Kr. Pre'!lident: Is the Honourable Member moving 122?· 

Sir Deva Prasad Sarvadhikary: And 123.* My remarks will apply to 
both. I do not want to make two speeches. But the two proposals may 
tie put ~ l  

Mr. President; The question is: 
"That the provision for Allowances .and Honoraria under the head 'FOi'eai' be 

reduced by Rs. lE,ooo." 

Mr. 1. Hull&h: Sir, a reduction has already been made, as Sir Deva 
Prasad Sarvadhikary admits, and I cannot say that any further reduction 
is possible. We are working down,as far as possible, to the recommenda-
tirms of lhe Retrenchment Committee and the matter of allowances and 
contingencies will, of lourse, receive our attention. The allowances are for 
travelling allowance to officers on tour and to the Mtablishment and a 
l'lrge. 'part of the travelling allowance is spent by the Inspector General 
of. Forests \\hos.3 tours are extensive and to distant places including the 
Andamans and Coorg which are two of the Forest properties under the 
Government of India. The other allowances are, for the most part, house 
rent to the 0ffice establishment at Simla, separation allowance for clerks at 
Delhi who leave their families in their villages, local allowance to menials 
at Simla ~ l  Delhi and house rent to clerks at Delhi who are not provided 
with quarters. Beyond an assurance that we shall do our best to cut 
down these allowances as well as everything else in accordance with the 
rl'commendutions of the RetriDchment Committee, I cannot say definitely 

• " 123. That the ~  for Supplies and Services under the head 'Forests' be 
reduced by Rs. 1 lakb.' . 

( '3605 ) 
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[Mr. J. Hullah.] 
'whether ,hHe is scope for reduction or what amount of reduction we may 
l~ able to make. 

Sir De'/& Prasad Sarvadhikary: Miscellaneous charges Rs. 2,18,000. 

)I[r. J. Hullah: I am sorry, I did not know that was included in the 
Honourable :rvfember's motion. ' 

Sir Deva Prasad Sarvadhikary: That is under Supplies and Services. 

Kr. J.Hullah: 1 Sl'e. The figure is on account of the expenses 'Of 
tl.e eeOllOll1 i,C branch of the Heseareh Institute. The new buildings for that 
l,lanch are just approaching completion and the plant for installation is lying 
8t Dehra :'Jun and will 110W be placed inside these buildings. We have 
aimost cOlllllleted our staff of research experts in the economic branch and 
tiley wIll lIoW IlL' able to get to work properly with the new plant which 
has already arrived. 'fhe miscellaneous charges are mainly in connection 
·with the material on which they will work. It would take me, I am afraid, 
uhou1. half Ul hOUl' to read out the various details included in this sum of 
Hs. 2,18,000. But I may say that of the reduction of Rs. 55,000 shown under 
yotablp. items, Its. 50.000 is on account of deduction from this particular 
figure, so ~  the amount granted to the Research Institute for these 
lLliscellaneous supplies will not be Rs. 2,18,000 but Rs. 50,000 smaller 
than that figure. In short, we have already made a reduction of Rs. 50,000. 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): Sir, may I in 
this connection inquire what is the meaning of the statement in the revised 
statement prepared by the Finance Department ~  The reduction of 
lis: 96,000 is effected by not filling up two appointments and by reduction in 
miscellaneous expenditure at the Research Institute. What I want to 
}'LOW, Sir, is hew far the Research Institute will be affected by the pro-
j:-osed l~l  of Es. 96,000 and what are the two appointments brought 
WIder reduction in consequence of this revision. 

1If.' J. HuHah: The two appointments are those of the Forest Botan-
ist, non-votable, for whom a Budget provision-of Rs. 25,800 was originally 
made, and the Systematic Entomologist for whom a Budget pr<>vision of 
}'8. 15,380 was made. In addition there is the Rs. 50,000 reduction which 
I have just mentioned, and a reduction of Rs: 5,000 on account of passages 
of Indian probationers to England. The total of these items is Rs. 96,000, 
cf which Rs. 91,000 will be a retrenchment on the Debra Dun Research 
Institute. 

Sir Deva Prasad. Sarvadhikary: I do not wish to press the ~  
I fully accept Mr. Hullah's, explanation. I fully believe in the future 
of this institution and do not desire to press this. 

The motion* was, by leave of the Assembly, withdrawn. 

Sir' Deva Prasad Sarvadhikary: The same observation applies to my 
motiont No. 123 also. 

The motion was, by leave of the Assembly, withdrawn . 
.. U That the povision for Allowances and Bonol'aria under the head • Forests' (page 

27) be reduced by Rs. 15,000." , 
t .. That the provision for Supplies and Services under the ~  "Forests" (page 27) 

be reduced by R> ~ lakh." 
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Rai Sahib Lakshmi Narayan La! (Bihar and Orissa: Nominated Non-
Dffieial): Sir, I move: 

" That the demand under the head . Forests' be reduced by Rs. 43,800." 

The Budget estimate of this year is in excess of the Budget estimate of 
last year by Rs. 2,55,000 taking both the votable and non-votable items 
into consideration and the excess is Rs. 2,42,000 taking only the votable 
items into consideration. The Retrenchment Committee has recom-
mended a,reduction of Rs. 6,90,000 of which Rs. 86,000 is under the head 
Forest Research Institute and the rest. is on expenditure in England. After 
this recommendation a reduction of Rs. 55,000 has been made. But I ask 
for a further reduction under this amendment. Sir, it is very much en-
(·;)uraging to learn from the report of the Hetrenchment Committee, that all 
the officers· who have appeared before it were very earnest for reduction in 
the expenditure, and I hope that if they will trJ to economise, they will be 
able to further reduce the expenditure to the extent asked for under this 
amendment. There is one matter, Sir, to which I want to draw attention 
LInder this head. Although we have been informed that there has been 
a reduction of Rs. 55,000 under votable items, we have not been as yet 
lI1fonned whether there has been any reduction on the non-votable items. 
Though I am quite alive to the fact that we have no right to vote regarding 
'lon-votable items, yet we have a right to know whether the reduction recom-
.mended by the Committee has been accepted or not. Day after to-morrow 
we are going to sit to consider the Finance Bill and before we do that we 
.are entitled to know whether the reduction recommended by the Committee 
for the non-votable items also have been accepted by the Government or 
not. I move my amendment. 

Mr. J. Bullah: Sir, if the Honourable Member thinks that, wherea!; 
the Retrenchment Committet-has recommended a reduction of more than 
Rs. 6 lakhs .under the head Forests, we have made a reduction of only 
Rs. 55,000, he is very greatly mistaken. The Inchcape Committee in 
dealing with Forests did not take the Demand, Forests ail it appears in 
this volume, but the Budget head Forests, which includes not only the 
;headquarters charges and the Del:ra Dun Institute but also all the expendi-
.ture in the minor administrations such as the Andamans, Coorg, the North-
West Frontier Province and two or three other places where forests are of 
.]"I'S importance. The total Budget under Forests is Rs. 47 lakhs while the 
Inchcape Committee figure is Rs. 45'55 lakhs. ~ hadiherefore already, 
-come very nearly down to the Inchcape Committee figure. But we have 
made a further cut of R". 96,000, so the total expenditure on forests will be 
Rs. 46,10,000. We are thus only Rs. 55,000 short of the recommenda-
tiQns of the Inchcape CommIttee. The Honourable Member also said 
-that the Assembly was entitled to know whether any reduction had been 
made in the non-votable head. I have just explained that provision for two 
'Officers has been cut out, the Forest Botanist and' one of the Entomolo-
:gists. The reduction on account of these two offieers is Rs. 41,000. 

RBi Sahib Laksbmi Narayan Lal: Sir, I do not press my amendment. 

The motion was, by leave of the Assembly, withdrawn. 

Ill. B. Venkaupatiraju (<Janjsm cum Vizagapatam: ~ 

tuadan Rural): Sir, \ move: 

.. That the Demand under the head -Forests' (page 27) be reduced by RH. 100." 
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I make this motion in order to raise a question. A provision was made 

for ilie nehra Dun Imperial Research Institute. We find, Sir, that the 
ciecision arrived at by this Assembly was not given proper effect to in this 
wise. Firstly, it was sanctioned long ago by the Secretary of State that 
we must have facilities provided for the Imperial forest recruitment in 
India with the approval of the Government of India; but later on the Gov-
t'rnment of India changed their mind. Eventually the Honourable Mr. 
Hullah on behalf of Government introduced a Resolution in this Assembly 
that we should go back upon the decision of the Government of India us 
well as the Secretary of State to provide a fully equipped institute m 
l;>ehra Dun. But after mature consideration this Assembly decided that we 
should still stick to the old decision arrived' at by the Secretary of State 
and the Government of India. We insisted that as soon as possible 
it should be done, but that in the interval the old system might continue. .-
Now I find that nothing has been done to show tbat any attempt is made 
to secure at an early date a fully equipped institute for training our Imperial 
recruits for Forest service. Fortunately, there is no difficulty for we find 
that the present Institute is fully equipped. We have got about 35 officers, 
about 25 of whom are persons imported from England who must be highly 
qualified experts because we are paying them good salaries. Therefore 
nobody need say that we have not got a fully equipped Institute. Where 
was the difficulty of training Indians here for that Service. Long ago, the 
Public Services Commission stated that we should have a fully equipped 
institute in India. Not only that. They went further and said that there 
should be no limit placed on the number of officers to be recruited in India 
for the Imperial Service. They also added that there is no policy underly-
ing it because this Forest Service has nothing to do either with Imperial 
connections or with the British supremacy - i-i. 

Therefore, when there is no policy underlying it, it is purely a matter of em-
ploying our own meIt'to do forest service. The first complaint is that in the 
Research Institute you have not appointed any Indian. Out of 25 officers of 
the Imperial cadre there is not a single Indian. You only find one assistant 
who is employed in research. Why they have failed to employ addi-
tional assistants in order to do research work I do not understand. What was 
the difficulty felt· to secure Indian recruits to be trained in Indis, instead 
of sending them, to England for the Imperial Forest Service, whatever be 
the difficulties of securing the aUendance of British recruits here. After 

• all, this is not absolutely necessary though at the present moment we are 
recruiting only 40 per cent. here and 60 per cent. in England. The other 
day the Honourable Mr. Hullah stated that there was no objection to 
recruiting the 100 per cent. of Indians. What is the use of these pious 
statements when they 'are not put into practice? There is not much 
change whether the portfolio is in the hands of an Indian Member' or an 
English Member because under both we find the same difficulty and there 
are no additional Indians employed in the Imperial cadre and no attemptft 
arebeing'made to train Indians here, Therefore I submit that it is unfair 
that the opinion of this Assembly should be brushed aside in this manner. 
Even the Retrenchment Committee suggested that so far as the training 
is concerned, it is desirable that it should be extended. But what they 
said is .. You need not indulge in having costly constructions which cost 
125 lakhs." That may be or may not hre. After all; ·the,se may be un-
economical economies. But for educational purposes any amount spent 
ii! absolutely necessary and a proper investment; whether it be in Dehra. 
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PWl or at Delhi it is absolutely necessary that we should have fair educa-
tional facilities in India. This Assembly, at least on the non-official 
side, will not agree to any unnecessary reduction iJJ. the matter of national 
development purposes, and therefore we insist that something must be 

.. done in order to give full effect to the pledges given from time to time 
and to the assurances given that they are Indianising the Forest Service 
which is a matter in which they admit there is no policy underlying it. . 

The Hop-ourable Xl. B. N. Sarma (Revenue and Agriculture Member) : 
I shall not ,at this stage enter into a discussion as regards the Resolution 
which this House and the Council of State have passed regarding the 
future training of Europeans and Indians in India at the Dehra Dun 
Institute. But I shall place before the House some of the difficulties in 
the way of the Government's arriving at any definite conclusion Oll that 

• point till now. The Department of Revenue and Agriculture has until 
very recently been in some doubt as to ~  the Dehra Dun Forest 
Research Institute would continue to be a living Institute or would be 
abolished or' so seriously retrenched as to be practically infructuous for 
the purposes for which it was intended. In view of the present financial 
stringency an opinion has been entertained in some quarters that it would 
be unwise to embark upon this kind of expenditure and that it would be for 
the Provincial Governments to take up ~  in the various provinces 
because most of the forests are located in the provinces. An alternative 
suggestion has been made that if the Government of India are to find funds 
for this Forest Research Institute they should be to a very great extent 
reimbursed by contributions from the provinces and the decision of the 
Government of India could not be definitely ascertained by the Department 

". until they knew what the Retrenchment Committee had to say upon 
the subject. The Department felt that it would be wrong on their part to 
deal with the question until the Retrenchment Committee had report('d 
upon it. Now, that the Retrenchment Committee has recommended that 
the Forest Research Institute should continue to function ~ ll  as 
hithertofore except perhaps with regard to certain departments of research 
about which they entertained doubts-now that the Retrenchment Com-
mittee have recommended that the educational activities of this Institutt' 
should not be hampered, the Department are in a position to take up the 
question as to how far they would be able to give effect to the recommen-
dations of this House in the matter of education for training for the Imperial 
Service. But there is no use disguising from myself or from the House· 
the ~  that to give full effect to the Resolution may be difficult inasmuch 
as our Puhlie Works expenditure has been asked to be ~ l  by the 
Retrenchment Committee, and apart from any recommendations which' have 
heen mad(' bY til(' Retrenchment Committee it would be unreasonable for' 
th{' ~ lIl~  to ask the Government of India to embark upon a heav\' 
expenditure on buildings at present. The Inchcape Committee has recom-
m!lnded that no further buildings should be taken on hand and that the 
t\xpl'uditure should be limited to the commitments alreadv made. We· 
hav£> been obliged therefore to reduce our expenditure on the Dehra Dun 
Institute to Rs, 8 lakhs which sum has been provided in order to carry 
out the works which had been undertaken for housing the Economic Sec-
tion. The Department and the Government of India have therefore to 
ascertain as to whether it would be possible with the limited space at Dehra 
Dun Institute to filld q,uarters 'for all the students and for the varioul; 
classes incase the edllfational activities of the Research Institute are to· 
be enlarged on the scale recommended. But this much I may s!;fsure the 
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House that the Government of India hope to give effect to that recommen- • 
dation to the largest extent possible and to start training at as early a date 
as may be practicable so as to make a beginning with the limited funds ' 
.at their dispmml. We do not want to put off indefinitely on account of 
want .)f funds, if it be found praeticable, to undertake the training of Indians 
for the Imperial Service in India. I am as keen as any Honourable 
illember to push on the good work and you may rest' assured that it is not 
for want of \I·ill on the part of the Government of India that this has 
heen held up hitherto, but it is because there are so many practical diffi-
eulties which we have to surmount before the scheme materialises and 
becomes an accomplished fact. Honourable Members will themselves notice 
that in the Resolution which they have passed they have suggested that 
the ~  arrangement should continue until the Research Institute can 
be brought up to that stage at which it would be possible to undertake the 
training of both l~  and Indians in India. I am not for a moment 
saying that the Government of India should not give effect to that recom-
ll1endation hut I am only suggest,ing that we may have to make a smaller 
beginning than that in order to carry out the wishes of the Assembly, the 
Council of State and the Indian people at large. 'l'he House will be 
interested to know that about 56 per cent. of probationers in England at 
the prespnt moment are Indians. That is due to the fact that in the pre-
yiou!; ~ it was not possible to recruit the proper number of 
1 ~ but we find now that the provinces owing to financial 
embarrassments have asked that the number should be limited as far as 
possiblt: Rnd that is the reason why in the coming year we have to reduce the 
number of recruits to 15, 10 of whom would be Europeans and 5 Indians. 
So from this explanation my Honourable friend will see that the Govern-
ment of India (and the remark that it makes no difference whether the 
department is in charge of an Indian or a European is perfectly justifi-
able) would try to give effect to those recommendations as far as possible 
and we mean to give early consideration to that Resolution inasmuch as we 
now find that the. Retrenehment Committee has definitely recommenaed 
that the educational programme should not be curtailed and that the 
Research Institute Ilhould function as hithertofore, although I for one do 
lIot see at present whether we shall be able to give effect to the recom-
mendations for curtailing some of the branches of research activity in the 
manner suggested in that report. I do not think I should be justified in_ 
taking up further the time of the House at this stage. 

Sir Deva Prasad Sarvadhikary: I desire to say just one word in support 
of the point of view put forward by Mr. Raju and at the same time to 
put in a' very strong protest against abandonment of the Research Insti-
tute. We are prepared to accept the recommendations of the Inchcape 
Committee with regard to other matters. But in matters like this I am 
!it one with Mr. Innes, although he was wrong on the particular occasion 
tC' which I refer. With regard to research, education, sanitation and even 
archreology, I am not prepared to accept their recommendations for t,hey are '" 
sh6rt sighted. The Government would be well advised in reconsidering their 

,decision. We must go on with research as begun, the Forest Department mav 
die but the forests will live and live to redound to th'e wealth -of India if 
-properly ha.ndled.' Anything that is not done now or omitted for advancintr 
those res.earches on proper lines and, enabling ~ people to take a high 
Tosition'in forest work will be suicidal. 
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Mr. B. Venkatapafuaju: I withdraw my motion on the assurance given 
by Government. 

The motion* was, by leave of the Assembly, withdrawn. 
.. Kr. J. R ~ Pantulu (Godavari cum ~  Non-Muh':lmma.dan 
. Rural) : I should bke to make a few remarks 10 regard to the P010t ralsed 
just now 

Kr. President: The motion has just been withdrawn by the leave of 
the Assembly. 

Mr. J. Ramayya Pantulu: I want to speak on that portion of the Research 
Institute which consists of the Institute proper, but not the college. 

Kr. President: The Honourable Member can move his motion and 
then see whether he will keep in order. 

Mr. J. Ramayya Pantulu: I beg to move: 
" That the demand under the head . Forests' be reduced by Rs. 100." 
I move this motion in order to call the attention of the 

House and also the attention of the . Government to what I 
consider to be the unsatisfactory condition of the working of that portion 
of the Research Institute which forms the Research Institute proper, 
apart from the Forest College. That -institute consists of a number of 
departments which are engaged in making experiments' with a view to 
enhancing the commercial value of ouI' forests. Each of these departments 
is presided over by a highly paid expert. Most of these experts have been 
imported from foreign countries, mostly from America and Canada. The 
work that these experts are expected to do is partly to make experiments 

_and partly to train Indians to make those - experiments themselves, so 
~  in course of time, these Indians might replace the foreign experts. 
'1 find, Sir, that although there are as many as six departments attached 
to the institute not ~ single Indian has been trained in the work of this 
department except one in the timber testing department. There is the 
forest wood technology, the paper pulp department, the timber testing 
department, the wood seasoning department and the tanning department. To 
none of these departments except the timber testing department, is an 
Indian attached, so as to be trained to do the work himself and in due course, 
to replace the present expert when his term of contract expires. Thus 
the main part of the work of these experts has been neglected to the detri· 

~ ment of the interests of the country. There is one other matter. In the 
- matter of the timber testing department, we have got an expert on Rs. 1,500 

f; month and we have got his assistant and I am told that these two gentlemen 
have not got one-tenth of the work which they can do. I recently paid a 
short visit to Dehra Dun and the timber testing expert told, me that he has 
got only two machines now.with which he is able to make only one thousand 
tests in the course of a month. '1'he scheme of the work of this depart-
ment is that every one sort of'timber must undergo five thousand tests. 
Now these two existing machines are able to make only one thousand experi-
ments in the course of a month. So that it takes five months to' complete 
all the experiments on one timber. I am told that we have got about 300 

,..sorts of timber in our forests, so that will take 120 years to test all these 
timbers. But the same expert told me that he could supervise the work 
of 20 machines if ,he had them; but he has only two, and hence there is not 
really enough work for himself aridehis ~  and we are simply wasting 
l' large amount of money. The present polIcy of Government is a mixture 

" "That the Df'mand und:r the head • Forests' be reduced by Rs. 100." 
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,of parsimony and extravagance. You maintain a highly paid establish-
ment and vou do not give it enough work to do because you say you cannot 
afford to appoint assistants or buy more machines. I do not think, Sir, 
that that is economy; it is extravagance. If you want to continue that 
timber testing department you ought to give it a sufficiency of work to do, 

'so that there may be some hope of this part of the work being finished 
within ,j, reasonable time. It will otherwise take 125 years to complete .• 

I should like, Sir, to know what the Honourable the Revenue Member 
~ going to do in this matter. 

The Honourable Mr. B. N. Sarma: Sir, I do not think I need grudge 
any crilicism which will provide me with more funds for my institute; 

'but Honourable Members will realize that it has been impossible hitherto 
to find &ssistants or machines in the absence of accommodation. But we 
hope to be able to find both during the next year, as the Economic Sec-
tion is going to be housed appropriately and I do not think the complaints 
we ~ heard to-day will, be heard any longer. I wIsh Honourable 
Members had borne that in mind wher. they proposed a further curtail-
ment. I am glad they have not proceeded with it. In the demand for 

'supplies and services it was proposed and we have already accepted a cut 
of Rs. 50,000. But I think the Government of India, in view of the 
financial stringency, had no alternative but to proceed cautiously, and 

. slowly. Now that research ~  is being appreciated in all departmentt!! 
there is no doubt the Government will do their level best to find full 
employment for all their experts. We have been reproached for not find-
ing ~  in the technological and other departments; but where we 
could we have employed assistants who will in due course succeed t.hese . 
experts imported from outside; and we hope to pursue this policy so that 
these costly agencies ~ be replaced by an indigenous agency of an 

. efficient character anQ at a reduced cost. 
The motion was, by leave of the Assembly, withdrawn. 
Dr. Nand Lal (West Punjab: Non-Muhammadan): I move: 

.• That the demand under the head . Forests' be reduced by 5 per cent." 
Sir, as you know, the revenue derived from forests, in the provinces 

'goes to the provinces. There are some forests indeed which are in the 
possession of and under the control of the Government of India, as for 
instance, forests in the North-West Frontier Province, Coorg and the 
Andamans. Sir, as you know, recently a very large sum has been spent 
on the exploitation of the forests and that expenditure naturally induces 
me to ask what the result has been, what produce and what 

, stock is available, what revenue has be.en derived? I conff'ss 
my inability to lay rn,y hand on any reliable literature pertaining 
to this point and I think it is necessary to draw the attention of the 
Honourable Member in charge of this Department to the paucity of litera-
ture on this subject. Now, Sir, iT. considering the expenditure involved in 
the development of forests, for instance in the North-West Frontier Pro-
vince, ,nay I invite your attention to page 235 of the report of the Retrpnch- _ 
ment Committee. You will feel surprised at what it tells us. The infor-
mation l'mbodied in the report runs as follows: 

.. Tn 1913-14 the expenditure was Re. ~  and the revenue which we then 
dnr;YE'd was Rs. r,66,OOO." 

'Nnw. look at the rise so far as expenditure goes' in 1921-22. It rose to 
Rs, 6,77,000 .... 
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The B')nourable ~  B. N. Sarma; May I suggest, Sir, that the 
~ ~l  Member IS 01!t of ~  because he is discuBsing expenditure 
.In the North-West FrontIer ~  whereas the demand is only with 
regard to forest research. I thmk the Honourable Member will have an 
.opportunity. of discussing the other matter later. 

Dr. Nand La1; Yes, I concede that there is force in that point and I 
thereforf3 withdraw my amendment. 

The motion was, by leave of the Assembly, withdrawn. 
Xr. President: The question is: 

.. That a sum not exceeding Rs. 9,28,000 be granted to· the Governor General in 
-Council to defray the charges which will come in course of payment during the year 
-ending the 31st day of March, 1924, in respect of • Forests'." 

The motion was adopted. 

DEMAND No. ~  

The llonourable Kr. C. A. Innell (Commerce and Industries Member); 
1 beg to move, Sir: 

.. That a sum not exceeding Rs. 1,000 be granted to the Governor General in 
Council to defray the cha.rges which will come in course of payment during t.he year 
.tmding the 31st day of March, 1924, in respect of • Stamps'." 

Mr. B. S. Kamat 
Rural); Sir, I moye; 

(Bombay Central Division; Non-Muhammadan 

.. That the demand under the hea.d . Stamps '-including expenditure in England-
.. be reduced to Re. 1." • 

The foint which I wish to raise ill connection with the demand for 
:Stamps is about the manufacture of stamps in India. Honourable Mem-
bers will remember that I raised this point last year. I wanted to know 
why the Government of India did not manufacture their stamps in this 
,country. I had hoped that the Department concerned would take IQme 
:steps during the past 12 months, but I am sorry to find that in that 
period very little seems to have been done, if I may judge by a reply to a 
question of mine given by the Honourable Mr. Innes recently in this 
House. In reply to that question about the manufacture of stamps Mr. 
Innes said-

.. No detailed inquiries have so far been instituted by Government in this matter." 

.Sir, the contract with Messrs. De In Rue and Co, terminates next year 
and if any firm in India haii to undertake this work I fear some time will 
~  necessary for them to instal new machinery. 

If Government therefore take DO action till then, it is just likely that 
they may tum round next year and say it is not possible for any firm' in 
India to manufacture stamps at all. I want to know, therefore, whether 
-Government have really taken any serious steps in the matter and whether 
they have the will to do lOomething. The second ~~  wh.ich I wish to 
ask in this connection is with reference to the admlllstratlOn of Stamps 
aIad Stationery Department by the Controller of Stationery and Sta.mps 
in Calcutta. Those who hRve ~  the report of the Inchcape CommIttee 
must have seen that the Controller has not been as vigilant as he ought 
to have been with reference to a number of matters, chiefly about re-
-covCl'ies, The Calcutta depot is a distributing depot for the distribution 
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of· stamps to Provincial Governments and minor Administrations. I find 
from the Report of the Inchcape Committee that the Controller of Stamps. 
and Stationery has not recovered from the Provincial Governments even 
the cost of stamps supplied f()r instance to Bengal or the cost of even. 
plain paper supplied to _ some other Provincial Governments. He has 
neither recovered for thc Central Government the loss in exchange and .. 
in some cases not even the cost of transit to Provincial Governments. H 
seems rather curious that this Controller is not looking after his accounts 
and recoveries which he should have made. I should like to know, there-
fore, what action has been taken to see that recoveries are properly made 
ani- the expenditure of the Stamps Department is not unduly inflated. 

The Jlonourable Mr. O. A. Innes: Sir, I will first take up the question 
of the manufacture of stamps in India. I think the House ought to realise 
that ~ question of the manufacture of stamps in India is a very diffi-
cult question. I! we hand It dver to a private firm, only one firm can b& 
entrusted with the work. There is no firm in India which is at present. 

. printing stamps .at all. It is a very difficult and a very technical matter. 
There are special difficulties in India and the House will realise that when 
the firm is first undertaking this printing, we may run the gravest-possible 
risk of 'I breakdown. That is the reason why the Government of India 
have proceeded cautiously in this matter. It is not correct to say that we 
have done nothing in the matter. On the contrary we have sent nome, 
or ratht"r Colonel Willis of the Mint Department hus been sent Home to 
investigate the question of printing notes in India, and we took advantag& 
of his presence at Home to ask him to investigate the question of printing 
stamps in India with reference to anf"'special difficulties which there might. 
be owing to climatic and other reasons, and we associated with Colonel 
Willis Mr. Ascoli who had been on special duty for a considerable time in 
the Printing and Stationery Department to investigate all the activities. 
of that department with a view to economy. Colonel Willis did not get 
Home till, I think, November ·or December last, but I arranged that they 
should send us a cable just before the Budget debate in order that we 
might know what progress they had made in their investigations, and' I 
ha.ve received that cable. They have arrived at the conclusion in regard 
te, technical difficulties that no very material difficult.ies exist. But 
they go on to say that at the commencement very considerable non-
productive expenditure must be faced during the experimental period. 
They express doubts whether it would be wise to entrust the D;lanufacture 
to any J..rivate firm which has not hitherto printed stamps as the process: 
requires very different qualifications from ordinary printing, and it will neces-
sitate a long term contract to cover heavy material charges and involvAS 
risk of l::reakdown with disastrous consequences. They go on to say that 
if Government undertakes the work, an experimental press should be· 
started this year. To test gums, inks and paper and to ensure proper· 
registration and impression after the existing contract expires it will be 
necessary to import machinery and materials. They add that a prelimi-
nary report is being despatched so as to reach us, if possible, by the end 
of March and they will follow it up by more detailed proposals. As 
soon as those propossis arrive, I will place them before the departmental 
Committee of the Commerce Department ~ order that the whole matter-
~  be investigated. It will require, of course, very considerable prepa-

ratory work before either Government or the private firm, if we df'cide on 
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giving a contract of this kind to a private firm, can really get going "with 
the printing. of stamps. That may necessitate· some extension of this 
(lontract to De La Rue and Co. 'I'he existing contract with De La Rue 
and Co. contains a olause to say that if it is not terminated, it· runs OD, 

. but CaD. be terminated at any time at six months' "notice .. That . is the 
.exact position as regards the manufacture of stamps in India. One point 
more I have got to make. The House must remember that many of 
these stamps are stamps which we supply to Local Governments. We 
cannot (:xpect Local Governments to indent on us, assuming that we start 
<lur own manufacture in India, unless we can show that we can print 
those s1JQmps as well and as economically as they can be imported. That 
would not nece!lSarily apply to postage stamps. Colonel Willis and Mr. 
Ascoli flay that so far they find it impossible to give spy estimate of the 

, -cost. They add that it is improbable that material economies will result 
during the earlier years. . 

I now turn to. the other question raised by Mr. Kamat, and I may say 
.at .once tEat had Mr. Kamat moved a reduction of one rupee in the 
Demand for Stamps, I would have been tempted to take th·at one rupee 
out of my pocket and place it on the table. For, I must confess 
that the lnchcape Committee's report has brought to light a bad state 
Qf affairs, and the Government . of. India must accept responsibility 
for that state of affairs. What happened ·was of COursEl that the implica-
tions of the Reforms Scheme were not realised. Formerly, when we had 
.a combined purse the question of recovery from Local Governments did 
not arise. When the Reforms Scheme came in and non-judicial stamps 
were transferred to Local Governments as a provincial source of revenue, 
it was not realised at first that .. the recoveries ought to have been made. 
There :was some confusion undoubtedly, want of co-ordination, as the 
lnchcape Committee put it, between the Controller of Printing and 
Stationery on the one hand and the Accounts Officers on the ot.her, as 
also want of co-ordination between the India Office and the Government 
Qf India in this matter. What I can say· is that this matter was dis-
covered Home time ago and instructions have already been issued or are 
being issued to Local Governments. We have not only to effect recoveries 
which are in arrears but to make such changes in the system as will pre-
vent a recurrence of maladministration of this kind in the futUre. 

Dr. Nand Lal: Sir, I generally place implicit faith in the correctness of 
12 N the infonnation which is given by the Honourable Mr. Innell, but. 

OOIf. I am sorry I cannot do so on this occasion. If I understand aright 
and if my information is correct, we find machinery of this type and work of 
this kind going on in Hyderabad, Deccan and one or two other States and my 
informant told me that it proved a great success. Now, when thIS point 
is raised. the Honourable Mr. Innes comes forward with this sympathy 
for the Indian enterprise that if this system of industry is allowed in India, 
most probably it may prove disastrous. I may say this is left-handed 
sympathy. My own belief is, and I think this is the opinion of the majority 
of big ptinters in India, that if this task is entrusted to them, they will 
be able to do jusl;ice to it. Considering the great amount of expenditure 
which we incur, we feel forced to offer this suggestion to the Government 
of India that they may kindly ~  a trial to Indian printers, and if they do 
it, they-will soon come),o know and realise that I ~ ll are fully capable 
()f doing it and Indian soil is quite agreeable to that work. 

B 
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Dr. H. S. Gour: I had tabled an, amendment also: 
.. That the demand under the head • Stamps '-including expenditure in England-be-

reduced by Rs. 100." 
I should like to say a few words in connection with that amendment. 
Last year this question was debated in this House, and the Honourable· 
Mr. Innes, speaking for his Department, passed on to me some da.ubs 
()f stamps produced by a Native Indian State, and said, .. if 1ihis is the kind 
of work which is done in India, would it justify the indigenous printing of 
stamps. II Since then I have collected information. I prepared a. very, 
large number of letters and sent them on to different States, and in response 
t-o my invitation and to my surprise, I received a. -:very large number of 
stamps actually ~  in this country. I showed a great many 
of them to the Honourable Mr. Innes, and I remember I also passed 
round that album for the inspection of the House. (Ories of .. Yes" 
.. yes. ") I also received a copy of the Greble's Automatic Printing 
Machine catalogue which showed how the whole thmg is done by automatic 
machinery. It is not a question of climate or of gums, Dut a mere question 
of investing a sum of money and indenting on Germany for this Greble's 
machine, which is used, I believe, in all the countries of Europe and 
America, and if I mistake not in the State of Hyderabad. The stamps 
which I showed to the Honourable Members of this House and to the 
Honourable Mr. Innes were a revelation. They were embossed stamps of 
the most beautiful type produced by machinery wJ¥ch gives no trouble and 
which were actually being used in Hyderabad. I asked the Honourable-
Mr. Innes to look at his picture of the stamps which he showed me and 
mine of the stamps produced in the country. Now, Sir, after that ocular 
demonstration, I am surprised that the deputation that went to England 
to inquire into tne possibilities of priniing stamps in this country has 
sent by cable that extremely disappointing report, and I am further dis-
appointed to hear from the lips of the Honourable Mr. Innes that he will 

I first of all try in an experimental measure a small printing press. (The 
HonOUTable MT. O. A. Innes: .. I did nol say that. ") He says he did not 
say that. I stand corrected; thl:Ot there are insuperable difficulties; (Tlut 
HonouTab1e MT. O. A. Innes: "I did not say that. ") that there are 
difficulties in the way of starting the printing of stamps in this country. 
Now, Sir, I ask the Honourable Mr. Innes how have these difficulties been 
overcome in the Indian States where stamps are actually being printed, and 
in the adjacent island of Ceylon where beautiful stamps are printed" 
in Assam and in Japan, which print their own stamps and do not indent on 
Thomas de la Rue and Company. I say, Sir, that even if it cost a little-
more, the Honourable Mr. Innes could not have forgotten his own Reso-
lution, moved the other day in this House, on the question of free trade 
and protection. Speaking on that subject, the Honourable Mr. Innes 
said that the policy ot the Government of Indin. is to foster indigflnou8 
industries. Now printing is an indigenous industry. It requires develop-
ment, and unless you take some risks, how are you going to develop the 
printing of stamps in this country? Honourable Members will find, if they 
turn to the Demand book, tliat we buy from Thomas de 10. Rue and 
Company stamps to the value of half a crore of rupees per annum, and 
we have to keep in addition a costly establishment for the storage and dis-
tribution d these stamps. I therefore submit, Sir, that, if you put aIr 
the costs together, it certainly would nit come to much more than you 
would spend upon the local printing ot stamps. And even if in the 
commencement the. stainps are not produced as "tI'cll as they are donE' by 
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the firm overseas, I am sure that the Members of this House will overlook 
these small defects which are compatible with small beginnings, provided 
the industry receives a stimulus which it deserves at the hands of the 
Government and the printing presses in this country are encouraged t{) 
invest in the machinery which is necessary for the purpose of doing work 
of this character. I have in my possession information from several firms 
in this country who are prepared to take contracts and run all the risk 
that is necessary in the printing of these stamps, and they are firms who 
have been doing work with credit for the Government for 8 number of 
years. I ask, Sir, why should not these presses be employed for the pro-
duction of stamps in this country? Then, Sir, it has been said by the 
Honourable Mr. Innes that it is possible that Messrs. Thomas de 18 Rue's 
contract might be extended. Let me in this connection draw the atten-
tIOn of the House to what the Inchcape Committee themselves recommend 
in this connection. On page 231 they say: •• There would appear to be 
many advantages in getting post cards at any r'lte printed in India. " They 
are in favour of the printing of stamps &Dd post cards in the country, and 
they say that, at any rate, let the post cards be printed in this country; 
not that the stamps should not be printed in this country also. And they 
point out that it would be economical if a beginning is made With the 
printing of stamps in'this country. I submit, Sir, that this House shoulu 
speak witli no uncertain voice on this great subject of developing one of the 
rising industries of this country, namely, developing the printing press in 
India. And we can never develop these presses unless the Government 
extend to them their patronage. They have the right to expect it; we 
have the right to -demand it, and I think it is up to the Governmilnt to 
respond to ilie call made upon it and see iliat, instead of following the 
policy of laissez-faire the Government also feel With the House that, whether 
risks are taken or not, one supreme. effort shall be made for the purpose of 
printing stamps in this country. I hope, Sir, that the Honourable Mr. 
Innes will revise his words and his thoughts and give this House a more 
re-assuring message that he will accede to the unanimous wish-I think it 
is a unanimous wish on this side of the House-that stamps should be 
manufactured in' this country at the earliest opportunity, and thai we 
cannot tolerate the extension of Messrs. Thomas de la Rue's contract. at 
enh&Dced or unenh&Dced rates. 

I move my amendment. 

Mr. Darcy Lmcisay (Bengal: European): Sir, I I!Ihould like to ask the 
Honourable Mr. Innes whether any suggestion has been made to the 
present contractors, Messrs. de la Rue and Company, to establish a factory 
in India for the manufacture 01 stamps. They are a very old firm in this 
class of business and entirely to be trusted in the manuf!LCture and distri-
bution of stamps, and I think that is one of the points that weigIis very 
strongly with the Honourable ¥ember. Tliat stamps can. be made. ill 
this country I, for one, am satIsfied, both as regards quahty and pnce. 
We have h::d stamps made in Calcutta lor an Iqdian State by Messrs. 
ThRcker Spink and Company that I tIiink are equal to any stamp ~ 
factured by Messrs. de 10. Rue and Company. (Dr. H. S.  Gour: I 
showed those stamps to the Honourable Mr. ,Innes. n) 
Another point, Sir, of extreme importance to India is the money that 

would be saved in carrying ~  smaller stocks.. I l ~  lam. correct 
in the statement that 'tliePost Office alone carries at least a two years' 
S\'pp]y, and I l ~ their stoek is in value something like.Rs. 20 to 

11 2 
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[Jdr. Darcy Lindsay.] 
Rs. 25 lakhs. If stamps were manufactured in the country, there would 
be no necessity for carrying more than a six months' . supply e:nd the 
interest on Rs. 10 lakhs or Rs. 15 lakhs thereby saved IS a conSlderable 
sum. This includes all classes of stamps manufactured, and on these 
grounds I strongly urge that arrangements should, if possible, be made 
fOl the manufacture of stamps in India. 

Sardar B. A. Dalal (Bombay Northern Division: Non-!!uhammadan 
Rural): With your permission, Sir, I might mention that stamps are made 
~ the Indian States, especially in Baroda, and, if my information is correct, 

also in Rajpipla, and it should not, I think, be very difficult to manufacture 
them in India; so this enterprise might be entrusted to Indian firms. 

With these remarks, I support the amendment. 
The Honourable JIr. O. A. Innes: Sir, the difference between Dr. Gour 

and Jdr. Darcy Lindsay and myself is merely a. difference of point of view. 
Dr. Gour and Mr. Darcy Lindsay have no responsibility in this matter; 
the Government ~ As I have said, this is a very important question 
indeed. The Government now supply postage and judicial stamps for all 
India and, before we embark on a ne:w departure in the way of manufactur-
ing those stamps in India, we must be thoroughly satisfied that we are not 
going to have a breakdown. That is the reason why Government consider 
that they must watch their steps most carefully and that they must 

- proceed cautiously. That is why :we have had the question examined 
by these two oflicers at home and that we propose to await their report 
before we take further. steps. Both Dr. Gour and !!r. Darcy Lindsay 
have referred to the fact that certain Indian States print their own stamps. 
I am aware of that fact, but they have me at a disadvantage. I also 
have made inquiries; I also have information on this point, but that in· 
formation was supplied to me in confidence and I am not at liberty to use' 
it. Neither Dr. Gour nor Mr. Darcy Lindsay referred to the cost of 
printing those stamps, and I might point out that in this matter in the<>e 
times of financial stringency cost is a very serious consideration. (Dr. H. S. 
GOUT: .. I have been informed, Sir, that the cost is 15 to 20 per cent. 
cheaper than Thomas de la Rue's rates.") !!y information, Sir, is difJerent 
and surely this different information indicates the necessity Of proceeding 
with care and caution. Dr Gaur then stated that the Rouse would not 
tolerate any extension of the de la Rue contract. We have no present inten· 
tion of extending that contract. All I say is that, if re-arrangements are 
decided upon by the Government and arrangements through private firms for 
the manufacture of stamps in India are not completed in time, the contract 
will continue to run under the operation of the clause in the contract which 
provides for its running on and termina.tion at six months' notice. I 
suggest, Sir. that the Rouse should remain content with what I have told 
them, namely, that by the end of this month or next month we shall have 
this report out from nome. The whole question will then be discussed 
with full knowledge in that report and that report will be put up to a 
departmental Committee of the Commerce Department with a view to 
llee what further action should be taken. 

JIr. Pruident: Does the Honourable !!ember move a reduction? 
« 

Dr. B. S. Gour: Yes, Sir. 
lIr. ~ D  one rupee or Be. tOO? 
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Dr. B. S. Gour: One rupee will do, Sir. 
Kr. Prea1deDt: The question is: 
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.. That the demand under the head' Stamps '-ine1udillg expenditure !D England-
be reduced by one rupee." 

The motion was adopted. 
Kr. PreadeDt: The question is: 

.. That a reduced sum not exceeding RI. 999 be granted to the Governor General in 
Council to defray the cilvges which will come in course of payment for the year 
ending the 31st day of March, 1924, in respect of • Stampa '." 

The mo/jon was adopted. 

DEMAND No. 5--ExCJSE. 
The Bonourable Kr. O. A.. Inn .. : Sir, I beg to move: 

.. That a sum Dot exceedillg RI. 1,000 be granted to the Ullver.l.loJ General in 
Council to defray the charges which will come in course of payment for the year "nding 
the 31st day of March 1924 in respect of • Excise .... 

The motion was adopted. 

DEMAND No. 12-INTEREST ON DEBT AND SINKING FuNDS. 

'!'he Honourable Sir Bull Blacke" (Finance Member): Sir, I beg to 
move: 

.. That a sum Dot exceeding RI. 22,000 be granted to the Governor General in 
Council to defray the charges which will come in. course of payment during the year 
ending the 31st day of March 1924 ill respect of • Interest on Debt and Sinking 
Funds '." 

Sir Oampbell Rhodes (Bengal: European): Sir, I notice in t.his demand 
that the .'1111 stion of 1!lxcnange enters very largely into the matter. My 
Honourable biend, Mr. Jamnadas Dwarkadas, recently asked a question of 
the Finance Member in regard to the sale of Council Bills and I should 
like to supi>lement that question by asking whether the Honourable the 
FlDance ~I  has considered the point and, if so, whether he haR 
arrived at an} conclusion. The regulation of exchange operations, the 8ale 
of treasury bills and the provision of ways and means are all inextricably 
mixed together, and it seems to me wrong that while one of these three 
items is ltJ,;;dated in England, the other two are regulated out here, and 
that it wOllld be in the interests of economy if the whole were regulated 
cn the spot. Speaking last week in a small mofussil statbn I was careful 
to say not that the Council sales should be effected· here :n India. but that 
they should be rAgulated, if not actually effected, in India. For I realise 
there are clinculties in the way of effecting Council Bills in India. There 
f.re two pnmary difficultiel:\. In England there is one centre, London: 
hE're there 'V(\uld be about five. Also the Government of India would not 
care to part with money at one end until they receh"ed it at the other. 
But I see llO objection to the actual regulation of the sale of Council Bills 
being effe.}i·ed in this oountry, and in fact I see very obvious advantages. 
I believe that the Government could so regulate their exchange operations 
os to get the.il money home at better rates and at the same time come 
to the help of the ~ of the oountry when there was a tendenoy towilrda 
a rise. - -
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lIr. J'amnadas Dwarkadas (Bombay City: Non-Muhammadan Urban): 
SIr, I support the motion made by my Honourable friend, Sir Campbell 
Rhodes, dond in doing so I associate myself with the remarks that he has 
made. A Lew· days back I put a few questions to the Honourable the 
:F'mance Membpr in order to find out who it was that controlled this policy of 
the sale of Council Bills, and when the answer was that it was· the Secre-
tary of State, who controlled it; I put a further question and asked him 
whether the Finance Department of the Government of India here was 
not capable of regulating the policy of the sale of Council Bills and why 
it was not done. The answer of the Honourable the Finance Member was 
" Well, it was obviously so because it has been so for a number of years." 
:Well, Sir, ~  Campbell Rhodes has rightly pointed out that it will be to 
the advants!l;e of this country to regulate and control the policy of the sale 
of Council BIBs here at this end. There is one more suggestion that I was 
going to make. and I should like to know from the Finance Member if 
it is a suggeation that can be put into effect. If I understand rightly, the 
present method is to ask for tender in sterling value. If you could effect 
the same ir rupees I think more advantage would be taken by the people 
of this count.ry than by merely capitalists and banks. I do not know how 
far it is [()f,sible to arrange that, but if it is possible I think it would be 
of great advantage to the country. 

Sir Jlontagu Webb (Bombay: European): Sir, if I understand this 
demand ;mght, it is purely to provide the money to pay for the skeleton 
forms of ~  Promissory Notes. If that be so, might I put in 
a suggestion 'hat while the Honourable the Commerce Member is thinking. 
hew to pri.lt stamps in this country, he might also take into consideration 
if it will he pOBBible to print Government Promissory Notell also? 

-
The Honourable Sir Basil Blackett: Sir, I shall be glad to convey to 

the Honourable the Commerce Member the suggestion which has been 
made . 

. I do not want to delay the House long on this general subject of 
Council Hills which arises presumably on this vote becaose a large item 
in the vote represents exchange on London. Sir Campbell Rhodes has 
repeated here some very interesting suggestions which he made in a speech 
in Calcutta a week or two ago, and Mr. Jamnadas Dwarkadas has also 
supported tb6 general proposition that the Government of India should not 
ccnfine itself to one method only of obtaining the sterling it requires, namely, 
the sale of Council Bills through the Secretary of State in London. This 
matter has been under consideration from time to time and I should like 
to make jt clear to the House that the Secretary of State and the Govern-
IDent of rcdia do not regard themselves as in any way confined to this 
CDe method cf remittance. If occasion arises, they regard themselves as 
free to buy sterling in the market in India. 

Sardar B. A. Da1&1: Have they ever done so? 

The Honourable Sir Basil Blackett: It has been done on occasion but 
not to any ~  large extent. The further suggestion that has been made 
was, I understand, not that there should be a change in the place at which 
Councils should be sold, but that there should be a change in the control 
or regulation. I think it is obvious that LdDdon has very many advantages 
as the place in which to effect Council sales. T,he method of Council 
sales has the great advantage to whi,ch Mr. J amnadas Dwarkadas referredj 
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that it has been in force for a hundred years and is well understood and 
works fairly well in ordinary times. The possibility of adopting a system 
oOf tender in India is one which will not be lost sight of, but there are a good 
many difficulties and no very obvious advantages as compared with sale 
in ~  I do not quite follow the suggestion that was made by Mr. 
3 amnadas Dwarkadas that we should do our transactions in terms of rupees. 
;What is rt'ahy done is that rupees are offered for sale in London. So long 
as your desire is to remit money to London, you must either offer rupees 
to be brought lD London or offer to purchase sterling in India. That is 
simply the obverse of the same transaction. The question of regulation of 
sales is one toO which attention win be given, but I think the House should 
r.ot ~  the position. It is only a question of machinery. At 
the prese'lt time the Secretary of State does effect his operations in 
consultation with the Government of India, and it is only a question of 
(:Jllphasis, 1 think, and not a question of real change unless it is suggested 
that some other agency than the Bank of England should be employed. 

Sir IIODiagu Webb: May I suggest, Sir, that the Imperial Bank of 
India be tJ(\rmitted to sell sterling at all times in India? 

The Honourable Sir BasU Blackett: The matter will be considered. 
Sir Deva Prasad Sarvadblkary: Sir, the sporting offers about . laying 

a rupee Jown on the table are tempting. Whether I receive the offer or 
not, I should like if I may to leave out the w6rd • crore ' in my amendment, * 
showing how generous one, without what Mr. Innes calls any responsibilit.y, 
Ctm be. It has been pointed out that this is only a vote for Rs. 22,000, 
and that I!(lt ~  .for note forms but skeleton fonns of notes. Incidentally 
therefore I desire to raise a question with regard to what is called service 
egpenditure,-Provision for service of new loan. Well, Sir, as the Honour-
able Finance Member reminded us, though not a windfall, for the time 
being it was a great help to us that. the whole of the provision for service as 
well as the wholE! of the loan were not necessary last year. There were thus 
some saviuga- last year which reduced the deficit to a certa.in extent. This 
year, I believe, we stand on finner ground than that, and it will not be a 
question (Jf lill the loan Government had intended not having to be con-
tracted, but the Government loan being actually intended to be less this 
year. If ruy reading of the situation is correct, I should like to ask, the 
Honourable Finance Member as to whether even now some appreciable 
reduction ('vuld not be made on the non-voted item, namely, in the pro-
vision for errvice of new loan,-both the .rupee loan as weH as the sterling 
loa.m.. What are the facts of the case? Last year, I believe for the rupee 
loan Rs. 1,25.00,000 or thereabouts was provided. For a flotation of 
Ds. 46 crares the total expenditure was somewhere in the neighbourhood 
t:}f Re. 58 lakhs, giving service costs at about Ii per cent. This year our loan 
is expected to be Rs. 25 crores-and if the proposal for carrying Railway 
annuities to capital is given effect »-Rs. 26 crares. At Ii per cent. which 
is the figure for the last year, it would cost us about Rs. 321- lakhs. There 
i'l also a VlI..'vision for 80 lakhs under this head, and if my reading of the 
situation is {orrect there will be a saving of something like Rs. 471- lakhs. 

Then turning to the sterling loan, we are, I believe. in a similar favourable 
"osition; we are going to raise a loan, I believe, of £50 millions. That, on 
lut year's figures, will cost us &71- lakhs according to the calculations that 

... That. the demand _der t.he heart • Interest. ~  Ordinary Debt IIIld SinkiDe 
Funds' (page 33) be reduced by one crore." (..4.6 flrinttd ill tAt lid). 
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I am meat!liJy making. I take it that faoilities in London are not less 
than here ~ll  if the expenses are It per cent. or, including brokerage at 
Ii per cent., even then the savings w:ould be 37l lakhs. Between this 
371 lakhs lind the 47l lakhs on the rupee loan, something like 85 lakhs. 
may by expected to be saved. One cannot be as sanguine as all ·that. But 
Bupposing nail or nearly half of that was to our credit that would 
bring us 50 lakhs. Then there is another point of view-the question of 
interest for the broken period. Loans are not floated immediately; there 
i.. Bome SI>Ving of interest in ·the broken period if the loan can 
lin floated m a suitable market, supposing here also we make a saving. 
altogether 1 here will be a net saving that will be helpful to the 
present crituation as there was last year. From this point of view, Sir. 
I desire to draw the attention of the Honourable Finance Member to the 
question and want to elicit 811 expression of opinion as to whether our point 
of view is reasonable or not. 

lIr. President: The question is: 
.. That the demand under the head • Interest on Debt and Sinking Fund.' be 

reduced by Re. 1." 

Baa Bahadur O. S. Subrabmanayam (Ma.dra.s ceded Districts and 
Chittoor: Non·Muhammadan Rural): Sir, in addition to what my friend, 
Sir Deva Prasad. Sarvadhikary, -said, there is another point, and it is this. 
This figure on page S4-Rs. 47,50,OOO-is caloulated at Rs. 10 to the £. 
whereas all other calculations are made at Rs. 15 to the £. The point was 
that last year when 47 crores of loan were raised in this country, the 
expenditure including all the charges and broken period interest were 58 
lakhs. On that ratio this year it ought to be something less than 30 lakhs. 
Similarly on the sterling loan there should be an expenditure Dot exceed-
ing 25 lakhs. So with these two ~  and the saving in exchange, a 
substantial sum could be" saved and that will go to reduce the deficit. 

:Mr. T. V. Seahagiri A:'JYar (Madl'8s: Nominated Non-Official): Sir. 
may I say a word as I have giTen notice of a similar motion? It is not 
a simple expression of opinion only that I expect from the Honourable 
Finance Member-I expect him to make a specific declaration as to how 
much, having regard to the facts placed before him, he is prepared to 
deduct from the amount which he has entered for service charges. There 
~ only one other matter which I should like to mention and that is this: 

last year the amount of the rupee loan was, I believe, 47 crores; this year 
it is intendd tn float a loan only of 25 crores of rupees. If that is so, there 
must be a considel'8ble reduction in the sum provided for service charges. 
Another item that has been mentioned is the amount of charges for a ster-
ling loan-the amount entered is £485,000; it was 475,000 last year; it 
~ :£485,00<? this year. As pointed out by my friend, Mr. Subrahmanayam. 
If you put It at the rate of Rs. 15 a :£, there must be a considerable reduction 
and even if we . 

:Mr. A. V. V. Aiyar (}'inance Department: Nominated Official): There 
must be an increase. 

Kr. T. V. Seahagirl A'JYar: I t.ake it that you will have to pay about 
'70 lakhs if your calculation is correct, and J take it that if you float a loan 
at such a period as to make the intervening period between the time at 
which the interest begins to run and the time that" the loan is subscribed 
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as short as possible, vou will be able to make a great saving. The loan 
certainly should be floated in a manner that the finances of the country 
should suffer least. II you take all these considerations into account, I 
have no doubt you will be able to cut down the amount by something 
like Rs. 35 lakhs at least. I suggest this, Sir, to the Honourable the 
Finance Member so that he may cut down from this non-votable item at 
least Rs. 35 lakhs. 

Kr. A. V. V. Aiyar: Sir, it is somewhat disheartening to find that when 
we are doing our best to re1uce our expenditure, our action is used to our 
disadvantage. 

Sir Deva PraS'ad ~  Not at all. 

-Kr. A. V. V. Aiyar: Last year we made a provision of 125 lalli, and 
i'; is said that we spent only 58 lakhs, and that is the case. But I will 
take the House B few years back. In 1919-20 we floated a loan of 21 crores 
and we had to spend 131 lakhs on that, which amounted to 6 per cent. 
Similarly in England in 1921-22 we floated a loan of 17 million pounds, 
on which we had to spend 375,000 pounds. Obviously in a matter of this 
kind we should be guided by the conditions of the money market from 
time to time, and it is not desirable to tie Government down to any fixed 
dates within which loans may be floated, or fixed period for which interest 
should run in the first year. This is a matter in which Government should 
have as free a hand as possible, and I am sorry to say that after careful 
cousideration we cannot see our way to accept any reduction under this 
head. 

lIr. President: The question is: 
.. That the demand under the head • Interest on Debt and Sinking Funds' be 

reduced by Be. 1." 

The motion was negatived. 

JIr. Presldent: "'lte question is: 
.. That a sum not exceeding RI. 22,000 be granted to the . Governor General in 

Council to defra,. the charges which will come in course of payment during the 'fear-
ending the 31st day of ¥arch 1924 in respect of • Interest on Debt and Sinking Funds'''· 

The· motion was adopted. 

DEMAND No. 43--STATJONERY AND PruNTINO. 

JIr. A. lI. IAf (Industries Secretary) ~ Sir, I beg to move: 
.. That a sum not exceeding Rs. 57,92,000 be granted to the Governor General in 

Council to defray the charges which will come in course of payment during the :rear 
eniting the 31st day of March, 1924, in respect of • Btationlll'l and Printing, including 

~  in England • ." 

The motion was adopted. 

DBMAND No. 84-COJOIBROIAL INTBLuGBNCB. 

'I'IIe Honourable 1Ir. 0. A. IDD .. : Sir, I beg to move: 
.. That a lIum not exceeding RH. 1,13,000 be granted to the Governor a-aI in 

Council to defray the charges which will come in course of. payment during the year 
ending the 31st day of Md, 1924, in respect of • Commercial Intelligence'. It . 

*. 
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Khan Bahadur Sarfaraz Hussain Khan (Tirhoot Division: Muham-
madan): Sir, I beg to move: 

.. That the provision for Superintendent and l ~  undet: sub-head • Bureau of 
'Commercial I ~ll  under the head • CommerCIal Intelligence' be reduced by 
Rs. 80,000." . 
'The amount liudgeted for 1922-23 was Rs. 61,810, but in the ~  year 
the amount has been increased to Rs. 1,58,780. The first thmg that I 
'Should like to know is as to why this increase has been made. Now the 
Retrenchment Committee say on page 214 of their Report : 

.. This Department was, no doubt, useful during the war ~  the D ~  had 
various duties to perform in connection with the supply of mumtlOns and when It Wall 
<!onsidered inexpedient to publish any information relati.ng ~ the ~  of ~  
but it is questionable whether it is now necessary to mamtam an establIshment on thIS 
scale for the purpose. In view of the necessity for retrenchment, we are informed 
that certain existing or contemplated activities of the department have been abando.ned 
which will effect a saving in the current year's budget of Rs. 1,08,000 I!'lld of 
Rs. 1,59,000 in 1923-24. Whether Indian trade benefits to an extent warrantmg the 
expenditure wh;cl. will still remain is open to doubt, and we recommend that further 
economies should be effected, increasing the saving to Rs. 2,09,000." 

Further on, the Retrenchment Committee say: 
.. In view of aU the circumstances we are of the opinion that the budget of the 

-combined department should be reduced to Rs. 2,00,000, a reduction of Rs. 2,80,000 OD 
"the budget for 1922-23." 

Therefore, Sir, in view of the fact that the Retrenchment Committee 
have recommended a. reduction and also in view of the fact that an increase 
has been shown in the current year's expenses in this department for a. 
'Superintendent and clerks, I move that the budgeted amount should be 
reduced by lts. 80,000. 

Rai Bahadur Lachmi Prasad Sinha (Gaya cum Monghyr Non-Muham-
madan) : Sir, I beg to support the motion put forward by my Honour-
.able friend, Khan Bahadur Sarlaraz Hussain Khan. Under the head 
Commercial Intelligence we were asked this year in the original Demand to 
vote for 2 lakhs 63 thousand. In the revised estimate which has since 
been issued we are asked to vote for Rs. 2 lakhs 13 thousand. But the 
proposal of the Retrenchment Committee was to reduce 1 lakh 59 thousand 
"from the budget figure of 1922-23. Honourable Members will see this for 
themselves from page 214 of the Retrenchment Committee's Report. If that 
proposal had been accepted, the figure under this head would have come 
.down to 1 lakh 57 thousand. Sir, the ultimate saving proposed in the 
combined departments of the Directorate of Statistics and Bureau of 
Commercial Intelligence was Rs. 2 lakhs 80 thousand-(page 215 of the 
Retrenchment Committee's Report), thereby giving them a sum of Rs. 2 
1akhs only. So if we reduce the amount allotted to the Bureau of Com-
mercial Intelligence by 60 thousand it will still leave a sum of nearly a 
lakh for that branch (1lakh 57 thousand 5 hundred minU8 60 thOusand, equal 
to nearly a lakh). Further the actuals of 1921-22 of the Bureau of Com-
mercial Intelligence as shown in the Demands is .roughly 1 lakh 60 
thousand whereas it has been raised to 3 lakhs 3 thousand in 1923-24 which 
i!' nearly double and the figure for pay of establishment, etc., was 47 thousand 
1.1 hundred in 1921-22 which was. raised to 96 thousanq 7 hundred and 
fifty in the budget estimate of 1922-23 and which is now proposed to be 
raised to one lakh .8:!.. thousand in 1923-24. So out of all these. figures, if 
~  ~ ~  even ~l  Item of pay of establkhment by 60 thousand rupees, 
ltwlll still leave III the hands of Government 1 lakh 22 thousand which is 
:also greater than the sum voted for last year. .. 
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Dr. Nand Lal: Sir, I have also got an amendment relating to this 
demand and happily I have now given some thought to and seen the 
literature on the subject. I have gone into it, so far as I could, and I 
have been driven to this conclusion that this Department is a most useful 
Department, so far as the commercial development of our country goes. I 
am sorry I sent in this amendment of mine before going thoroughly into 
the subject, and in the circumstances, which I have stated above, I do 
not now propose to move it. Besides I also feel constrained to oppose 
this amendment, now before the House, for various reasons. I would have 
put forward all these reasons had I the time, ~ unfortunately the Leader 
of this side of the House, I mean the Democratic Party, has prompted me 
to cut short, and therefore, to prove myself loyal to his command and in 
the interests of economy of time, I confine myself to this remark, that 
the arguments which have been advanced by my learned friend is untenable 
and if he would care to spend a little more time on the details, he will 
fmd it (his argument) to be incorrect. With these few words, I oppose 
this motion. 

The Honourable Mr. O. A. Innes: Sir, I should like to say a few words 
, in continuation of what Dr. Nand Lal said. I don't think my Honour-

able friends on the left have realised the true figures. The Inchcape 
Committee recommended that the two Departments be now combined into 
one and the budget t>stimate for the Commercial Intelligence Department 
and the Statistics Departments should be revised to a net figure of 
Rs. 2,00,000. The budget demand we have put up to the Assembly is for 
Rs. 2,63,000; that is to say, we are Rs. 63,000 in excess of the figure 
suggel'ted by the Inchcape Committee. Like Dr. Nand Lal I regret very 
much the necessity of cutting down this Department. It is a very import-
ant Department for the Commerce Department of the Government of 
India. The Commerce Department of the Government of India spends 
most of the year at Delhi and Simla. It is quite essential that we should 
have a link between ourselves and the commercial centre of India, namely, 
Calcutta, and that is one reason why a commercial intelligence officer is 
extremely necessary. Then, again, that Commercial Intelligence Depart-
ment exists mainly for the small manufacturer and small trader in India. 
Since 1913-14 the letters received by the Commercial Intelligence Depart-
menthas increased enormously. These -are nearly all inquiries from small 
traders and small manufacturers in India asking to be put in touch with 
markets .. We have built up quite a big organisation, a big connection with 
the commercial sections of the various Consular offices all through the 
Empire. Well, most of that work now, I am afraid, must go by the 
board. We could not show any direct· return for the money we spent. 
Nor are we going' to show that, oecause it is not. our business or our 
practice to follow up our advice. We merely try to bring these' small men 
into touch with outside markets. And then. agAin, this Department 
supplies us with statistics we require, not only with sea-borne statistics but 
the other kinds of statistics. We shall have to restrict these statistics 
cirastically and that is what we are now engaged in ooir.g. But we recognise 
that in these days the most important thing is to balance the budget, and 
we are doing our very best to carry out the recommendations' of the Retrench-
ment Committee. But, for the coming year, we have not been able to 
carry them out,and that is for WU"ious reasons. In the first place, we have 
tc see which of our stat.istics we can get rid of with the least disadvantage. 
In the second place, ~  is the usual lag to be accounted for. For instance 
if this reduction were carried out, the first thing I should have· to do would 
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be to retrench at once and without any notice at all an officer who has 
served the Government of India faithfully for the last 30 years. As he-
is to retire in December, we propose either to retain him or to give him 
leave till December and I am quite sure that the House will want us to 
treat the men whose, appointments are being retrenched with considera-
hon of that kind. The House may rest assured that we are doing our best 
to carry out these retrenchments. If we have not been able to come up to 
the exact budget figure recommended by the Inchcape Committee, it is 
because we have not had time in a complicated Department fully to, 
explore all the avenues. In these circumstances, I hope the reduction 
will not be accepted by the Rouse. 

JIr. President: The question is: 
"That the provision for Superintendent and clerks under sub· head Bureau of 

Commercial Intelligence under the head • Commercial Intelligence' be reduced by 
Rs. 80,000." 

The motion was negatived. 
Sir Deva Prasad Sarvadhikary: The Honourable Mr. Innes joining forces 

with Dr. Nand Lal will vanquish anything. I would rather withdraw my 
motion which ran as follows: 

.. That the demand under th'e head . Commercial Intelligence' (page 99) be reduced! 
by Rs. 1,00,000.'" 

Babu Braja Sundar Das (Orissa Divisions: Non-lIuhammadan): Sir, 
the object of my moving this motion is this. The Retrenchment Com-
mittee have recommended 1\ big cut in this very useful Department of the-
Government of India, and it is to bring to the notice of the Government my 
disapproval of the recommendations of the Inchcape Committee in this. 
instance that I brought forward this amendment and I think that the Gov-
ernment of India should not agree to the recommendation of the Inchcape 
Committee at least in this direction and make this Department as useful 
as it could possibly be for the industrial and commercial development of 
India. With these few words, with a view to economy of time, I move my 
motion. * 

JIr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Sir, I 
wanted some information from the Department and I hope my H l~ 
friend, Mr. Innes, will enlighten me. Sir, I live very near this office called 
the Commercial Intelligence Department in Council House Street, Calcutta. 
I do not know mucli about it but I have seen that there are a number of 
I;ooms and a large number of European high officers going there. I do not 
see many Indians amongst the officers going there. I find some of them 
are in italic8 on page 99 under Demand No. 34-Commercial Intelligence 
and they are non· votable. But there are some items, for instance purchase 
of furniture, Rs. 1,500, and service postage and telegram charges, Rs. 15,000; 
J do not know what are the particulars-how many· messages and of 
what description are sent that we shall have to incur Rs. 15,000 within 
12 months. I do not know if there is any necessity for incurring the last 
item on the next page-page l00-0ther contingent expenditure--and there 
Lte also postage and telegraph charges. There are thus. two items. I do 
not know what the second item for Rs. 5,000 is for. This is a second item 

* .. That the demand under the he'ld • Commercial In,;elligence' (page 99) be 
Nduced by RB. 100." 
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-on a similar subject giving another Rs. 5,000 after the first item of Re. 
15,000. I ask whether my Honourable friend Mr. Innes will enlighten us 
for the benefit of the country . . 

The Honourable Mr. C. A. Innes: Sir, Mr. Ahmed has omitted to 
notice that this year we have combined the Department of Director of 
Statistic!,! and the Commercial Intelligence Department, and no separate pro-
"isionat all has been made this year for postage and telegram charges. It is 
all shown under the head Commercial Intelligence, Rs. 15,000. The reason 
why it is rather large is that the Commercial Intelligence Department is in 
the habit of sending Home a weekly cable to the city of London sum-
mantling the trade prospects in India. The discontinuance of that tele-

. gram is under consideration and Mr. Ahmed may rest assured that these 
telegram charges will be brought under very careful scrutiny in order 
to effect the retrenchment recommended by the Inchcape Committee. 

Mr. X. Ahmed: What about purchase of extra furniture and other 
things I have stated? 

The motion was, by leave of 1he Assembly, withdrawn. 

Mr. President: The question is: 
" That a sum not exceeding Rs. 2,13,000 be granted to the Governor General in 

Council to dcfr,\:' tbe charges which will come in course of payment during the year 
·mding the 31st day of March, 1924, ;n respect of • Commercial Intellig'lnce '." 

The motion was adopteu. 

DEMAND No. 44-MISCELLANEOUS. 

The Honourable Sir Basil Blackett: I move: 
"That a sum not exceeding Rs. 21,23,000 be granted to the Governor General in 

{Jounci! to defray the charge which will come in course of payment during the year 
'ending the 31st day of March, 1924, ill respect of • Miscellaneous'." 

Khan Bahadur Sarfaraz Hussain Khan: I beg to move: 
" That the piOvision under sub:head Miscellaneous and Unforeseen Charges under 

~  head . Miscellaneous' be reduced by Rs. 1 lakh." 

My simple reason is that in the year 1921·22 the Miscellaneous and Un-
1 P.M. 

foreseen Charges came to Rs. 83,160. In the year 1922-23 the 
budget estimate was Us. 3 lakhs. And it is again Rs. 3 lakhs for 

the coming year. I do not see why in the present financial condition it should 
not be reduced. It is stated here ., Miscellaneous and Unforeseen 
'Charges". Miscellaneous is a thing which ~  many items. 
We do not know what the unforeseen charges are.. It is in this 
view that I would like to move my amendment . 

. The Honourable Sir Basil I~  Sir, the actual expenditure in 
1921-22 under this head was Rs. 60,45,000 including the non-votable items, 
:against a figure of Rs. 47,45,000 which we ask for the coming year; that 
is a reduction of 13 lakhs. The Honourable Member's suggestion there-
fore that there has been an increase over the actual expenditure of 1921-22 
ig based on some misapprehension. As regards the details of this vote they 
1I.re set out fairly fully on pages·149 to 152 of the book. They are, as the 
Honourable Member SSi'S, of a miscellaneous character. All the large pro-
'visions included are identined th(,re. We are of opinion that the aum 
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we ask for is necessary for the purpose of carrying on the ordinary admin-
istration. I do not think that because the Budget estimate for this cur-
rent year is rather less than what we want now, it is possible to say that 
we can carry on next year on a figure less than the figure we have here 
put down. I have more than once informed the Housa that we have· 
introduced estimates showing the lowest possible figure, in some cases I 
fear too low, on the expectation that we shall work down to it-I do not 
say that particularly applies to this estimate but I do not think 
that there is any item in this estimate on which we can save unless 
we cease to carry on some particular service, and if the House wishes for 
reduction I suggest it is only by pointing out the particular items on 
which we can say that in this case there is any possibility of saving money. 

The amendment was, by leave of the Assembly, withdrawn. 
Jlunshi Iswar Saran (Cities of the United Provinces: Non-Muham-

madan Urban): Sir, I have the honour to move: 
•• That the provision for • Public Services Commission' under head • Miscellaneoua ~ 

be omitted." 

So far as this question is concerned, the attitude of the Assembly is per-
fectly clear. We gave expression to our strong disapproval of the Com-
mission on a previous occasion. It will be in the recollection of the House-
that there was no division called and I may take it that that motion was. 
carried, if not unanimously, of course not unanimously, at least by an 
overwhelming majority. For the purposes of this motion I need not sug-
gest for a moment that there may be no grievances of the Indian Civil 
Service or of any other service but we do most seriously and strongly object 
to the appointment which has been made I shall not say in defiance of / 
but in opposition to the practically unanimous opinion not only of this 
Assembly but of Indians outside this Assembly. It is of no use for us to 
try to know what the view of the Government of India is in this matter 
because the Honourable the Home Member said on the previous occasion 
that he would not disclose the correspondence that has passed between the 
Government of India and the Secretary of State and the view that the Gov-
ernment of India held on this question. He said that any such disclosure 
would be against all precedent and against the usual practice of the Govern-
ment of India: . I only need refer to the assurance given by Governmenll 
on the floor of this House so far as the question of emigration was concerned. 
Government said that it was trying to do all that it could to see that 
the position of Indians overseas was improved and that all their legitimate 
grievances were removed. Might I say in passing that it would have been 
well if Government had also on this occasion given us an indication of its 
own attitude in this connection but as it pleases Government not to dis-
close its own view, I do not think any useful purpose will be served by my 
asking Sir Malcolm Hailey to say what is the correspondence or what is 
the nature of the recommendation made by Government. Sir, I have not 
forgotten and indeed those Honourable Members who will support my 
motion have not forgotten that there is every chance, I had almost said 
ct-rtainty, that if this motion is carried, Government is going to restore this. )... 
item. Sir, this is really a serious and important question and I can assure 
the House that those of us who have made up our minds to vote for this 
amendment have not done so without giving their best and most serious 
+IDoughts to this .as'pect of the matter .. But, ~ when we find that the 
Secretary of State and the authorities in England will persist in a course· 



- . 
THE BUDGET-LIST OF DEMANDS. 

of action against the practically unanimous wishes of the people, then it 
is the clear and bounden duty of the House to say .. No " to it. Our' 
position is this. We will have nothing to do with the step that you have 
taken. The responsibility is yours. You do whatever you please. Sir, 
it is a subject on which one can speak very strongly but I refrain from doing 

• so for the reason that our views have already been fully expressed on the 
last occasion and I dare not taken more time in view of the guillotine at 
'five o'clock this evening. I therefore move this amendment and I hope 
that the House will by--an overwhelming majority carry it, because any. 
other course will be inconsistent with the position adopted by us on . the 
last occasion and I say that it is up to us to be consistent and to show that 
as far as this Commission is concerned our dislike of it, our disapproval 
of it has not diminished one bit. My Honourable friElnd Mr. Jamnadas 
Dwarkadas was perfectly right the other day in what he'said at the time 
of putting questions. •• Is Government aware that our disapproval of this, 
Commission continues undiminished?" I venture to say that Mr. Jamna-
das gave expression to the views of a great many of us present in this.. 
Chamber and of a very large number of people outside it. I beg to move 
my amendment. 

The Honourable Sir :Malcolm Hailey (Home Member): It would be 
well I think that I should attempt to forestall other speakers, because I 
wish to put to the House certain considerations on this question; they 
may not perhaps affect what they feel on the subject of the Royal Com-
mission, but I hope that they will affect the attitude of the House on this.. 
particulllX vote. Mr. Iswar Saran was correct enough in saying that the 
attitude of the House when we previously discussed this question was un-
mistakeable. It left us in no doubt of the fact that the majority of the 
House did then, and on that oceasion, feel that a Royal Commission 
should not have been appointed. Now, let me disclaim any desire to go, 
again into the merits of the question as it stood then. But we have since 
published the terms of referencE,. This much at all events you will allow 
me to say, that the terms of reference prove that those of us who then 
spoke in justification of the appointment of a Commission were correct in. 
forecasting that it would have a much wider scope and one more interest-
ing to India at large than was at the time anticipated in the press in India, 
and indeed was anticipated in this House. We are told, however, by Mr. 
Jamnadas and by Mr. Iswar Saran that since the publication of the terms 
of reference no change has taken place in the view held by the majority 
of the people on the subject of a Commission. That is not true of the 
press; there has been more than one signal convert, but on the facts let 
me say this that after all it might be worth while for us to pay some-
thing to get a solution of the following question: 

"The possibility of transferring ir.lmediately or gradually any of their present 
.duties and ,funlltions . • • .". , 

that is, the duties and functions of the All-India Services, 
" '" to ~ constituted on a provincial basis." 

Believe me, if, we get_ a satisfactory solution of even that question it would' 
be very well worth the three lakhs we propose to spend on the Commission. 
Then again if we should get a satisfactory solution of the question of the 
recruitment of Europeans and. Indians respectively, for which provision 
should be made in the constitution established by the Government of" 
India Act, that again-might from any point of view be worth very mucn 
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more' than the three lakhs we propose to spend. Now, that is as much 
as I shall say on the merits of the question, for I feel strongly, that every-
thing that has been said here on the merits of the question itself haa 
found its answer, and an ample answer in the terms of reference. 

But, 1 wish to put another aspect of the case to the House, more 
.appropriate to the occasion. Weare preparing a Budget in which we 
place such expenditure as we ~ l  to be necessary and unavoidable. 
and we ask the House to vote supply accordingly. In the process of 
-discussing the demands for supply, the House on many occasions points 
-out to us directions in which it thinks that the whole or a part of that 
expenditure could be avoided and other expedients adQpted; in other 
words, it indicates directions in which money might be saved; and if it 
fairly convinces itself that money can be so sav!ld, it is entitled to demand 
'that a reduced provision should be made in our account. But here we 
have a case in which we know that the expenditure must be incurred. 
The House may say that they regret it, and that they would very much 
rather that it had not come about; they may reiterate that they would 
have preferred a different form vf inquiry to solve their problems, which 
they admit require solution; nevertheless they know as well as we know that 
this expenditure cannot now be avoided. They may not like the origin 
-of the Commission; but they must recognize the fact that under the 
orders issued by His Majesty's Government the Commission will be 
appointed, and has to be financed. Now, when we are faced with un-
.avoidable expenditure of this type, can we reasonably refuse supply for 
it? If supply is refused, it simply comes to this, that though there is no 
provision in our accounts, yet the money must be spent and the House 
will be in the position .of refusing to allow the provision in our Budget of 
-expenditure for the avoidance of which they can suggest no practical 
expedieut. It is not, therefore, on this occasion a mere question of 
expression of opinion, or, if I may put it that way, of resentment; on this 
'Occasion, it is merely a question of provision of money for unavoidable 
~  May I take a domestic analogy? Nobody likes paying in-
-come-tax. There are few people who show a glow of satisfaction when 
they receive their income-tax returns. And yet in drawing up your domestic 
budget, would you allow your dislike of the tax to prevail to such an 
-extent that you would refuse to take cognisance of the fact that you had 
to pay? Would you arrange the scale of your expenditure on the supposi-
tion that this demand should not be made and therefore would not be met? 
'That is an exact enough paralleL 

Dr. H. S. Gour: Do votable items of the Budget stand on that analogy? 

The Honourable Sir Malcolm Halley: Though this is a votable item, 
it ib clearly enough unavoidable, and I say it is not a reasonable attitude 
for this House to take up that it ought not to be included in the account. 
Taking the matter on a broad and common-sense view, I say that in these 
-circumstances it is not possible in reason to refuse, merely on a point of 
likp or dislike, to allow this item a plea in the Budget. If it is a ques-
tion of expressing feeling that has already been taken, here we are merely 
on a question of providing money for unavoidable expenditure. Indeed, 
whatever I may feel as to the wisdom 0: the fonner vote taken by the 
"House, I can go so far as to say that by allowing this item to stand it 
does not in any sense whatever commit itself to any change of its feelings 
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on the subject of the Royal Commission. ,I ~ ~ every. OOIlfidence· 
that when that Commission is appointed, when the House sees ita per-
Sonnel, ~  it gets to work, a great change of feelirig will take place. I 
. remember well· the criticisms in this House on the subject of the lnQbcape 
Committee; i remember how in Simla I was made the target of questions 
and objections regarding its composition, and regarding its sphere of opera-
tion. The attitude now is comr1etely changed; there are few who do not 
welcome its results. I believe myself that the House will in time come· 
to welcome the results obtained by the recommendations of this Royal 
Commission, but for the present I confine myself to saying this, that by 
allowing thi& item to stand in the Budget, the Rouse does not necessarily 
indicate to be public that those who have' before been opposed to its appoint-
ment have changed their view. And the HO\lSe can ~  in spite-
of what Mr. Iswat Saran said, with ~  consistency with its former 
opinion! allow this item to stand. 

Mr . .Jamnadu Dwarkadaa: . Sir, it is really a .matter of regret to me-
that in this respect I caDDot agree with the views expressed by my 
Honourable friend Sir Malcolm Hailey. There was a little bit of heat 
shown yesterday by some speakers, and in answering the arguments 
advanced, my Honourable friend Sir M alcoIm Hailey refused to accept 
as a compliment the statem,ent tha't nothing was meant against the in-
dividual Members of Government. I want the Honourable Sir Malcolm 
Hailey to believe me when I say. and I say it in all sincerity, that in 
opposing this grant of 3 lakhs of rupees for the Public Services Commission 
we have nothing absolutely to say against not only the personnel of the 
present Executive Council. but also against the Government of India as it 
is at present constituted. But despite all that my Honourable friend has said 
in support of the Assembly voting a grant of Rs. 3 lakhs. I feel conVinced 
that the Assembly will be stultifying itself if it takes any other course 
except the only consistent ~  it can take, and that is, it should refuse 
to vote this sum of three lakhs. My Honourable friend says •• ~ You have 
already expressed your opiilion. you condemned the appointment of the 
Royal Commission. now when it comes to TOting the money. even if you 
vote this money your opinion will be on record that you have condemned 
the apPJintment of the Commission." Let us consider what that means. 
that when it came to expressing your view with regard to the appoint-
ment of the Commission in words, in talk. you were prepared to condemn 
it, but when you were called upon by the exercise of the power that is 
vested in you to mark your approval or disapproval of the step taken by 
His Majesty's Government, you failed to put your intention into practice • ..:...... 
you refused to exercise the vote that you _had, and you voted away the 
country's money for the appointment of this Commission. Is this House 
prepared to place itself in this stultifying position? After all it is not 
the talk that counts, it is the exercise of the power that you have ove' 
money, although in a limited sense, that is of real ~  and thE' 
only significance that will be attached to our inconsistent attitude on this 
occasion will be that perhaps the terms of reference announced later on 
by His Majesty's Government have won a few votes from the other side 
to the side of the Commission. If you analyse the speech of the Honourable 
the Home Member, you will find that the danger is great. The Honour-
able the Home Member has ~  the terms of reference. He has 
expressed his ~ ~  that the term. of reference are wide ~  
that they are wider than \'V8S contemplated .by. the M!'lmbers of this 
:Assembly. If we took a different attitude from what we took when ~  

C 
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were discussing the question of adjournment I believe that the interpre· 
tation of that attitude will be this that. having seen the terms of reference, 
we have changed our opinion and veered round to the view that the 
appointment of the Commission is not only necessary but wise. I Bay 
that. if this House is prepared to endorse that opinion •. it is entitled to 
vote these Rs. a lakbs; but if the House. in spite of the publication of 
the terms of reference, sticks to its opinion that the Commission is not 
necessary, that the appointment of the Commission is not wise. and that 
the Commission is being appointed in the teeth of the opposition of the 
gensible element of the people of this country. then this House can take 
no other step than to refuse to vote the Rs. a lakhs that are asked for. 
What ·.vill be the effect? ~ Honourable the Home Member says that 
the expenditure is unavoidable and that. therefore, you have to vote it. 
How is it unavoidable? The House has the power to vote this money. 
If we refused to vote it, if events took their natur8.l course, this Commis-
mon would, even at this stage. not be appointed. But I can see what 
the Honourable Member means. He means that, His Majesty's Govern-
ment haying appointed this Commission. even though· the House refused 
to vote the money. the money will be provided by the only course that is 
Qpen to His Excellency the Governor General to take, namely, by certifying 
and restoring the grant. Well, Sir, if His Excellency the Governor 
General and the Government of India are prepared to take that course in 
the teeth of the opposition of not only' this House but also, if I may say 
so, in the teeth of the opposition of the whole of the people of this country, 
let the responsibility of doing so rest on their shoulders and not on our 
9houlders. Weare here, after all, to represent our constituents and are -' 
responsible to them. How can we take any course which, in our honest 
Qpinion, ·is not calculated to do good to the constituents whom we repre-
sent here. If you do not agree with our opinion, and if you think that 
this is an item which needs to be restored by the extraordinary power 
that is vested in His Excellency the Governor General, you are free to do 
so, but you will do it on your own responsibility and you will not throw 
the responsibility on our shoulders. I ask the House to adopt the only 
course that this House in consistency and out of self-respect can adopt. 
namely, to refuse to vote the grant. 

Lieut.-Colonel H. A. J. Gidney (Nominated: Anglo-Indian): Sir, I . 
admire the man who has the courage of his oW'.1 conviction and holds it. But 
after we have heard what the Honourable the Home Member has said, 
I do not admire the courage of my Honourable friend Mr. Jamnadas 
Dwarkadas in upholding his former conviction and opposing this mo.tion. 
When this subject was discussed some weeks ago in this House, I think 
I was the only member whQ supported the appointment of a Royal Com-
mission. Sir, I have got the permission and the support of the Leadera 
()f many minority communities in this Honourable House in what I intend 
saying now, in so much that we support the appointment of this Royal 
Commission to India. Sir, when I last supported this, Mr. J amnadas . 
got up aDd twitted me for suggesting that it was quite possible that ~  
of the terms of reference of this Commission would be to consider further 
Indianisation of the services. It ~  have seemed to Mr. J amnadas 
an absurd suggestion but it was quite a possible one, and I repeat in the 
hope that it might tempt Mr. Jamnadss Dwarka.J.as to agree to this Com-
miuion; though I lee he is .till determined to oppose it. 
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The Honourable the Home Member has told us, in fact most Members 
d the House have already seen, the terms of reference; and no one here, 
I am sure, will doubt that they are very wide in nature and include many 
important matters.' In fact, it embraces more subjects than we originally 
thought the Commission :would do and I am not at all ~  Sir, _that it 
may not lead to expedition in Indianisation of the services, to use toe word 
• Iadianisation ' in a very generic sense. 

Mr. ... •• Samartb. (Bombay: Nominated Non·Official): Including 
Anglo·Indians! 

Lieut.-Oolonel H. A. I. Gidney: Yes, including Anglo-Indian... Sir, 
when this Royal Commission was formerly discussed, pointed and repeated 
reference was made and ~ rightly made regarding the I. C. S. amongst 
whose members great uncertainty exists regarding their future. There is 
no doubt, Sir, that the I. C. S. man who' enlisted in 1913 aoes not like 
the India of 1923. There is also no doubt, Sir, that the India of 1923 
coes not like and does not much want the I. C. S. man of 1913. But the 
I C. S. man who comes to India from 1923 onwards wants to know ~ 
India ,,,;11 be like in 1929 or 1933, because he wants to know what his 
tfrms of appointment will be. There is no doubt, Sir, that the Indian 
Civil Service is to-day not recruiting the type of. man it did originally, 
~  it is Ii doubtful matter whether it would not be better to let India 
recruit the best of her own men instead of the third' or fourth rate men 
from England. 

This Commission will also consider the advisability of short service for 
future I. C. S. appointments so that India can, in -its transitional stage, 
still get the best that England can give her for the administration of this 

... count.ry. Now, Sir, the· Honourable Sir Malcolm Hailey referred just 
now to the advisability or possibility of provincialising all the Imperial 
Services and which I think every Member of this House was pleased to 
hear though Mr. J amnadas called it a .. bait." In this Honourable House 
we. hear a lot said about the Services not being properly Indianised or 
not being done at a quick enough pace. Well, here is a Commission that 
will possibly help you in getting a quicker pace on-or at least. in pro-
vincialising the various services; and yet we hear Honourable Members 
objecting to this Commission. 

Well, Sir, whatever the composition of this Committee is-l howe"er 
hope the minority communities a·re represented on it-I trust that one of 
the subjects that will be seriously and thoroughly discussed will be COlll-
munal representation in the various services. This I submit should 
constitute one of its most important terms of reference, and on this matter 
alone I feel sure this Commission will be welcomed by every member in 
this Honourable House who belongs to a minority community or to il. 
pditically backward community. . 

Sir P. S. Sivaswamy Aiyer (Tanjore C1(1I1 Trichinopoly: Non-Muham· 
madan Rural): I have had very considerable difficulty in making up my 
mind on this question, which is one u.pon which it is by no means easy 

I t;.; come to a conclusion. At the outset I should like to state that I am 
~ by no m.eans l~  of tliis machinery of a Royal Commission which 

the Secretary of State has proposed to set uP for the pm"pose of enquiring 
into the questions indicated in ~  terms of reference .. That does not mean 
that I ignore the emtenceof ,grfevances on th.e part_ of members of the 
Indian Civil Servicereg!p'ding their condition. It does not mean that I 
admit that there is no groUnd for an en9wry.I should have very much 

c 2 
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preferred any enqUiry of that sort to be conducted by a body appointed 
by the Govemment of India itself. There is a growing feeling 
of dislike of· any dictation from outside India. . to the Legis-
lature here in India; and there is a feeling that at the bottom 
of this decision to appoint a Royal Commission there is a certain 
hmount of want of confidence in this Legislature. That accounts, I believe, 
for the feeling of irritation which has been displayed by the members of 
the Assembly. I should therefore have preferred to employment of some 
machinery which would not have offended the susceptibilities of this House. 
Now, Sir, with regard t{) this question of the grant for this body, 'two 
courses have suggested themselves to .me as worth considering,-whether 
we should carry the disapproval that we expressed on the last occasion to 
the point of voting against the grant, or whether we should reaffirm our 
disapproval by giving an unmistakeable indication that we do not take 
any responsibility for the decision to impose this burden of three lakhe 
upon this country. I am aware of the existence of a strong feeling in 
the House against the IIllowance of this dem!,md for the expenses of a 
Royal Commission; but lit the same time I feel that we should not give 
uny occasion to the Secrptary of State to exercise his power of interference 
and suggest to the Government of India the restoration of the vote against 
our decision. That is a course which I dislike intensely and I should 
prefer to avoid giving' any occasion for the exercise of that power of restora-
tion of the demand over our heads. Again therl;l is another circumstance 
which weighs with me to some extent, and that is, that the rejection of 
this demand may probably create an atmosphere of bitier prejudice against 
us in England. On the one hand consent to this demand will create pre-
judice against us in this country; on the other hand the rejection of this 
demand will probably create an· atmosphere of very strong prejudiee 
against us on Parliament and on public opinion in England. With aU 
these various considerations present to my mind, the course which seems 
to me to be the best to adopt in the circumstances is to refrain from 
yoting. leaving it to tlie official element in the Assembly to pass the 
demand on their own responsibility. If tae non-official members of the 
Assembly as a body refrain from voting and make it clear that their 
abstention if! due to the disapproval of the particular machinery which 
the Secretary of State has chosen to employ, I think it cannot be charged 
against us that we have changed our attitude or that we have in any 
indirect way expressed our approval of the appointment of this Royal 
Commission. Speaking for myself, I should rather refrain from votinl? 
than vot,e against the grant. and if other Members of the Assembly approve 
of my suggestion. I hope they will also refrain from voting, leaving it en-
tirely to the officials to carry out the mandate of the Secretary of State. 

Captain E. V. Sassoon (Rombay MiIlowners' Association: Indian Com-
merce): Sir. the feeling of the non-official portion of this House as regards 
this question of the Public Services Commission has been stated to be the 
willingness of India to look after her own services. I agree with that 
feeling. I think that we should look after our own services and that it 
Rhould not be necessarv for a Commission Wbe sent out from Home to 
put any grievances right. But, Sir. before we enress our ob;ections in 
any case.-shlll1 1 SA.V very 'Particularlv and virulentlv against the an'Point-
mpnt of thi!! CommisRion,-we must first ~ l sure that we have done aU 
that is 'Possible in looking after our own services. ., 

Xr. Zamnadal 1hrarb4u:We are ready to do it. 
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OaptalD 1:. V. 8uIOOD ; Mr. Jamnadas say. )Va are ready to do it. 
i ask, have we always done it? Now, Sir, I have an amendment later OA 
in the paper on the question of the police which I will move if the 
guillotine does not fall before it comes up. I hold in my hand here a 
pamphlet which has been issued by the Indian Police ~  and 
issued not in India, but in London. This pamphlet puts forward gnevances 
which the Police state they are suffering under, and I must admit that 
on reading through the pamphlet and with my own very slight knowledge 
of the conditions in this country, I thin}t there is a greaii deal to be said 
hom their point of view. This pamphlet. refers people desiring extra 
information to the Secretary in Pall Mall. Now why does the Indian 
Police Association find it necessary to state their grievances in London 
and not in Delhi '} They say in -their preface, •. because they cannot 
obtain tho redress by departmental action and they have no means of 
ventilating their grievances." Sir, this pamphlet reached me on last 
Saturday. I cannot help feeling that if it had been uni.versally known- that 
this Assembly was prepared to ventilate the grievances of any of the 
services, that before taking the trouble to circulate this pamphlet in London, 
w(:; should have had these grievances put before Members of this Assembly. 
And, it is because there is widespread ignorance in the services in regard 
t" this point, that they feel it necessary to go to the Secretary of State, 
and I think that it would be inadvisable for us to express any very violent 
opinion against ~  appointment of this Commission, because the sup-
porters of this Commission might say: .. If you had actually carried out 
what you say you are prepared to carry out, why do we have pamphlets 
lIke these circulated in London?" Sir, that is why I hope that there will 
not be a very violent expression of opinion as regards this Commission. 
But I equally hope that this Assembly will advertise as widely as possible 
that, if we have not ventilated the grievances of any of our services, it is 
not because we are not prepared to do so, and we would welcome any 
opportunity for doing r£ they will bring forward their grievsnees. 

The Assembly then adjourned· for Lunch till :Fifteen Minutes Past 
Two of the Clock. 

The Assembly re-assembled after Lunch at Fifteen Minutes Past Two 
of the Clock. Sir Campbell Rhodes was in the Chair. 

JIr. T. V. 8eshagir1 A"rIar:. Sir, I was surprised to listen to the 
speech of my friend Captain Sassoon on this subject. He seemed to sug-
gest that simply because some of the service men have ~ to ventilate 
their grievances in England, therefore, we must take it that they have no 
confidence in the Legislature and that we should abrogate our functions 
and proclaim to the world that it is better that some outside agency under-
takes to redress their grievances. Sir, if this is to be carried to its logical 
extent, the Government of India in this country cannot be carried on for 
n minute; I am surprised that a shrewd business man like the Honourable 
Captain Sassoon should have indulged in an argument of that kind. Sir, 
so far as my Honourable friend Sir Sivaswamy Aiy8.! is concemed ........ he will 
pardon me for saying ~  sl96ID.ed to be thinking aloud all the time 
that he was speaking and I doubt very much whether his thinking aloud liad 
ceme to an end; and ~  he had rea.checl the stage of conclusion; he has 
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not given any clear lead upon a. matter of this kind. If he had been 
olear and had given his time and attention to the subject, I would be the first 
person to agree with him. But I am not convinced from the way he spoke 
that his thoughts had materialised and that he had come to any definite 
conclusion on a matter of such grave importance. Sir, I am. under no 
illusion as regards the result of any adverse vote upon the Government 
in this Assembly. There is no doubt that the Viceroy would certify or 
restore; because a Commission has b'een resolved upon and it is only the 
question of personnel that remains to be settled. It is not to be expected 
that the Government of India would say .• ~  the money in Parliament 
or somewhere else ". They will have·to find the money and the Governor 
General will have to certify. That is not the matter which concerns us. 
The question is, shall we be true to ourselves if after having passed a vote 
of censure the other day, we to-day say that we shall allow Government to 
do what they like, and that we shall express no opinion upon the question 
at issue. As Mr. Jamnadas has point.ed out, I think we would be stultify-
ing ourselves if we take up that attitude. It is not a question of our being 
heroic. It is a question of our being true to ourselves and it is a question 
of dignity and self-respect after having passed the vote we did the other 
day. Sir, the Honourable the Leader of the House spoke about the merits 
of the case. I am not going into itJ but may I ask Government what their 
feelings are on the' subject? Having sent out the O'Donnell Circular and 
Beeing that the present Commission will make it unnecessary to consider the 
replies to that Circular and to come to a decision, I ask what is their feeling 
in regard to this matter. Have they not been snubbed by the Home Gov-
ernment, and do they not owe it to themselves' to resent this indignity 
which has been put on them? It is desirable that the Executive Govern-
ment should have the confidence of the people and what confidence can 
the people repose in them when they find that every one of their acts is 
being turned down by an authority far away from India. I am anxious 
as far as possible to avoid a conflict with the Executive Government. I 
would have gone a great way to avoid that conflict, but, Sir, if it is a 
question of losing our own honour, losing our own dignity, I do not think 
that we should mind any conflict which may arise in ·the 
matter. A suggestion has been made ilia.!; if we cut down a rupee from the 
whole demand we would be equally effectuating the purpose which we 
bave in' mind. With all deference to those from whom this suggestion has 
emanated I must respectfully demur to such a course. Sir, we already 
expressed our disapprobation of the idea of appointing a Commission when 
we moved for the adjournment of the House. We then unmistakably 
showed to the Government that we did not .like the procedure adopted in 
England it was really a vote of censure that was passed. That has alreaay 
been done. Now comes the question whether we should vote the money 
for a Commission wbich we do not want, which' we have protested against; 
and this is the only opportunity we have of carrying out in practice the con-
clusiou which we reached the other day. This is the occasion. The ques-
tion of voting funds is entirely in our hands subject to any control as to 
certification which the Governor General in Council may possess. Now, are 
we going to be frightened by the fact tliat there is going to be certification? 
If we do that we will not be true to ourrelves, and in order that we may 
be consistent and that the dignity of thIS House may be maintained I 
hope that the non-official Members of the House ~ stand by what they 
did on the last occasion and vote against ~ grAnt. 
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JIr ••••• Samanh.: Sir, I formally propose an amendmnt to the effect 
that the grant be reduced by one rupee. 

In 8pite what; has fallen from Mr. Seshagiri Ayyar that this would not 
mean our giving effect to our condemnation of the appointment of a Royal 

... Commission in the teeth of the opposition of this House I 

.UD8hi Iswar Saran:. I rise toa point of order, Sir. No notice having 
been given of this amendment I beg to object to it. 

JIr ••.•. Samarth: As to the point or order, having regard to what 
happened during the debate there is no notice required of an amendment 
to an amendment; and I can propose it on the spur of the moment. 

JIr. Ohairman: It is objected to. I am afraid the Honourable Mem· 
. ber is not in order. 

JIr. :N ••• SamarUl: If that is SOl I have no option but to oppose the 
view of those who are asking that the whole vote be disallowed. I may say 
that on the day the adjournment took place I voted with those who were 
in favour of the adjournment. At that time the te1'IIlB of reference were 
in a state of flux. Now the terms of reference of that body are (Jut. I 
am a robust optimist and not an impotent pessimist and I think that diffi-
culties exist in order that they may be surmounted and not in order that 
you may be daunted by them: The terms of reference are there and they 
include to all intents and purposes the issues which were raised in what 
is known as the O'Donnell Circular. Is it possible that the Government 
here can determine the issues satisfactorily acting by themselves the issues 

. whioh were raised In what is known as the O'Donnell Cll'Cular? It must be 
a body deriving its authority from Parliament in order that the ultimate 
decision of it may be bindtng both upon the Government of India and the 
Parliament itself. And nothing but a Royal Commission could really be 
appointed in order that those issues, namely, the issues involved in the 
increasing association of Indians in everf braneb of the administration 
may be satisfactorily decided. When the question of adjournment was 
moved, these terms were not before us and the terms now include this item. 
This is one of the principal items in the terms of reference. Another point. 
to which the Honourable the Leader of the House referred is this. The 
question which has been agitating us ever so long is the question of the 
nIl-India services. The Members of those services go to the provinces. 
Take the Indian Medical Service, for jnstance. The Medical Department is 
a transferred department in a province. Now is that offioel' to be under the. 
control of the Minister who is in charge of that department or is he not? 
All these questions will have to be gone into and the· provincialisation of 
the different services will have to be determined. Take, for instance 
Bombay. Bombay is a comparatively rich province. It may afIord to give 
higher salaries than Bihar and Orissa, or for the matter of that the Punjab 
or the Central Provinces may. We may engage our technical experts and 
our other Officers on any salaries that our resources can afford and we can 
progress. That is also a matter which will have t.) be decided. I do 
not. thirik that those who say that we should be consistent are alive to 
the importance of the terms of reference as they are, Again, some think 
that nothing will come out of ~  Royal Commission. On. the contrary, a 
man of my. temperament says, .. Very good, whatever the personnel may be 
men of my type and otll.ers of my type and of D!y way of thinking will g() 
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.and fight our cause before that ColIllDission and we shall present our case ill 
the best possible way." Sir, this attitude of pessinusm and importance 
is an attitude which does not appeal to me. As I have said, if you do. not 
.accept the reduction of the amount by on& rupee, there is no course left 
for me but to vote for· the grant. Now the position of Government is this . 
:r.nd the position of this House is this. Whatever the view of the Gov· 
~  might have· been at the time when the Commission was going to 
be appointed only with Q view to inquire into the grievances of the Ser. 
vices, it must be said to the credit of the Government of India that they 
:t:aw that the terms of reference must be widened and the terms have accord-
iugly been widened. Now there is the grant of 3 lakhs, whether you pass it or 
not. Place yourselves in' the position of Government. Do not divest 
yourselves of the responsibility of those who are in office. They have to 
find the money, willingly or unwillingly, nolen8 volen8, for the Commi8sion 
which has been appointed oy His Majesty's Government. What are they 
to do? You say you merely decline to grant it. By your declining to 
:.grant it, you are not going to do anything which will bring relief· to your-
selves but which will merely stultify the Government of India. I do not 
think it is. practIcal politics to do anything of the kind and I, tlwrefore, 
oOppose this motion . 

. Sir Deva Prasad SU'Vadhikary: Sir, I should have been }Jleased to follow 
Mr. Samarth, the whip of my party, to the Lobby, as is my duty-when I 
.do not. happen to feel the other way, I. would. have done so, if he had 
been permitted to move the proposed reduction of R ~  But that having· 
been disallowed and he having expressed determination in the alternative of 
13upporting the -grant, his and my way lie apart in this matter. If the con-
.demna.tion that could be conveyed by the reduction of a rupee is not allow· 
able the House in my judgment has no other course left open but to oppose 
and solidly oppose this grant. I do not think, Sir, that the speech of the 
Honourable the Leader of the House or the early publication of the terms 
of .reference have helped to clear up the situation at all. On the con-
~  it has certainly added to ~ difficulties. If there had been a motion 
:at the instance of the Governor General for increasing the sum provided (Rs. 3 
lakhs) to the amount that the last Public Services Commission had cost, I 
should have understood the situation. Undoubtedly the terms of refer· 
ence have been expanded and that itself carries with it the augmented diffi-
<lulties of the situation. The expansion of the terms of references will not 
satisfy those for the removal of whose grievances the Commission was in 
the first instance conceived. We have had many warnings about that in 
the press that represents their views. They say if the scope of work of the 
-COmmission is going to be as wide as the terms of reference show 
:and if the CommiBBion is. not coming to India till the next cold 
weather, they do not ~  to have anything to do with it but 
would prefer direct action tha.t they contemplate. In the mean-
time we have had an expression of opinion from responsible men 
like MI". Seshagiri Ayyar that when the Commission comes people 
Rhould give it the widest possible berth. As I said on a previous occasion, 
I have no sympathy with that attitude, and when the Commission doet 
come in spite of public opinion it will be up to us to give it all possible 
help. But that is another story. Bir, if the entire question of provin-
cialization and Indianization of the services is to be taken up it will be 
a much la.rger wark. The last debate on the'subject here in this House must 
!have helped in widening the terms of refel'ence, wbich is a gain' so far 1108 
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:it goes. If however all that is to be done, the somewhat IineerWg allusion 
-of the Secretary of State or Under SeCretary of St'ate, I forget which, to 
Lord Islington's criticism as to the time likely to be taken by the Cominis-
sion and the c08t--the sneering reference to Oriental dela.y of the last Public 
Services Commission-no longer holds good. The time $.at will be taken, 
the money that will be spent, will be nearly as much as if not more than 
;the Islington Commission cost and a large portion of the report of that 
,Commission is now reposing on the upper shelf. There is no finality with 
·regard to these Commissions. Commis.'li.on ufter Commission comes; one 
recommends, the other condemns; Government criticises and defers action; 
those affected also criticise. I have. not heard any reference to-day to 
'what is the clear duty of the Government and I include the Secretary of 
:State in that ternl,-under the Government of India Act. I do not want 
to minimise the value of what Captain Sassoon has brought to the notice 
'If this House. All services are entitled to have their grievances looked into 
and redressed but the Government of India Act has provided a statutory 
remedy with regard to that, standing, permanent, lawful and legal-if one 
wants to distinguish the two things asI am told there was an attempt 
.yesterday to do here. The Public Services Commission to be appointed 
under section OOC of the Government of India Act, shall according to 
its terms discharge in regard to recruitment and control _,of the Public 
:Services in India such functions as may be assigned thereto by rulea made 
-by the Secretary of State in Council. All questions that possibly can arise 
and come before the Secretary of State can be provided for by the Rules. 
The terms of reference which have been somewhat inexplicably ~ l  

long before the Commission is due to come, the contemplated Commission 
>could probably discharge for the time being all the functions narrated there. 
But there will be no finality, I differ from ~I  Samarth that the findings 
<:If a body, say, like the Statutory Commission, would not find acceptance 
at the hands of those concerned. Well, if they do not accept what the 
Statutory Commission may do we are powerless. That is the only thing 
that the Government of India Act has provided for the purpose of meeting 
all contingencies and it has not yet been even tried. It is no good agitation 
being started by any Service "lithout exhausting the remedies under the 
. Act. The Royal Commission has been thought of as a passing remedy and 
is coming, no matter at what expense, no matter agsinst what volume of 
public opinion. Though the terms of reference have been publ"Ished the 
<Commission is not coming out straightaway. So far as our finances are 
,concerned, one might have waited· till they right themselves and a supple-
mentary grant might have been asked for when the Commission was about to{) 
start. Then again we do not know anything IAbout the personnel of the 
-Commission. That would be another determining element so far as the 
judgment 'of this House is conoerned. Therefore we are not in the position in 
which the Assembly could be called upon to revise its decision and be asked 
·to vote this amount at the present moment. Sir, we have been told that 
it will make a very bad impression about this Assembly in England if this 
-grant is withheld. I doubt it. Moreover I suppose this will not be the 
first time that the Assembly will have taken responsiliility with reaard to 
that. Year before last the Lytton Committee was blocked. It ~ not & 
Royal Commission, but it was a Commission upon which the Secretary of 
State had set his heart. I am not complaini,pg of that. The Commission 
oould not come and instead we had Lord Lytton coming out to Bengal as 
Governor, which by itself is a .pet gain. But the point I want to make 
is so far as this. Assembly is concerned, this will not be the first time when 
it has withheld a grant-which the Secretary of State has wanted. We often 
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hear about the likelihood of the certifying procedure and of the grant being 
restored. It is not for us to mention that; it is not for us to think of that. _ 
It is bad enough that the official Members have been reminding us about it. 
It is bad enough that they forget that it is not good form to remind the 
tn'bunal before which they are pleading of what the appeal Court is likely 
to do. If that was attempted in other tribunal, the visitation would be 
severe indeed. But we ourselves need not put that forward as a reason 
why what is considered wrong should be done. I do not want to withholii 
hospitality from anyone, but this stands on quite a different footing. If the 
Commission has to come, for certain purposes, and those do not happen to 
be purposes which this Assembly-as I gather from the speeches-is prepared 
to endorse, there can be no quest.ion of lack of a due sense of hospitality. 
If the other course of reducing a rupee is not open-and I myself should 
have been prepared to accept that course as giving expression to what 
we think in the matter-the only course left to the House is to vote 
against the grant and leave the authorities to take any steps they like. 

(Several Honourable Members: ., The question may now be put. ") 

lIr. Jamnadaa Dwarkadas: On a point of order, Sir. I was not here when 
the Honourable Mr. Samart-h moved that a reduction of He. 1 be made. 
As objection was taken to that amendment, I understand you ruled that out 
of order, Sir. May I point out, Sir, that in many instances in the course of 
the discussion on Demand for Grants the Honourable the President has 
after the discussion has' gone on for some time allowed amendments for 
reduction of Re. 1 in order that discussion may be concentrated. 

Dr •• and Lal: I believe that my Honourable friend is asking the Chair 
to review the order. There is no rule for reviewing the order in the present 
circumstances. 

lIr. Ohairm&n: If it is the wish of any Members in the House that they 
should have the opportunity of considering this amendm«;>nt, it is within the 
J:rovince of the Chair to allow it to be moved and discussed. If I can get 
any indication that there is a wish to move and discuss this amendment-
which is not really a substantive motion-I am quite willing toaHow the 
House to discuss it. 

Dr •• and La.l: Sir, there is no use in shutting our eyes to the facts and 
consequently, speaking for myself, I concede at once that the terms of 
reference, as we now see, are decidedly wider than we thought they were 
before. But I may say to Sir Malcolm Hailey that that wide character 
of the terms is not a complete answer to our exceptions which we very 
respectfully take to this Commission. Our objection' is based on three 
grounds: firstly, that it is not the Government of India who desired it, it 
IS not this country which required this Commission, but this is a Commis-
sion which hah, I may submit with due deference, been hurled upon us; 
and, on principle, Sir, the people of this country are against it. The second 
ground is this, that we do not want it at all. We do not want a Commis· 
sion. Had we wanted it, ,n° would have put forward our petition, in that 

l~ l  before ~ ~ ~  of India Q!Irselver;. The third ground on 
whICh we Ollpose It, IS thIS that we are poor. In our present condition wp 
cannot afford to ~  the money. As yon know, India has been renowned-



for a good many things, and one of those things is her hospitality. She 
will be ready to extend her hospitality, she will be ready .to accord recepticm, 
but she feels very reluctant to afford that hospitality on this occasion. I 
do not agree with tIre Honourable Mr. Jamnadas Dwarkadas that since we 
have committed ourselves once, therefore, we are limited to-day. Again 
speaking for myself, if I were guilty of an error of judgment once and some 
fresh data is placed before me I shall be quite prepared to review that 
judgment. But no fresh data has been shown, no further evidence has 
been set before UB, no new grounds have been set forth 

Kr. lamnadu Dwarkadu: I rise on a point of personal explanation. 1 
never expressed my opinion on the merits; I only rose to a point of order 
with regard to the amendmeni. 

Dr. Band Lal: I have the greatest respect for the soundness of the 
opinion of Sir Sivaswamy Aiyer, but I am sorry I have to differ from him, 
and he will excuse me for that, and it will D.ot minimise the force of my 
statement that. I have got a genuine respect for his views. I differ from 
him. My own opinion is this that either we should vote for a thing or go 
against it. I have no faith in political jugglflry, that we may reduce it by 
one rupee. We do not want it; we cannot afford to invite the ComlIliSliion, 
therefore, why should we not, like straightforward men, go and say to 
the Government of India, •. Well excuse us, we are not prepared. to welcome 

~ Commission." Now, Sir, a very forcible argument has been advanced 
on behalf of the Government, and that argument as usual emanated from 
our learned Leader of the House, I mean the Honourable the Home 
Member, •• that after all this country will have to pay." .• When you 
know you will have to pay, why don't you pay up sweetly?" My answer 
to that is this, if we make ourselves a party to such action we shall be 
considered guilty at the bar of the people of this country. What antiwer 
shall we give? If the Government of India is prepared to put that burden 
upon us, we shall have to pay, but we shall not be responsible for that; 
that payment will be due to our submission. But if the Government 
calls upon us to give our consent, we refuse and we refuse with the greatest 
possible respect. With these few remarks I very' respectfully submit that 
this House will go against this Demand. 

1Ir. HarchaDdral Vlahindu (Sind: Non-Muhammadan Rural)' Sir, 
1 shall be very brief because so much time has been taken on this subject. 
There are some statements made which should not go unchallenged. I 
will first deal with Mr. Samarth. He first of all asked permission to move 
an amendment to reduce the demand by one rupee, which, was tanta-
mount lO a vote of censure against Government for making this demand. 
But when he found that it did not find favour with the House, he at once 
turned round and began to support the whole grant. It is therefore quite 
clear that he has been inconsistent. The points which have been made 
by those who are against the grant have not been at all sufficiently 
answered. One point is this, thnt it is the funcEon of ~ Legislative 
Assembly, and of the Central Legislature to take action upon these ~ 
tions and to t.ake these question!! into consideration, and that it was a 
great insult to this country and to this Assembly that an outside party should 
have made the appointment 01 this Commission. Then, Sir, with regard 
to what Captain Sassoon. said that we have not done anything, the answer 
to that is who is responsible for that? Could not Captain Sassoon have 
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.tabled a Resolution that a Committee be appointed to go into these ques-
tions? Moreover that practically is (\ oensure on the Government of India. It 
was up to the Government of India to appoint a Conimittee to go into all 
these questions. The reason wby we say that this question should have ema-
nated from some party here is that in that ease we, the non-officials, would 
.have been properly represented on this Committee, and the Committee 
appoint9d would have been a mixed one consisting both of officials and 
non-officials. That purpoee has not at all been served by the appoint-
ment of this Royal Commission. At any time, it was up to any Member 
to move a Resolution for the appointment of a Committee; it was even 
-up to the Government Members, the Home Member or anybody else, to 
move for the appointment of a mixed Committee of officials and non-
·officials. 

One more point and I have done. Sir Sivaswamy Aiyer said that one 
-of the reasons why we should vote this grant is that we shall be creating 
.a feeling of bitterness in England if we do not. I thin$, Sir, that Eng-
lish feeling is already bitter against us on this point for the simple reason 
.that we have already passed a vote of censure in the shape of a motion 
for adjournment; but I do not believe that  that result will ensue. On 
.the contrary, I think that John Bull is a fair and straightforward man, 
he is a strong fighter, and he would appreciate the fact that we have been 
consistent in our attitude. On the other hand, if we were now to vote 
-.this grant, we should be lowering ourselves in his estimation as he will 
say .. Oh, these are week-kneed, at one time they take a strong attitude. 
but afterwards they get frightened and cave in." Sir Sivaswamy Aiyer 
;also said. that if we did not vote the grant the amount would be 
provide-I by certification to avoid which we should vot-e for the grant. My 
answer to that is, that· we are not afraid of certification. We have to 
-express our own opinions and judgments without any thought of certifi-
cation because ot.herwise we shall be laying ourselves open to the charge 
-that we t.hrow over our convictions for fear that our action might be modi-
fied or upset by the Government. Well, if we were to proceed OB 

that hypothesis, I think we shall be unable to contest any of the demand. 
made by Government. For that very reason we should insist upon our 
own opinions and our proper judgments being expressed. I say, if there 
is to be oertification, so much the better. I welcome that .because each 
-time of oertification there will be driven a further nail into the coffin of 
-despotic Government. ' 

(Crills of " Let the question be now put.") 

Kr. Jlanmohandas RamJi (Indian Merchants Chamber and Bureau: 
Indian Commerce): Sir, after hearing all the arguments, I think that it 
would be better for this House to take some middle course. If we reduce 
-this grant, by 3 lakhs, the suggestion will be that, as we have on  a fonner 
occasion voted against the appointment of this Commission, therefore, in 
'Order to ~  up our position, we have voted against this grant. Wflll, 
Sir, if there was a possibility that, if we reduced this grant by. a lakhs, 
the am-lunt would be reduoed, and kept there, it would be all ~  but 
iihat is l'.ot going to be the case. There is 'fIome other authority which can 
restore this grant. Now, why go to thatext.ent wpen we can avoid that 
-position and keep up our own position by not stultifying ounelvea in 
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joining to accept this grant? Therefore I propose ~ tbie grant may b&-
reduced by Bs. 10, and thus show our disapproval, 

(Honourable Membe,,: .. The queationbe now ~  

The Honourable Sir JIalcolm Hailey: The House must allow me one 
~  I do not think that I could allow it to proceed to a vote on 

this question without calling attention to two or three remarks which 
have fallen from the speakers in the course of the discussion. 

It has been sought to create prejudice against this Commi88ion on "-
groUD.d which I ~  to me is both novel and astWshing. It is said 
that It has been appomted-and I quot.e the exact words--" appointed by 
an outside authority." It is the first time that I have heard that a Com-
mission appointed by His Majesty the King at the suggestion of the Cabi-
net of Great Britain is a Commis.siOD which has been appointed by &DI 
outside authority to India. . 

Then it is said that the course which has boon taken prevents an exa-
mination of outstanding questions on the services by offioials and non-
officials. .That again is a most astonishing statement. Till you see the 
compositIon of the Commi88ion, what right has any Member here to pre-
judge and prejudice it by 8 statement of this nature? 

It is said that Government must take the responsibility, and if this 
expenditure is reduced the Governor General must certify it. The correct 
word, of course, is .• restore " and the correct agency is not the Governor 
General but the Governor General in Council; but that is by the way, 
But the grounft on which that statement \Vas made is this-that if cer-
tification or restoration is resorted to, it will be welcomed because it is a 
fresh nail in the coffin of a bureaucratic Government. Is that 80? Or 
is it an inyalidation of the principle for which most Members of this 
House have stood, namely, the Reforms? I ask you to judge what is the 
exact effect of such a process before you welcome it, as Mr. Harchandrai 
Vishindas has so lightly done.. I return to my original point. that in a 
proposal of this kind, . which is for removing a definite provision from 
the Budget, you must decide not on a question of like and dislike, but on: 
another consideration-whether your Rccolmt will be correct if you omit 
it. There is no escaping this expenditure, as the House well knows. Ii 
must then find a place in the accounts; there is no avoiding that;· and to· 
seek to cut it out of the account!! would be simply to' attempt t{) render-
t.hose accounts to that extent inaccurate. You will not gain in any wa.y 
in the expression of your rese.ntment or your feeling on this subject by 
removinJ from your Budget expenditure which must be incurred and fol"' 
which somehow or other provision must be made. That was my point, 
I avoided any discussion-and I am glad to say the House for the most 
part has also avoideddiscussion---of the merits of the Royal Commission. 
We are addrC!lBing ourselves to the Budget, and I. ask you to decide the 
question purely from the Rudget point of view. 

(Honourable Member8: .. The question be now put.") 

Mr, Ohalrman: The question is: 
.. That the qnestion be put." 

~ I put it, I wn»ld like to say there. have t;een mdioationa from 
several parts of the House that they wish Mr. Samarth'. amendmen' to 
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be put before ·the House and therefore, if this motion is carried, I shall' 
(-ut that amendment finJt. The question is: 

.. That the question be now put." 

The motion was adopted. 

JIr. CJh&irm&D: Order, Order. The question is: 
•• That. the provision for • Public Services Commission • 1I1lder head • KiKellaneou ' 

-3 Poll. be reduced b)' Be. 1." 

The Assembly divided: 

Abdul Rahim Khan, Mr. 
Abul Kasem, Kaulvi. 
Aiyer, Sir P. B. Sivaswamy. 
Amjad Ali, Kaulvi. 
Das, Bahu· B. B. 
Gajjan Singh, Sardar Dahadur. 
Jamnadas Dwarkadaa, Mr. 
Muhammad bmail, Mr. B. 

AYES-16. 

NOE8-56. 

Abdul Majid, Sheikh. 
Abdul Quadir, Maulvi. 
Abdul Rahman, Munshi. 
Agarwal&, LaJa Girdharilal. 
Ahmed, Mr. K. 
Ab&an Khan, Mr. M. 
Akram Hussain, Prince A. M. M. 
Asjad-ul-Iah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M_ 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Barna, Mr. D. C. 
Basu. Mr. J. N. 
Bhanja Dea, Raja R. N. 
'Bhargava, Pandit J. L. 
Chaudhuri, Mr. J. 

<:lark, Mr. G. B. 
Cote1ingam, Mr. J. P. 
Crookshank, BirBydney. 

~ Khan, Mr. 11. 
Faridoonji, Mr. R. 
Gidney, Lieut.-Col. H. A. J. 
~ Il ll  Mr. N. 
Gour, Dr. H .. B. 

'Gulab Singh, Bardar. 
Hailey, the Ronomable Bir 1rIlIlcolm. 
Innes, the Honourable Mr. C. A. 
Iswar Saran, Munshi 

The motion was negatived. 

Mr. Ohairman: The question is: 

Mukherjee, Mr. J. N. 
Ramayya Pantulu, Mr. J. 
Ramji, Mr. Manmohandas. 
&marth, :Mr. N. ll. 
Sarvadhikary, Sir Deva Prasad.. 
BasllOOn, Capt. E. V. 
Webb, Sir Montagu. 
Willson, Mr. W. B. J. 

Jafri, Mr. S. H. lL 
Jamall, Mr. A. O. 
Ja.tkar, Mr. B. H. R. 
Kamat, Mr. B. S. 
Lakshmi Narayan Lal, Mr. 
Lltthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Man Siugh, Bhai. 
.Misra, Mr. B. N. 
Moir, Mr. T. E. 
Mudaliar, Mr. S. 
Nabi Radi, Mr. S. M. 
Nag, Mr. G C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Reddi, Mr. M K. 
Sams, Mr. H. A. 
Sarfaraz Hussain Khan, Mr. 
Schamnad, Mr. Mahmood. 
Singh, Babu B. P. 
Binha, Babu Adit Prasad. 
Sinha, Babu Ambiea. Prasad. 
Sinha, Babu L. P. 
Binha, Beobar Raghubir. 
Sirca.r, Mr. N. C. 
Sahan Lal, Mr. Balubi 
8ri.nivasa Rao, Mr. P. V. 
Viehindas, Mr. H. 

u 
.. That the provisiOll for 'Public Services Commis.iOo ' an_ heatl • Kiecen- •. 

.. tP&ll:e 160) De omitted ... · 
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"l'he Assembly divided: 

AYBS-46. 
Abdul Majid, Sheikh. 
Abdul Rahman, Munshi. 
Abdulla, Mr. S. M. 
Abul Kuem, Maulvi. 
Agarwala, Lala Girdhar;la1. 
Anmed, Mr. K. 
Awn Khan, Mr. M. 
_o\kram Hussain, Prince A. M. M.. 
Asjad-ul-Iah, Maulvi Miyan_ 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Barua, Mr. D. C. 
Basu, Mr. J. N. 
Bhargava, Pandit J. L. 
Chaudhuri, Mr. J. 
Faiyaz Khan, Mr. M. 
Girdhardas, Mr. N. 
Gaur, Dr. H. S. 
Gulab Singh, Sardar. 
Iswar Saran, Munshi. 
Jalri, Mr. S. H. K. 
Jamnadaa Dwarkadu, Mr. 
..Jatkar, Mr. B. H. R. 

! 
i 

NOE8-46. 
Abdul Quadir, Maulvi. 
Abdul Rahim Khan, Mr. 
Achariyar, Rao Bahadur P. T. 

Srinivasa. 
Aiyar, Mr. A. V. V_ 
Allen, My. B. C. 
Amjad Ali, Maulvi. 
Bagde, Mr. K. G. 
Bhanja Deo, Raja R. N. 
Blackett, Sir Basil. 
Bradley-Birt, Mr. F. B. 
Bray, Mr. Denys. 
Brayne, Mr. A. F. L. 
Bridge, Mr. G. 
Chatterjee, Mr. A. C. 
Clark, Mr. G. S. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Faridoonji, Mr. R. 
GaJjan Singh, Sardar Bahadur. 

Gidney, Lieut.-Col. H. A. J. 
Haigh, Mr. P. n. 
Hailey, the Honourabw Sir Malcolm. 

The motion was adopted. 

Joshi, Mr. N. M. 
Kamat, Mr. B. 8. 
Lakshmi Narayan LaI, 1Ir. 
Mahadeo Prasad, Manahi. 
Man Si!lgh, Dhai. 
Misra, Mr. B. N: 
Mudaliar, Mr. S. 
Nag, Mr. G. C. 
Nand Lat, Dr. 
Neogy, Mr. K C. 
Ramji, Mr. Manmohandas. 
Sarfaraz Hussain Khan, Mr. 
Sarvadhikary. Sir Deva PnIM. 
Singh, Babu B. P. 
Singh. Babu Ambica Prasad. 
Sinha, Babu Adit Prasad. 
Sitlha, Babn L. P. 
Sinha, Beohar Raghubir. 
Bohan Lat, Mr. Busbi. 
Srinivasa Rae, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. H . 

Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 
Jamall, Mr. A. O. 
Latthe, Mr. A. B. 
Ley, Mr. A. H. 
Lindsay, Mr. Darcy. 
Mttter, Mr. K. N. 
Moir, Mr. T. E. 
Muhammad Hu&sain, Mr. T. 
Muhammad Ismail, Mr. S. 
Nabi Hadi, Mr. S. M. 
Percival, Mr. P. E. 
Samarth, Mr. N. M. 
Sams, Mr. H. A. 
Sassoon, Capt. E. V. 
Schamnad, Mr. M",hmood. 
Singh, Mr. S. N. 
Sircar, Mr. N. C. 
Townsend, Mr. C. A. H. 
Webb, Sir Montagu. 
Willson, Mr. W. S. J. 

(At this stage. Sir Campbell Rhodes vacated and Mr. President took 
the Chair.) 

Kr. Lachmi Prasad Sinha: Sir, the Retrenchment Committee's find-
ings are that the receipts in 1922-23 including the grant of the Rajkot 
College. are expected to exceed the expenditure by Rs. 12,000 and the 
-College authorities moreover gave the Committee to understand that the 
college is going to 1'e self· supporting-vide Retrenchment Commit·tee 
report, page 192. 



'!'he Honourable JIr. A. O. 0ba""JM (Eduoation Member): May I 
rise to a point of order, Sir? The Honourable Member is referring to the 
demands for grants under Education. -1· do not think it has been moved 
y.et. 

Bai Ba4Idur LaMmj Prasad Sjnha: Are we not dealing with Educa-. 
tion? n not, I am Borry;Sir. that I moved my motion under a miJappre-
hension 

. . 
JIr. President: We are n0'Y under the head Miscellaneous. 
The question is: 
.. That a reduced swilnot exceeding Rs. 18,23,000 be' granted to the Governor-

General in Council to defray the charges which will come in course of payment during. 
the year ending the 31st day of March, 1924, in respect of • Miscellaneous '.1' 

The motion was adopted. 
DBILUl'D No. 27-EDUCATION. 

~ Honourable JIr. A. O. OhaHerlee: Sir, I beg to move: 
.. That a sam not exceeding Rs. 2,49.000 be granted to the Governor General in 

Council to defray the charges which will come in course of .par,nent during the year 
ending the 3-Ist day of March, 1924, in respect of • Education '. ' 

1 ~  state; Sir, that the grant originally entered in the Demands for· 
~  was Rs. 2,80,000 and a reduction of Rs. 31,000 has now been 

effected. 
Bai B&hadur Lacbmj PrasadSiDh&: Sir, the Hetrenchment Com-

mittee's findings are that the receipts in 1922-23 including the grant of the 
Rajkot College are expected to exceed the expenditure 'by Rs. 12 thousand 
and the College authorities moreover gave the Committee to understand 
that the college is going to be self-supporting (Retrenchment .Committee 
report, page 192) so their final recommendation was not t;o make any 
provision for this college w.hereas Government in tht¥ Budget, 1923-24, 
demands from us a sum of .Rs. 28 thousand for the Cbllege. Further on, 
so far as the Aitchison. College is concerned, the Committee remarked 
that the finances are in an unsatisfactory condition. It also observed that 
question of discontinuing the grant is being considered. But, Sir, here 
also a sum of Rs. 28 thousand is· being demanded from us. In the first 
case there appears to be no necessity for having any grant in aid for the 
Rajkumar College considering that it is self-supporting. Even if it were 
not I think this expenditure should come from those who are directly 
benefited by this College. So far as the second one is concerned, it hali 
been pointed out by the Retrenchment Committee ~  only 16 per cent. 
of the students are hom Indian States and the rest from the Punjab. So 
here also the "llxpenditure should come from the Indian States where 
students are directly benefited as well as from the Punjab Local Govern-
ment. In the circumstances, Sir, I think my motion for reducing this 
56 thousand rupees is not unreasonable one. Further though in the 
Revised Schedule we find a cut of 31 thousand from the total budgeted 
figure for the head of Education, we do not know how and from what. 
other ~  it is going to be made up of: 

.. Tha.t the provision for chargeB pnder Bub-head Chiefs' Colleges under the head 
• Education '. be omitted." . 

-.r. DeDJII Bray (Foreign Secretary) : ~ Honourable Member I am. 
sure., ~ reflection -willrealis6 that it ~ lfardly practicable suddenly to 
withdraw subventions ~H  ~  which meet a. ~l  percentage .. 
of the cost of these InstitutIOns. What Government have already done 
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is this. We have reduced the- grant to. the Rajko1i College from Rs. 25,000 
to Rs. 10,000 and the grant to the Aitchison College, Labore, from Rs. 28,000 
to :Re. 15,000. The Bombay Government hold out hopes that by next 
year it may he possible to make the Rajkot College ~  and 
b response to a special appeal a substantial increase of contributions from 
the ~  to the Aitchison College is expected in the eoming year. Honour-
able Members may say that the States should contribute themselves. 
My answer is that the States do contribute and conttibute generously. 
There is not one of these institutions-and I am now speaking of the Chief's. 
Colleges in general-which would have come into existence' had it not 
been for the support of the Princes, and there is not one which WOulll 
continue in existence if that support were withdrawn. I would ask ~ 
House to reflect what the result would be if we effected an immediate 
withdrawal of these grants to these colleges. (A Voice: "It will be good 
to the country.") As I have said, we are doing what we can to l'l'duce 
them. We have already reduced them by more than 50 per cent. H we 
rf'duced the whole of these subventions of ours Eill of a Budden, we should 
be putting these Colleges in a position of great difficufty, and I venture 
to think that our action would be regarded as, what on the Foreign side 
of the Foreign and Political Department we would call, an mrfriendly act. 
British India, _ after all, is surely interested in the better education of the 
Princes and their Thakurs and Samars. Th(l.t statement no one I venture 
to think, will deny. And British India ~ also in the mainte-
nance of cordial relations with the States. And I think if the House 
will throw out this motion their oo60n will be regarded as an oliVE' branch , 
and as an earnest desire of this House to maintain those friendlv rela-
tions between British India and the Indian Siiate.s, which is so eSSential 
to the well-being of India as a whole. 

Sir Deva Presad SarvadbilrarJ: I . strongly. oppose this motion, not 
because it is necessary so much to ~  the olive branch Mr. Bray has 
spoken of (though I fully believe in: it), but I oppose ,it on larger issues. 
In the. firet place not a pice that can be ayoided ~  to go Qut of the 
Educational Budget. The cute cannot, ~ to by anyone deter-
mined on advancing the interests of' the people as a whole. I think 
Educational 'grants ought to be ~ I want to drllwthe I attention ~  
the Government of Iridi.a to tbis neea &Ii!'! ~  a leaf out of Mr. Innes' 
book (wrong, bOOK to begin with, butthere are right pages in it), to make 
a stand and' a dEftermined stand to see that nothing in 'the way of educa-
bon and allied nation-building subjects should suffer._. .. . 

In'the secondplooe, i the Indian Princes at's ~ ~  kd a very im-
portant ~  of the l~  :Indian l ~ I believe it would. be" a mistake 
to interfere in thEl' least ~  with the better education of .our In.dian 
Princes. Surely they would pay inore 'if they are :obliged to but that is 
not the point. We 'want to be, in touch with theireducatipn, in seism of 
their education; 'and' above all we want to see that their education is a 
little more Indianised. We ~  to Indianise the servioos. ;£ndlanis& 
some of our own people. We 'want also to Indianise our own Princes. 
We have been trying elsewhere to suggest that education in India should 
bEl self-contained as far as possible, there 'should be greater c()o.ordination of 
educational works. The education of Indian Print'es should also be self-
contained as far as possible. I had occasion of getting into touch with 
some of these Colleges like the Aftchison College. . They are doing excellent 
work and I shudder to think of what would happen if the education of those 
who come under the influence of those. Colleges Were neglecfed. Ther& 

• 
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iR a great deal of room for improvement for which means should be forth-
.(loming. I think that we should mark our sense of appreciation of the work 
that is done there by withholding support to a motion like this. I propose 
-to speak later on other educational grants and then I shall go into the 
·general question of Education. 

JIr. PresideD.': The q qestion is: 
" That the plovision. for charges under Bub·head Chiefs' Colleges under the head 

• Education' be omitted." 
The motion was negatived. 
Dr. Hand La!: Sir, I move: 

.. That the provision for chargee .in eonnection with iDspectio!l of Chiefs' Colleges 
:under the head • Education' be omitted." 

As you know, Sir, ~  is a department which moulds thecharacia-
«the people. It is a nation-building department and if any dep8.rtment 
renders ~  best service to the ~  it is, to my mind, the Educa.tional 
. Department. The. reason why I put forwaro this amendltlent is this. 
That I should like to know from the Honourable Member in .charge of tlii. 
Department as to what is the specific charge in regard to th_e maintenance 
<of the. Chiefs' Colleges. If the Honourable Member will be able to let me 
lmow the speeific charge exclusive of other items then I shall nOt presti 
mY&IIlendment at all. 

The amendment was; by leave of the Assembly, withdrawn. 
Sir Deva Prua4 Sarvadhikary: I move: 

" That the demand under the head • Ed1W&tion' be reduced by BB. 100." 
Sir, this is an Irish method of reduction for which I move because I 

want more. And I want to say generally that I hope the 
Education Member of the Government will make a strong stand 
andopp08e all avoidable educational cuts. I . do not now want 
to go into details. There is a Departmental Committee attached to· ~ 
Department and' I think the Committee Qughtto be consulted before cuts 
are assented to. Without betraying official secrets, I understand that 
-there is a difference of opinioI,l with regard to the matter. In ~ that 
-the Department may be strengthened' and pubUc opinion oonsult.ed, I 
hope 1ihe Departmental Committee will be consulted b.e14'l'e these cute are 
made. 

"!'he Honourable J[r. A. O. OhaUerlee: Sir, as the Honourable Member 
has said that he does not really want any reduction in this head, I hope he 
win withdraw his motion. As regards consulting the Departmental Com-
mittee, I shall do my' best to consult that Committee if there is time to 
do so before decision is come to on any points connected with reduetion. 
tmder this head. But, as the Honourable Member will see, the only 
reductions 80 far as this head is concemetJ which have been proposed and 
have been accepted relate to the Chiefs' ll ~  

The motion for reduction ~ by leave of the Assembly, withdrawD . 
. Kr. Prestdent: The question is: 

': .. ~  a sum not ~  Rs; 2,49,000 be granted to the Governor ne.era,l in 
Elou.nClI to defray the ch'lrges whicll will come ~ cnnrse of payment. during the. rear 
.endmg Ute 31st day of '¥arch, 1924, in respect of • Education '." '. . 
'.' I 

The motion was aaoptea. ' 
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DEMAND No. 49-DELHI. 

The Honourable Sir Malcolm llailey: I move: 

.. That a sum not exceeding Re. 28,33,000 be granted t() the Governor General in 
Council to defray the-charges which will come in course of payment duihg the yeaz 
l ~  31st day of lthrch, 1924-, in respect of ' Delhi '." 

The House will seEi that the original budget demand )'\"aB placed at 
Rs.30,58,000 as ~ ~ Rs. ~ in the revised estimate for 1922-23. 
That therefore ~  IU ItseU a l ~ of over S lakhs of rupees. From 
that Rs. 80,58,000 we have further prop'osed to re8\lce Rs. 2,25,000, making 
a total reduced demand of Rs. '28,38,000. Of the Rs. 2,33,000 about 
Es. 1,45,iOOO have been deducted under general heads, Police, General 
Administration, 'Contributions and; the like, . aIJd the remainder has been 
{'fleeted under Education, Public Health and Medical. 

The Honourable". A.. o. OhaUerjee; bir, as I understand that a 
number of Members in this House are interested in the questionaf t,he 
,grants for education under the head: '. Delhi', I may be permitted to 
,explain that there has been a reduction ,proposed of Rs.75,000 on the grants 
as put forward in the Blue Book. The whole of this sum is' proposed to 
be cut from the grants for the Colleges and ~  schooI" in Del1;li. 
As matters now stand, it is not proposed to make any cut out of the grant 
t(; Delhi University. But if it is'thewish,of this House that any cut should 
be made from the grant for the Delhi University, then one of these 
motions that are now down on the paper could with your permission be 
utilispd . for giving expression to the views of the House., 

1Ir. T. V. SePagiri.Anar: I am. moving, Sir, one of the motions· 
1;tanding ill ~ n.:neofDr. Gour, . It is ~l  by my frieQds on this part 
d the House . that not 8 pie should be eutoM.\'Jl from the grant t.o the Delhi 
Iiniversity. Sir, we·a.re all agreed th .. there must be a central institution 
like the Umveraity, in a place where t4e Capital of India is situated, and 
it would be'!l. ven' unwise thing to cut down aIJy portion of the money which 
has been h .... nctioned for oan-ying on the. work of that institution. Sir, it 
l'.8s been Eouggested by the lDchcape Committee ·that the grants to the 
oolleges should be nut down. We on this part af the House resent any 
suoh reduction being made, becav.se we think that in these matters, in the 
case of nation-building deputmenta, n& attempt should be made to ,cut 
down even & single 'l!U.pee from the grant which was already promised. 
Under these circumstances, Sir, I ~  ~  is made, namely, 
t() cut down the original grant by a laqre sum of money, B.s. 80,000 which, 
apparently ~  the revised grant will ~  away from the educational 
ill",titutiol'lS in this province. Sir, I have spoken, because it is the desire 
<Of my friends on this &ide of the Rouse that ~  should not be very many 
speeches. I believe I am expressing the sense of the w)J.ole of the non-
official Members on this side of the House when I say that there should 
be no reduction whatsoever in regard· ~ flhe -grant tc the colleges and the 
1 :niversity. 

JlaulTl Abul Kuem, (1;)acoa Division: Muhamma.dan Runl): Sir, 
Iheltrtily r.l.tpport the ODse,l'Vations made by.my «UstingUished and Honour-
~ l  friend, Mr. ~ Atyar, that there should be no reduction in one 
torm or other from the gra,nts m,tte tQ ~  in general or toc...educational 
- '.' I, .  . , 

I' . ~ .. That the J;F9,visi()n under the 81,lb-head 'EdllCnion-University' under the. h-.d 
• Delhi' (page 206) beredueed by Re. 1, "  '  . . . 
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~ l  Abul Kasem.] 
institutions in particular. We, Sir, the people of India, not of the Delhi 
province, wdcome the establishment of a University at Delhi and we fully 
8}..preciate the action of the Government in establishing a University in the-
Imperial City and headquarters more or less of the Central Government,. 
and we 'lfe grateful to Government for that.- But, Sir, in this connection, 
1 have been charged to make a little observation of my own for the con-
sideration of the authorities of the University whoever they may be, official 
or non-offi<!hl. Sir, when the University Bill was presented to this House, 
there was r, pro,\ision-a meagre provision no doubt-for the representation 
of the members of the ~  community on the University itself. 
But, Sir, the Select Commi.tee which met discussed this. I happened to 
t.f: one of the members of the Select Committee and I had the privilege of 
suggesting that in the constitution itself it should be laid down that a certain 
proportion of Muhammadans should be on the Senate. Unfortunately,. 
eir--and I regret it very much-a House-where the Muhammadan element 
was in an al.solute .and hopeless minority, not only threw out the proposal 
which was in the original Bill as drafted by the Government draftsman,. 
but also my recommendation on the subject, and the result has not been 
8&.tisfactory from a Muslim point of view. Out of the 85 members of thtt 
Senate, I Jo not know . . . . 

JIr. Pre81dent: I ask the IJonourable Member whether in order to 
satiSfy the gri.evancewhich he' is putting forward legislation would be 
lJecessary cr not . 

• aulvi Abut Ka8em: No, it is not for legislation, Sir. The University 
is not yet GOmplete.Out of 85 members of the Senate there are only 
9 Muhamnl<J.dan'!l and that is a grievance, Sir. and,theM are other matters 
also. The Muslim public, and the educated public in particular, feel that 
their interests are not properly MJisideredand are not safeguarded. I hope, 
Sir, that in making the nomlna'ti0ns to the remaining seats to the Senatl' 
~  alsO iu lither matters, the learned Vice-Chancellor and His Excellency 
tbe Chan'Jf}nl)rwill take these JIlstters into consideration; But before r 
sit down I shall be l~  in my duty if I do not observe that the learned 
"Vice-Chan'}ellor of the Universityhae been instrumental and; sympathetic-
in securing one or two ~  members for ,the Senate, and I 
appreciate that thankfully. But the constitution itself is bad, but what-
~  it is, I bope some remedy will be found fora 'J7I'Oper representation of 

Muhammadans and for the safeguarding of ~  ,interests. Sir,. 
the ~ l  are ~  in: education and I think they need 8" 
helping ha'ld to help them through. ~  . learned friend ~  Seshagiri 
Ayyar said that education was a·department for nation-building .. If yOll' 
l:ave to build a nation, you have to build each component part of the nation 
before it '}anbe built. 

Xhan Sahib llaul'ri Abdul Quadir (Central Provinces: NoIDinated :Non-
Official): Sir, being interested in matters educational, I rise to !lay a few 
lVords on. this oCl'asion as it grieves one to see that efforts have been made-
tr. effect ~lI  under the head Education, due perhap& to the suggestions. 
in the report of the Inchcape Coinmittee to the effect that there was no-
need for Delhi University under tbe ~ financial stringency, as univer-
sity educath!l was available for the people of Delhi Province elsewhere itt 
their neighbourhood, and hence the University scherhe may be ~  
I.ord Inchll'lpe's Committee, Sir, has no ciQubt done imme1l8e good to Indi. 



• TUB BUDGBT-LI8T O. DBKANDB. 3651 
by reoommLoding cuts in various other departments, but it has done incal-
oulable harm to the people of this country by suggesting savings under the 
head Education. If anything is needed for India, education is the thing 
which is most needed for her. Without education in ~  proper sense, 
it is impossIble for her to make any headway towards the realisation of the 
object of T·l)(' Rej(lrms Scheme. It is not possible to have proper education 
without establishing a University in every big and important city through-
out India. Fortunately the Delhi University has been formed and is put in 
working order and now to think of setting at naught the whole edifice by 
rf.·fusing to grant its working expenses and the grants of the colleges 
nffiliated to it or to try to cut down anything from the above grants is ~ 
in my humble opinion, to say the least of it, a sound principle. It 
'practically emounts to acting like a gardener who tills and prepares his 
ground, plants fruit trees in it, waters and nurtures them till they are in 
full blossolD, and when they are about to bear fruit, he allows them to go 
dry ~  be experiences some difficulty in watering them for the time 
bEing and llt'caWlE' he can import his fruit from elsewhere. I would appeal 
to this HOlle-urable House to find out means to spend more upon the educa-
tion of our countrymen, rather than think of curtailing the expenditure 
under the head of Education. Universities do not often come into exist-
ence and ~ l  but if they once come into existence, it ii our bounden 
duty to 'Jlaintaill them at any cost. If the financial conditions are not 
favourable this year, let us hope we shall be having a surplus budget next 

~  or the year after next. We can ill-afford to live year after year upon 
deficit budgets. If we have the good of our country at heart, we mus* 
reduce our E-J!penditure under other heads and make ever-increasing provi-
sion for education: Without education we cannot prosper. The more we 
8pend upon education the greater will be our progress towards the attainment 
of our natio::.lal aspirations. The solution of the communal problem also. 
lies in the spread of education broadcast. It depends upon one community 
uuderste.nding the interests of the other communities properly and thorough-
ly. Till then it is not possible to do away with the difteriplces that exist 
between community and community and give rise to internecine disputes in 
tlme and out of tm.<l. Besides that, education spreads knowledge and has 
goii the ~  property of increasing the mQre you spend it as ~  
has aptly said: . 

Vidya dbana BUb dbanan te ~ ll  kabat aardar 
Kharcbe PI kucbh ghatat nahin din din hoya ndar 

or all the wealth in the world the wealth ot education is the superiormost. 
because, unlike the other heads it increases by expenditure and does not 
decrease. J strongly deprecate any attempt whether it be on the part of 
Government or on the part of any individual Member of this House to 
effect retre!lchment under the head of education. It will be a bad day, 
Slr, for Indh when this Honourable House will decide upon retrenchment 
under Education. I oppose the amendment. 

](r. Mahmood Scbamnad Sahib Bahadur (West Coast and Nilgiris: 
Muhammadan): Sir, I oppose any grant being J;llade to the Delhi Univer-
&ity. All around· Delhi we have got several Universities and there is no 
justifieation {or a separate University for Delhi as it is and in the present 
eiroumstatlces. The idea of a University for Delhi 'was conceived with the 
object of giving equal facilities to·all communities and so the Delhi University 
Bill was drafted with a4provisionto give separate representation to Muham-
madans; but, when it Oame out from the Select Committee, that clause 
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{Mr. 'Mahmood Schamnad Sahib Bahadur.] 
waS omitted by the advice ot men like Dr. Gour, who are enemies of com-
munal representation. And. now, Sir, the Retrenchment Committee also 
has very rightly remarked that the idea of a University for Delhi was pre-
mature. If a University in the Capital City be started without a proper 
repreilentation of the important minor communities, it will spread discon. 
tent ana will also be very prejudicial to the spread of education among these 
communities. So I say the amount of Rs. 40,000 may be spent for edu-
cation in general. 

With these remark!}, I resume my seat. 
Dr. Nand La!; Sir, I am in favour of the maintenance of the Delhi 

University;' my belief is that it will, one day, prove a very useful Univer; 
sity, and I entertain a hope that pupils from various Universities will flock 
to it. The beginnings of the Delhi University have encouraged me' to 
hope that the day will come when this Delhi University will be conside:ted 
ene of the most prominent Universities in the whole of India. All colleges 
and other educational institutions may be helped, whether they are medical 
institutions, whether they are arts institutions, whatever institutions they 
Bre, in connection with the Educational Department, may be fully supported; 
namely, all colleges and all schools here deserve Eiupport. I am not standing 
here to offer any adverse remarks, but I am bound to give a response to the 
expression of opituon which, whether accidentally or designedly, has been 
made by my distinguished mend the Honourable Mr. Abul Kasem. H~ 
says Muhammadan interests may be safeguarded. May I remind him that, 
Education itself is a department in which' we should not .think of this caste 
or creed. Education 'itself is so sacred a thing that it should not be subject 
to communal representation. We Hindus would welcome Muhammadans; 
they are our brethren .. ' We shall be very glad to see the Court is decorated 
by some Of them. , B.ut I may' venture to say that it should be efficiency 
and ability which should 'be the measure and criterion, and not caste. I 
think no communal question should be talked over on the -floor "Of this 
House, namely, Central Legislature. This sort of opinions ~ l  not 
be given vent to' here. I am very sorry I have got to differ from my Hon-
ourable friend. . I differed from him on some previous occasions,snd I 
thought he would give due consideration to my suggestions in favour of 
nation-building. How long shall we keep on to these communal intereE>ts? 
We shall never make a nation, and with all d\.le respect I offer my sugges: 
tions to those gentlemen who are great advocates, or so-called advocates 
of communal representation, that they should try to stamp out thi13 evil 
which is eating into the vitals of our people in India.' ! 

With these remarks 1 submIt that there should be no communal repre-
sentation, at all, III these sacred University matters. Efficiency, ability aI;ld 
utility should be given due regard, and not the question of this creed or 
1hat creed. 

Sir Deva Prasad Sarvadhikary: Sir, I strongly support the,. plea that 
the usefulness of the Delhi University, for bringing which into existence 
we were reSponsible, should not be interfered with. The damage to the 
Colleges will be incalculable; they have been taken away from another 
University', and made .to place themselves on another footing. And now, 
in the name' of an ill-considered plea for, economy put in by people who 
do not happen to have studied the question, I do not think 'we oughttt> 
. go back upon what we did only the other day. 'l.'he Inchcape Committee 
were very well advised in manyimporlant m&'tti!lrs in pronouncing wh&t 

I 
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in our profession we call appeal proof judgments. In this case they have 
not resorted. to this wisdom and not one of their educational recommeda-
tions can be supported.. 

Khan Bahadur Abdur Rahim Khan (North-West .Frontier Province: 
I Nominated NOn-Official): Sir, I am going to support this amendment from 

another point of VIew. I am glad that from every comer of this House 
the voice is heard in support of education, which is a very healthy and 
promising sign to meet my purpose. Hut I am very sorry to see in my 
unfortunate .Province retrenchment is directly made in education. I am 
sorry to notice that in the Neport of the Inchcape Committee unfortunately 
there is a serious retrenchment in education. There are three institutions in 
my Province .. The recommendation is that further grants should not be 
given to 1:wo of these institutions, and in regard to the tliird that no grant 
should be given at all; this is death blow to our education and is bound 
to displease the whole Province. 

Itr. President: Weare discussing one institution. 
Khan Bahadur A.bdur Rahim Khan: I am coming to that as I sea 

the sense of this House is entIrely in favour of education. I support this 
proposal and I hope when my tum comes, they will support me tov, and 
will not disappoint me. 

Itr. B. S. Das: Sir, I rise to sound a note of warning to my friends 
who are interested in the University of Delhi. From experience I am 
bound ,to sound this note of warning. The Government of India in matters 
of education are fond of putting very ambitious programmes before the 
[uhlic; they help it to a certain. extent, give it a start, and then fall back_ 
That is the case here. That is what' I say from expenence. They put 
before us a very ambitious scheme long ago in the shape of a Patna 
University. It was to be made a residential one; large sums of money 
were to be spent on that' University; that was the original scheme. The 
'Government of India had first made . . . . 

The Honourab18'Kr. A.. Q. 'ChatterJee: May I ~ to a poult of order? 
l~ Lh$llionou,rable gentleman in order in referring to the affairs ~ the Patna 
UniversIty which, ill at present under the control of the Bihar' and Orissa. 
Govepnnent? ' " 

JIr. President: I am 89rry I missed the word •• Patna ". The Hon-
cur;able Member must come to Delhi. 

Itr. B. S. :Das: What I am narrating is the experience that I had 
in connection with this University. .The Patna Univel'lfity was first started. 
t,}, the Government of,India; 'the scheme was sanctioned by the Governinent 
of India and was only recently after the refot'ms that it 'was made over to 
the Government of Bihar and· Orissa; but the, Government of' India were 
its sponsots . ~ . . . 

Kr. ~  That may be perfectly tru6,but we are only disaussing 
Delhi now . 

. ~  B. S: Das: . I bo.w to your ruling, Sir. I only meant to say that 
those who are interested in the Univer!>ity of Delhi' should take note from the 
fact and from the experienee that we have gained from the University of 
Patnil, that they should not be v:ry hopeful regarding the ambitious schemes 
and ~  that a!'e ~ them. Thereby I do 'not mean to with-
bo1d my support to any motion for 'grant to the Delhi University ; I have 
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[Mr. B. S Das.] 
only incidentally referred to my own experience of my university. ~ 
it> what I want to say and it was with that view that I proposed another 
amendment. But I do not like to move it now. Now that there has been 
opposition to this motion for a grant to the University of Defui, I would 
aay that tIlere should be no opposition on the part of any Indian to any 
university. On the other hand there should be a united effort on the pan 
of every Indian to see that all universities in India get their full Govern-
ment support as they deserve and all the promises made to the universities 
that are now controlled by the Government of India or that were controlled 
by the Government of India at one time, should be made good. With these 
remarks I support the origin!.l demand. . 

Dr. H. S. Gour: I had intended, Sir, to be a silent listener to tlie debate 
on the subject of Delhi University and I therefore vacated my place to· 
my Honourable friend, Mr. Seshagiri Ayyar. I feel extremely gratified to 
hear the unanimous voice raised in favour of the continuance of Delhi Univer-
sity and of its integral colleges. My friend, Maulvi Abul Kasem, has 
drawn my attention to the inadequacy of Muhammadan representation upon 
that University. Only on the last occasion when I presided at the meet-
ing of the Court of the Delhi University loud and clamorous shouts were 
raised from the body of the hall that I was unduly favouring the Muham-
madan interests. Well, Sir, what Maulvi Abul Kasem has said has not 
fallen upon deaf ears; and as for my views against communal representation 
1 hope my mend, Mr. Schamnad, will allow for honest differences of opinion. 
I cannot trim my sails according to his wind, and if he and I do not agree 
upon the subject of communal representation that is no reason why we 
should not meet on the common ground of university education. Sir, 1 
am extremely gratified to learn that the Government is sympathetie to the 
subject of education, but as I have said before, and I repeat it, that sym-
pathy must be translated into actual assistance because the colleges in Delhi 
sorely need the,pecuniary assistance of the Government. They have been re-
organized and reconstituted to be brought up to the level of conatituent 
colleges of the Delhi University; and any curtailment of their annual grant 
will seriously imperil their existence and strike a blow at the utility of the 
Delhi University. Sir, I need say no more than that my friend ~  
Seshagiri Ayyar will, after hearing the re-assuring promises from the Hon-
oUrable Member in charge of Education, withdraw his motion. 
. :Mr. X. Ahmed: Sir, neither has the motion been withdrawn nor has 
the leave of the House taken to withdraw the motion. Under these cir-
cumstances, Sir, I thlnk one is entitled to make his speech on the motion 
that is before the House. If that is so, Sir,' I think this is an opportu-
nity when a suitable answer should be given both to my Hon-
ourable friends, Dr. Gour and to Dr. Nand Lal of Lahore. 
My Honourable friend Dr. Nand Lal standing on the floor of this House and 
speaking on the subject of Education was showing his moustaches, face 
Emd fists; he proceeded to call himself as it appeared a great leader in the 
realm of education and he went on to attack previous speakers most 
brutally on the subject discussed by him. I thought that in Education 
the most important thing needed was that it should be imparted equally to 
every one. We have got a University at ~  and I believe both 
Dr Gour and Dr. Nand Lal were educate6. there. If my friend Dr. Nand 
Lal is lacking in education or social education, I am very sorry, I am also 
very sorry tha. he should have kept aloof from the society of the 
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~  people of England and attached himself more to ~  
Indian Society to which I had the honour to belong. He never.realised at 
the timtl he made his speech in this Assembly that the University of Delhi 
requires a staff as good as the staff possessed by the Cambridge Univer-
.&ity. If that is so, Sir . . . . 

Kr. President: We are now discussing the subject of Delhi Univer-
.sity. 

Kr. X. AJamed: I am now coming to the Delhi University, Sir. We 
follow exactly the same principle, as my friend Dr. Gour said that the 
coUeges in Delhi have been re-organized and reconstituted. Weil, Sir, I 
take the challenge. But if you l.)ok at the constitution of the Delhi 
Universlty, you will find that out of 85 Members there are only 9 Muham-
madans. Sir, is there any equality of proportion in this? When you talk 
about education, does it mean that you should be in possession of the 
whole Court? Are you satisfied that the interests of the Muhammadantl 
have been safesuarded? You are now in practically full possession of the 
.court of the Delhi University and you ask' what is the use of considering 
-the question of communal representation '. 

Dr. B. S. Gour: Who sayB 80? 

Ill. E. Ahmed: Dr. Nand La! BaYB BO; 

I Bay, Sir, Dr. Gour did not 8ay so, but the great Dr: Nand La! of 
Lahore llaid so. Now, Sir, I quite agree that you must have a University. 
but ('.enainly if you have reconstructed the colleges, if you have reorgan-
lsed them, and if you want to start education in the Imperial town, there 
must be a University which will impart all sorts of education well fitted 
.to the people of this country. I suppose,. Sir, if you would be good enough 
to allow communal representation in the matter of education. I don't think 
'you will be lacking in any way in the principle that has been laid down by 
my Honourable friend from Lahore. Sir, I understand that in the whole 
Delhi rrovince practically one-third of the population is Muharumadan. 
This figure has been handed over to me just now by a non-Brahman friend 
Clf mine who has sympathy with the Muhammadans and he wants com-
munal representation of his own community. Sir, out of 85 MemoerB, 
if you bad given only {} seats to Muhammadans are not they entitled to 
get more in proportion to their population? 

Ill •. President: Are these seats on the Board in question given by the. 
Aot, or not? 

1Ir. X . .Ahmed: Sir, reference was made to them and I think my 
Honourable friend, Maulvi Abul Kasem, mentioned that there 

, P.M. was a clause in the Act which he had noticed but it appears now 
that it has been wiped out: the great majority of the people in possession of 
the Delhi University court are non-Muhammadans and they wanted to eject 
tlie minority, and that is the reason why in this temple of education, this 
temple of justice, where the representatives of the people of India and 
<>f the Government are assembled, it is necessary that this point should 
be thre3hed out and that is exactly what I wanted to bring in. Now, Sir, 
with regard to the social educa!ion, my friend also says that it will be no 
tJniversityif ~ communal interest is recognized there. Neither do I 
appreciate I ,must confess that it will be a great University where :vocal 
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[Mr. K. Ahmed.] 
educatiolJ. is given, nor education that is given in the way of ,attending 
lectures only, or writing out theses without taking any . lessons from the-
tutorial staff that has been given by the University, Sir. The other ques-
tion that has to be considered is this. That, here' you have got a different 
kind of people; some of them will not allow their children to read the 
Ramayana or ~  Would any of my Hindu friends like to 
see his child read the Bible or some other religious book, e.g., Koran? A 
Hindu father would say he would not like his child to do that. 

Mr. PrelJident: The Honourable Member is getting too far from the-
University of Delhi. 

Mr. K. Ahmed: Therefore, Sir,. in the University where all these· 
things are required, I do not think any of my friends, both Dl". Gour and 
Dr. Nand Lat, would object to them. I am told, Sir, Dr. ~  L,al is 
associating with people very much and indeed getting his social education 
accomplished properly from this Institution. We find he is progressing. 
graduallJ and I do not see why that principle should not be applied with 
regard to uther people, espeeially in the province of. Delhi. Probably he 
did not mean what he had said. My notion of educatipn is quite different 
and that by passing an examination after reading two or three books is 
no education at all. Sir, without entering into any Jurther discussions-
with regard to the curtailment of any.amount, 1. think we have had many 
cuts in the other subjects, and I do not think we should be unfair with 
regard. tc this -grant. And I hope Dr. Gour' as the Vice-Chancellor of 
thjs UD'.versity will realise and appreciate the situation so that the people-
of thisrrovince who h!'ve got the University here will feel that they are: 
actively taking part in it.· 

The Honourable Mr. A. O. Ohatterjee: Sir, we have had ~ l  
interesting speech from my Honourable friend ~ D  Ahmed .. 
I have no des,ire to enter into the merits of that speech and I have no-
doubt that the H~ l  the Vice-Chancellor of the Delhi University 
will profit by the admonition that has boon given to him by Mr. I ~ 
ud-Din Ahmed. Nor, Sir, do I wit.h to be lured into a disaussion wiiiQ 
my Honourable friend fnom .Orissa regarding the. attitude ~ the Govern-
ment of India towards .the PatnB University. You, Sir, ruled him out of 
order. Still he managed to put in B plea on behalf ()f a province which 
is always· crying for more funds: and for more assistaJ;lcc from the Govern-
ment of India. My Honourable friend Mr. Abul Rasem and also my 
Honourable friend Mr. Mahmood Scharnnad referred to the question of 
Mussalman representation on the Court of the Delhi UniverSity. That 
is a matter, Sir, which does not at present concern the Government of 
India, bd I can promise my Honourable. friends that I shall bring their 
views to the notice of His Excellency the Chancellor. I think, Sir, I 
may take it that the House in generai ~  of the "grant to the Delhf 
University. (" 1Iear, hear" and cries of" Yes.") I have nothing more to 
say ex.}3pt that with rega,a to the cuts in the grants for Education 
generall: .. that is ~  say, grants for the Delhi Colleges and the SE'ccmdary 
Sehools, I can only promise that the views of the House will br; taken 
into consider::.tion. 

Dr. B. S. GoUl': Sympathetically. 
Mr. T. V.S88'hagiri Anar: On that assurance, I withdraw my: 

motion. 
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The motion was, by leave of the Assembly, Withdrawn. 
Kr. President: The' question is; 
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.. That a sum not exceeding Rs. 28,33,000 be granted to" the Governor General in' 
Council tp defray the charge which wi!' come in course of payment during the year 
ending the 3}st day of March, 19<14, in respect of 'Delhi' ... 

The motion was adopted. 

DEMAND No. 41-CIVIL WORKS. 

Colonel Sir Sydney" Crookshank (P. W. D. Secretary): Sir, 1 beg to 
move: 

" That a sum n.>t exceeding Rs. 1,16,37,000 be granted to tlie Governor General in 
Council to defray the charge which WIll come in course. ',of payment daring the year 
ending the 31st day of March, 1924, in respect of 'Civil Works ' ... 

Honourable Members will find on a reference A,jO page 121 of the Demands 
for Grants that this figure which I have just given them, is short by Rs. 11 
lakhs of the original figure which was' il:tserted in this demand. The 
reductions effected under that figure of Rs. 11 lakhs have been distributed 
-'-Or rather it is proposeu to distribute ~  follows :-From the allot-
ment of Rs. 10 lakhs for 'the Forest Research Institute at Dehm Dun, a 
reducti(J1 of Rs. 2 lakhs; from the Agricultural Research Institute at 
Pusa, Rs, 1 lakh; from the School of Mines and Geology at Dhanbad, 
Hs. 21akhs; from Repairs generally, Rs. 3t1akhs; from Minor Works, Estab-
lishments and Miscellaneous, Rs. 2l lakhs;' total Rs. 11 lakhs. HODour-
able Members will no doubt realise that seeing that the demands received 
hy us from Provincial Governments and Local Administrations under ·the 
head Civil Works amounts to no less than Rs. 338lakhs, the reductions 
which we have effected,by "'hich the grant now stands at Rs. ·124 lakhs, 
plus Rs. 52 lakhs for the roads in vVaziristan, is a very .small demand to 
make, and, in the circumstance!:;, having consideration of the fact that 
there arc practically no demands' for .original works not in progress, and 
that we shalI'have to reduce very heavily the provision which We usually 
toakefor ,minor works and repairs, 'the demand which'! now place before 
1ihe Rouse ~ a bed-rock demand aDd -iill, I hope, be aC'cepted ~ tolo. 

Dan Bcl1adur Sarfaraz Hussain Xhan: I wish to move amendment 
No. 527*. 

lIr. President: The Honourable Member must put it in a form in 
which'I can cOllveniently put it to the House. What '1 want isa sum that 
can be deducted from the rnain sum of the estimate Bnd not to search 
the accow:Its of last year to find out what sum it is that the Honourable 
Member wants to deduct. 

Colonel Sir Sydney Crookshank: Perhaps I can explain to the. Hon-
ourable Member what the actual position is. I ;thiok he refers to the 
figure. ,of ~  1,98,000 which stood against the item Reserve for last year's 
Budget Estimates. But I should like to point out to him that that 
figure was not actually acted upon as the· reserve for the Public Works 
Department in ~ current year 1922-23 actually stood at Rs. 11,49,000 
at the commencement of the year. This year in consultation with the 
. .i'inance Department we have fixed our reserve at Rs. 6,77,000, and as a 
general rule it stands at Rs. ~l  . 

, * ,".That the provision· under sub·head 'Reserve under the head 'Civil Works ,-
(page'l21) be redUced to the estimate of 1922·23." , 
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'][han Bahadw Sarfaru Hussain Khan: I do not move my amend-
ment. 

:Mr. N. lI. Samarth: I move; 
" That the demand under the head' Civil Works' including expenditure in England 

be reduced by Rs. 87,25,080." 

I will not make a speech. I have already said that these are amounts 
.required not for repairs but for original works and should be transferred 
to the Capital account. Rs. 52 lakhs of them are for Waziristan and 
there are other items charged to revenue the total amount of which is 
Rs. 92,82,000. I deduct interest at 6 per cent., which amounts to 
Rs. 5,50,920, and the remaining Rs. 87,25,080 is the amount by which I 
want a reduction. The reduction to be made is this that this amount be 
transferred to ,the Capital account and the interest that I have mentioned, 
tnat is, Rs. 5,56,920, be made chargeable to Revenue. 

Mr. Ashruft O. Jam.all (Bengal; Nominated Non-Official); Sir, I rise 
to support the motion just now moved by my Honourable friend, Mr . 
.8amarth. On the 6th instant I made a remark in this House that there 
were some charges made to revenue which should go to capital account. 
I understand from the Honourable the Finance Member that those chargsa 
which are of an unproductive nature should not be taken to capital but 
.should be taken to revenue. He went as far as saying on Sir Montagu 
Webb's remarks that it would be faking accounts. With due respect to 
his high authority I beg to differ. Take the case of a building of a factory. 
You have the main building of a factory in which you put your machinery. 
"Take the cooly lines that you build for a factory. The main building or 
the cooly lines or barracks are all Unproductive, but do you carry them to 
revenue account? Certainly not. It all goes to capital in the ordinary 
course. Take the four walls of a building that you erect. Do you carry 
that to revenue? No. It is unproductive, but goes to ca.pital account. 
Sir Montagu Webb rightly remarked the other day that if our pockets were 
full, if we were not asked to put fresh taxation, then if we charged 
this to revenue it woula be different but in the present condition of the 
country's finances when we are faced with a deficit budget, I think that 
such charges should go to capital account and not to revenue expenditure. 
With these remarks I support the amendment of my Honourable friend, 
Mr. Samarth. 

The Honourable Sir Basll Blackett: I should like Members of the 
House to imagine themselves in possession of a lakh of rupees which they 
want to invest. They reCeive a prospectus from a company which is appeal-
ing for subscriptions for a crore. It is going to spend that crore in putting 
up a factory which is going to produce no revenue. It is not the crore that 
is going to produce the revenue though there may be other things which 
go to produce the revenue. They do not pretend it is productive. Would 
anybody invest capital in such a company? They would invest their 
capital in a company that was re-productive. Is a road in Waziristan 
reproductive expenditure'? H ~ can it be regarded as capital expenditure? 
I have already expressed myself at great length on this subject and I do 
not wish at this time of the day on the last day of the discussion of the 
Estimates to reopen the controversy anout yharging certain items to revenue 
or to capital. I have stated that I would be no party to faking the estimates 
-and I stand by that statement. We have got a deficit this year which 
we are trying to cover. If we do not cover it :we end the year with a;:;I 



• 
THE BUDGET-LIST OF DEJIIANDS. 3651)1 

increased amount of unproductive debt. If we say ~ a certain amount 
of our expenditure on public works and· Qther things ought to be charged 
t-o capital and we proceed to charg, it to capital and we do not attempt 
tel cover it with revenue, at the end of the year we have got an increase in, 
our unproductive debt. I 'appeal to the House-what is the difference 
between that and budgeting for a deficit? It is really silly' to pretend in, 
a year of this kind that you ean balance your budget, when you are in 
difficulties, by calling a spade a potato. If you call it an agricultural 
implement, you may be a little nearer the truth but what you are suggesting 
in this case is that something that is obviously unproductive, that obviously 
yields no revenue should be treated as if it were a reproductive, useful 
asset in which you are investing money for the benefit of future genera-
tions. If the money :we invest is going to earn revenue for the next genera-
tion, . there is something to be said for charging it to capital and if the-
next generation is going to get the benefit of j;he revenue, there is no, 
reason :why it should not pay for a certain amount of the interest. If 
there is no revenue coming from it, why should you charge posterity with 
the expense of keeping up the unproductive building as well as with thE!' 
cost of paying interest on the original capital cosEt Posterity mar have 
done nothing for us, but we have given a hundred erores deficit to posterity;. 
is not that enough ? 

. Sir Jlontagu Webb: I should like to say a word or two in' support of 
Mr. Samarth's motion. It is perfectly true that rqads in Waziristan are 
not likely to yield anything in the form of revenue, but I think we might, 
look at the problem in this way: The system of finance' which has been 
adopted during the last f,our or five years has been of a most severe 
character. This unfortunate country has had to pay for the whole of the 
last Afghan war, the whole of the recent expeditions on.the Frontier out 
of. current revenues; and now we are asked to pay still more for building 
roads, barracks, and other buildings into this God-forsaken place Waziristan, 
and all out of revenue. (The Honourable Bir Basil Blackett: .. Not aIr 
out of revenue. ") As far as I can see, Sir, all out of revenue. (The 
Honourable Sir Basil Blackett: "A hundrea crores out of deficits of the 
last few years. ") The deficits of the past years, Sir, ha.ve been filled by 
borrowil'lg and by-;-,-1 will not permit myself to use the expression" faking .. 
the l ~  by, shall we. say, enlarging the paper currency. Well, 
Sir, that is equal and' {antamount to borrowing. But 'the point I nesire 
t<J put bef\?re this I ~  is that. this ,is very ~ financ,e. . I think it is 
n6tat all Uilreasor(able; if we have to incur excessive,expelllditure in times 
ofdifficllftY,;"'fio ~  this ~  especially capital expendi-
ture, should bE:! spread over a series of years rather than placed-all of it,' 
iI!to our current revenue budge'ti when we frankly have not got the money 
to pav for it. For that reason, Sir, I think there is a very good argument 
indeed for spreading- this excessive expenditure on the Frontier over a series of 

l ~  and I ~  should see :no ~ ~ in the ~ .in 
putting a cettalD ~ of capItal outlay now beIDg expended 10 WaZInS-
tan' into capital and leaving- posterity to Dear some small portion of that 
outlay. For that reason, Sir, I support Mr. Samart.h's amena,nent. 

,i 

Sir Deva. Prasad SarvadlllkalY: Sir. the nand of the clocK· is moving 
forWard and I see Sir Basil ~l  spirits are rising. Phrenix-liKe 
immohility of expression. now and again brighlened by Omar KhaY'lJflm like 
twinklings of the eye, is disappearing and we are repeatedly wamed against 
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.. faking." The Assembly is also. beginning to be guilty of what is called 
bv the Finance Member silly thing_ Luckily His Excellency the Com-
mander-in-Chief is not here, . otherwise he would not have very much 
relished the idea of having called the Waziristan investments a profitless 
and unprofitable concern. Because .. posterity has done nothing II fOT 
Sir Basil Blackett, as he puts it, he would' not like posterity to pay. But 
posterity will or ought at least to pay for security, if there is real security in 
the matter. What is the one reason of our becoming" silly," 8S we have 
,been charged UHiav? We have bad the whole philosophy of .. lag" dumped 
down for our ~  and laggards have been tolerated and encouraged . 
. . 1 see Sir Basil Blaokett worships with me at a common shrine and that 

~ wisdom bubbling Ptmeh. He gave us a dose of Punch in his opening 
speeeh.I should like io give him another. He may have seen 8 recent 
cartoon in . Punch ' about incorrigible and habitual sitters-out who are a 
nuisan6e 8ild enterprising hostesses have been advised to ~ for a 
moving slairway on which these sitters-out dump themselves down when they 
. ought to do. otherwise. What the Finance Member should have' done 
as soon ashe took charge of the entertainment, was to provide this moving 
stairway· and get his habitual sitters-out on it. not to allow them lag to 
the extent he has permitted but to compel them to give effect to as much 
of the Inchcape reductions as possible. Because that has not been done, 
because we. have to meet what, to borrow Sir Basil's l~  may be 
called a" faked" deficit, we are drifting to all sorts of shifts. He reminded 
the House that the Provincial Governments are fond of their little babv 
deficits which they want to nurse and display by way of exciting com-
miseration. Some MeIPber here asked whether the 'Govemment of India 
itself was not doing the same, and now.that he is within a few minutes 
of having everything his own way the Finance Member reminds the lIouse 
that profitless and unprofitable investments l ~ those in W Bziristan ought 
not to be paid for by posterity. because, some old number of Punch had pro_ 
.bably taught him that posterity had done nothing for us. 

'l'he Bouourable )(r.B. 11'. Sanna: Sir, I think it is my duty to point 
out thl,lot the Waziristan expenditure amounts to only 49 la.khs a,ndodd 
· as against the 87 l~  ~  be transferred ~ the head .. Capital .. 
• by means of reduction under thIS head. That is one point. and·the other 
point is that the whole of the Public Works accounts and the principle-OD 
which that ~ is being incuPred for the IRst SO Immy ye8l'lt, 
proceed on thesssumption toat we should look to Revenue. for· items of aD 
· unproductive character. Marty of these items. -KAbul ~  &nd many 
· of these roads, etc., a.re of an unproductiveCMl"AetP.r and it. would be 
.dangerous to ~ ll ~  to the head .. ~l ". ' 

JIr. PresIdent: The l ~  was: 

.. That a sum 'Dot &J[ceeding .3&,. 1;16.217,000 be granted to thaGonrnot General in 
~ l to .clefra.ythe ~ which. will come in COUI'IIe ·()f· paymf'lllt. daring tlni vear 

~l l  the 31st day of March, 1924, III respect of ~ Civil· Worklr' includiug eYftAOrdiO---
1B England." .' . . -..-~ 

· Since which Ii motion for reduction has been made: 

.•• 'rhat the delllandunder tb& llead •. Civil WQ*s ~ ineJudu.g I>Y"""iiture inED"'land 
'be. reduced by ,Re. ~  _. .  . . ""T"r"-' ." ..,.. • 

, '!'he -question-iS that that reduction be m'ade: 
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The Assembly divided: 
AYE8-47. 

Abdul Majid, Sheikh. 
Abdul Quadir, Maulvi. 
Abdulla, Mr. S. M. 
Agar wala , Lak. Girdharilal. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad.lll·lah, Maulvi Miyan. 
Ayyangar, Mr. M. '}:M. 
Bagde, Mr. K. G. 
BarodawaJla, Mr. S. K. 
Barua, Mr. D. C. 
Basn, Mr. J. N. 
Bhanja Deo, Raja R. N. 

~  Pandit J. L. 
Das, Babu B. S. 
F"ivaz Khan, Mr. M. 
Gajjan Singh.Sardar Bahadur. 
Gulab Singh,Sardar. 
Iswar Saran,. MI1II8bi. 
Jafri, Mr. S. H. K. 
Jamall, Mr. A. O. 
Jamnadas Dwarkadaa, Mr. 
Jatkar, Mr. R. H. R. 
Joshi, Mr. N. M. 

Lakshmi Nararn Lal, Mr. 
Latthe, Mr. .' B. 
Mahadeo Prasad, Munshi. 
Mudaliar, Mr. S. 
Muhammad Ismail, Mr. S. 
Mukherjee, Mr. J. N. 
Nag, Mr. 'G. C. 
Nayar, Mr. K. M. 
Neogy, Mr. K. C. 
Ramayya Pl$Dtulu, Mr. J. 

Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Bassoon, Capt. E. V. 
Schamnad, Mr. Mahmood. 
Singh, Babn B. P. 
Sinha, Bahn Ambica PraSad. 
Sinha, Babu L. P. 
Bohan Lal, Mr. Bakahi. 
Snbrahmanayam. Mr. C. S. 
Venkatapatirajn, Mr. B. 
Vishinda8, Mr. H. 
Webb, Sir Montagu. 

NOES-48. 
Abdul Rahim Khan, Mr. 
Abdul Rahman, MUllahi. 

Abul Kasem, Manlvi. 
Achariyar,· Rao Bahadur P. T. 

Sriniv&ll&. 
Ahaan Khan, Mr. M. 
Aiyar, Mr. A. V. V. 
Akram Hussain, Prince A. M. M. . _,nen, Mr. B. C. 
Amjad Ali, Maulvi. 
Ayyar, Mr. T. V. Seshagiri. 
Blackett, Sir Basil. 
Bradley·Birt, Mr. F. B. 
Bray, Mr. Denys. 
Brayne, Mr. A. F. L. 
Bridge, Mr. G. 
Chatterjee, Mr. A. C. 
Chaudhuri, Mr. J. 
Clark, Mr. G .8. . . 
CoteWigam, Mr. J. P. 
Croobhank, Sir Sydney. 

. J'aridoonji, Mr. R. 
Gidney, lieut.-CoL H. A. J. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 

The motion was ,negatived. 
JIr. B. 'N. JIIllsra (Orissa Division: 

ment is: 

HaiJrh, Mr. P. B. 
Hailev. the Honourable Sir Ma1eoIa. 
Hindley, Mr. C. D. M. 
Holml', Mr. H. E. 
Hullah. Mr. J. 
Ikramullah Khan, Raja Mobd. 
lunes, the Honourable Mr . .(l A. 
Jejeebhoy, Si,' Jamsetjee. 
Kamat. Mr. B. S. 
Ley, Mr. A. B. 
Lindsay, Mr. Darcy. 
Mitter, Mr. X. N. 
Moir, Mr. T E. 
Muhammad Hussain, Mr. T. 
Nabi Hadi, Mr. S. M. 
Nand Lal, Dr. 
Percival, Mr. P. E. 
Ramji, Mr. Manmohandas. 
Rhodes, Sir Campbell 
Sams, Mr. H. A.. 
Sarfaraz HussAin Khan, Mr. 
SiDgl1, Mr. S. N . 
Townsend, Mr. C. A. H. 
WilisoD, Mr.' W. S. J. 

Non-Muhammadan): . My amend-

,. That the demand under the head' Civil Works' including expenditure in England 
be reduced by Rs. 5,00,000." 

Although my motion is for II reduction of 5 lakhs, I wish with your 
pp.nnission t I) move for a redu<lition of one rupee only, and my object in 
doing so is this. The Province of Bihar and Orissa is known as tbe youngest 
Province llI'd Honourab'e Members are well aware of it. I think that is 
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the reason why we have been given a seat very near the Chair, very near 
the H ~ l  the Government ~  so that they will protect us· 
with much more care. But unfortunately, Sir, you will find the cruelest 
outs which have been made by Sir Sydney Crookshank have been directed. 
against this youngest -of the Provinces. He mentioned to this Honourable-
House that he has made a cut of Rs. 11 lakhs and out of that amount he 
wants to cut one lakh for the PUSQ Institute and two la.khs for the build-
ing for the School of Mines at Dhanbad. I submit, Sir, that, although 
Bihar and Orissa is the youngest, province in India, it is the richest pro-
vince with its hidden wealth. Honourable ~  are well aware of 
the coal mines of Jherriah, Dhanbad and the recently discovered coal 
mines at Talchar. They are aware also of the Tata Iron Works at 
J amsedpur and so many other mines that exist in the Hill Tracts of Orissa 
in the province' of Bihar and Orissa. Sir, Honourable ~ want to 
develop'industry and to open up the resources of the country. Unless. 
there is a School of ~  and Geology at Dhanbad, this object cannot. 
be achieved. ' (Cries of .. Withdraw, withdraw. ") Sir, the province of 
Bihar and Orissa is not only the youngest province but' it is also known 
to be the poorest province. I submit that the Honourable Sir Sydney 
Crookshank ought to find the 3 lalrhs from elsewhere and not, give this 
cut to this the youngest province. (Cries of" Withdraw, withdraw. "} 
No, Sir, I will not withdraw. ~  prov,ince is vitally interested in mines-
and we have no other wealth. Honourable ~  want money and 
where . !!ore , they to get it unless they open up the resources of the country-
a!'!8. the best way to open the resources of the country is by having a 
8(-hool of ~  in a place which is full of these mines. Sir. I implore the' 
Honourable ~  of this House to remember that at least this item 
should, ~  'be cut and .. , that the School of Mines should be bUIlt as early 
as possiiY1e. The Government of ~ and Or,iSS8 cannQ;t do it. The 
work has been taken up by the Central Government. I earnestly request: 
Sir Sydney Crookshank-and the Department Dot to make this cut,ss the 
work is shown to be in Pr:ogr-ess and ha.s been sanctioned. If the Honour-
able Member wants th,e money he should find it from anywhere else, and' 
not make this cut. ". , ' , , 

The motion' was negatJ.ved. 
JiI[r. PrelMelll: The question is: 

" That· a sum not 'exceedIng lts. 1,16,37,000 be granted to ~  Governor ~lD l in 
Couucil to defray the charge Vi'hich will come in course of,p.ymeilt- during the year' 
ending the ~ l  day o,f ~  1924, in respect of • Civil Works'· (under the control' 
of the Pllbhe Works Department':' 

The motion was adopted. 

DEMAND No. 56--ExPENDITURE IN ENGLAND UNDER THE CONTROL OF THE: 
SECRETARY OF STATE FOR INDIA. 

JiI[r. President: The question is: 

.. That a sUm not exceeding Rs. 14.82,000 be granted to the Governor l~  
Council to defray the charge which will cOll1e in course of payment during the year 
ending the 31st day of March, 1924, in' r8llJMlCt of • Expenditure ill England nndeI' the 
rontrol of the Secretary of State for India '. ", I> ' ' 

': The motion wa.s adopted. 
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DEMAND No. 57-ExPENDITURE IN ENGLAND UNDER THE CONTROL OF TUB 
HIGH COMMISSIONER FOR INmA . 

. Mr. President: The question is: 

., ~  a sum not exceeding Rs. 77.88,000 be granted to the Governor Gen!l!'al in 
Cou.neIl to defray the charge which :will come in course of payment during the yea!' 
endmg the 31st day of March 1924, m respect of 'Expenditure in England under the 
~ l of the High Commissioner for India '." , 

The motion was adopted . 

.DEMAND No. 58---ExPENDlTURE CHARGED TO CAPITAL IN RESPECT OF RAILWAYS. 

Mr. President: The question is: 

.. That a sum not exceeding Rs. 38,61,93,000 be granted to the Governor General 
in Council to defray the charge which will come in course of payment during the yelU' 
ending the 31st day of March, 1924, in respect of 'Expenditure charged to Capital in 
respect of Railways '." -

Mr. B. Venkatapa1iraju: Sir, as His Excellency the Viceroy has not 
acceded to our request for more time to discuss these demands,. we are 
hastening to 'take all these together in 'a few minutes. I suggest that there 
should be a reduction of 10 crores in the provision under the head Rail-
ways (page 288), but as there are several amendments for a reduction of 
Rs. 8,61,00,000, I move for the reduction of Rs. 8,61,00,000. 

The Inchcape Committee suggested that we should no't waste our money 
-even though it was available for us on unremunerative Railway lines. 
I shall read only one sentence' from that Report which will convince every 
(IDe that it is useless to spend money merely because it is available. At 
page 78 they say: 

.. This being so, we cannot believe that it is legitimate under any circumstances to 
put Rs. 67 crores of capital, borrowed at a high rate of interest, into lines which are 
already a very heavy drain on the resources of the State and we recommend that, 
EXCept in case of commitments already entered upon, no further capital expenditure 
be incurred on these lines until the whole position has been examined by the Financial 
Adviser and reviewed by the Government." 

They suggest that the money could with advantage be devoted to the 
construction of new lines promising an adequate return. 

I will just mention that, leaving aside the amount which is shown as 
-capital expenditure, if you take proper account of the amount already 
spent out of our revenues we have lost something like 68 crores, and if 
interest is added to that, it amounts to 300 crores. Ap9.rt from that amount 
we have to "realise not less than 35 crores on the admitted capital outlay 
whereas we are realising from 28 to 30 crores. How can we profitaoly 
employ more funds, unless we can show a better return? Therefore under 
.these circumstances I appeB,1 that the amount be reduced by Rs. 8,61,00,000. 

The HODourabie lIr. C. A. Innes: Sir, I sincerely hope that the House 
will not accept a motion of this kind moved in ~  ~  fashion. I 
would remind the House that only last year we deCIded m thIS Assembly 
'that we snould amend our ways-in regard to railway capital expenditure. 
We have received, only. just received,. the very important report, of ~  
.Acworth Committee. The whole burden of that Report was a protest 

B 
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against the way in which the railways had been financed. ~ described. 
it not exactlv in those terms, but they suggested that the railways had 
~  financed in a hand-to·mouth fashion. They (the railways) never 

knew at the time when the vear was ahout to commence what money they 
were to receive for capital expenditure. The Committee laid the ~  
possible stress that there should be no lapse of allotment from year to-
year in order that the railways might proceed with their capital expendi-
iiure on a definite orderly programme. The House therefore, again follow-
ing the Acworth Committee, decided that this programme of 30 crores a 
year should be embarked upon for a period of five years in order that the-
railways might be rehabilitated. 

I need not repeat what I said on Tuesday regarding tihe appalling state .. 
into which our railways have been ll110wed to get and regarding the 
paralysing effect which the deficiencies of our railways have had upon the-
trade and the transport and commerce of _our country. It was only last. 
yep.r we came to that decision. In the first year it was inevitable that we 
could not spend the whole of the allotment. That allotnienthas been 
carried on to the year 1923-24; and now it is proposed to destroy those 
programmes altogether, to t!;trow the whole thing into the melting pot 
by making a cut of not less tlfan 8 crores. If that is done, I ask the House 
in all seriousness, what reputation for polii;ical stability will this Bouse-
have, and what guarantee we who are trying to run the railways will have 
that ever again we can look to the stability of our system of finance? Again 
we are going back to the old hand-to-mouth system; again the railways are 
going to be sacrifit:etl to the exigencies of the general financial position. 
1 ask this House, are they going to place us in a position of that kind. 
and if so, what the position of those who are trying to run these railway. 
will be in the future? It is perfectly true that, according to the recom-
mendations of the Inchcape Committee, as soon as we have that Financial 
Adviser, we will re-examine these programmes. As a matter of fact we 
have already taken that matter in hand; the Agents of all the railways are· 
coming to Delhi next week and we propose to re-examine those pro-
grammes; owing to the cuts which we have had to make in programme 
revenue expenditure it is unlikely that we shall be able to spend all these 
38 crores next year, - and we will re-examine these programmes and if we' 
see our way in the light of that re-examination to inform the Finance 
Department of a probabl.e. saving in capi.tal expenditure, the House may rest 
assured that we shall inform the Fmance Department accordingly. 1. 
would I?oint ~  to the House ,tha-t by making this cut they are not in any 
way gOIng to affect the revenue budget for the next year; they are not in 
any way going to reduce the budget; all you are going to do is to throw the 
programmes of capital expenditure which we have embarked upon with 
the fullest concurrence and authority {)f' this House, to throw them into 
most utter confusion. I suggesti that the wise plan is to leave it to ,UB. 
You have got this Inchcape Committee's Report; we propose to re-examine 
the whole matter In consultation with the Agents and in consultation with 
the Financial Adviser. That is 1\ wise position for this House to take up. 
and I hope that the House will not accept this motion. • 

Kr. B. S. Kamat: Sir, it is necessary just to say a word or two in' 
reply to the Honourable Mr. Innes. It is perfectly true that the Acworth 
Committee a.dvised a large expenditure on the Ha.ilways· it is perfectly 
true also that this Assembly has committed itseH last ~  to 8 capital 
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expenditure of 30 crores per annum. But we have to act each year 
aooording to the financial exigencies of the times, and if we ask that 
Bs. 88,61 lakhs should not be spent this year, it does not mean that the 
view of this Assembly is to give \IP the principle of lapses. The only 
reason is that the Inchcape Committee's Report which came on top of 
~  Committee's Report has shown clearly to this House that 
there is a surplus of engines, there is a surplus of rol1ing stock in ceriaiD 
cases on the railways, and a mere windfall of 38 crores would be misspe,n 
during the next year, if we do not curiail it by 861 lakhs; we have enough 
engines and enough rolling stock, and it is UDBeceBsary, therefore, to 
purchase more engines and more rolling stock unless it has been shown 
to us 00 our satisfaction that this expenditure on engines and other things 
ill necessary in 1923-24. Then again if we save 861 lakhs, we save a great 
deal of interest; and I think taking this year's deficit and other point. 
into consideration we would be perfectly justified in withholding this 861 
lakhs, not because we want to give up the policy of spending on railways 
but becsuse the railways have enough of stock and enough of engines and 
other material to go on with. 

. SIr JlO!l'-IU Webb: Sir, I oppose this amendment; it is perfectly true 
that the Inchcape Committee have recommended certain investigations 
and possible savings in certain directions; but they do not recommend any 
cutting down of. capital expenditure as a whole; and while further ~ 
vestigation will no doubt show that it may be p0B8ible to save in certain 
directions, I have no doubt that investigation would prove that it will 
be wise to $pend more in other directions. I would ask the House, there-

! fore, to reject this amendment. 

SIr Oampbell B.hodes: Sir, I am sorry to disoblige my friends, but I 
am afraid I cannot let this go with a silent vote. I remember a short 
time ago a very important committee meeting in Calcutta and discussing 
thi.s ~  and after long argument coming to a decision which I think 
was unanimous and which included some of the most distinguished 
Members of this House of all parties, that during the next five years a 
sum of Rs. 150 crores should be set· aside for the rehabilitation of the 
lines. If the proposition before the House is that the North-Western 
Railway should be abolished as an unremunerative line, as a representa-
tive from Bengal, I do not think I have any objection to raise. But I 
do say as regards the lines on our side of India, that 30 crores a year are 
absolutely insufficient. If any Member will travel down from Delhi to 
Calcutt6, he will find at every siding station one, or very often, two goods 
trains waiting to let the Punjab Mail pass. These trains contain coal 
very largely for up-country industries. The coal position is getting serious. 
1£ Honourable Members will take the trouble to ~  the speech of the 
President of the Indian Mining Association in the paper this morning. 
they will see there a reference to the desperate position int.o which the 
industries of India are getting owing to the laok of facilities both for open-

: ing up rew coal fields and for developing those we have. I thin1i: Bonour-
o ablq Members will agree with me that the· industries of this country are 
closely connected with the ooal supply. As I pointed out, Sir, in the Fiscal 
Commission debate, sea freights are falling month by month, and against 
that we are putting up our railway freights, we lU'e destroying our raiway 
facilities, and we are not-enabling our Indian industries to oompete with 
'imported goods. Our consUming centres are very largely at the ports . 

• 2 
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I can mention, for instance, sugar. We are preventing the sugar growers 
of the central portions of India from competing in the Calcutta mark.et. 
The freights .from Java. are very l~  H ~ l  ~  by .refusmg 
this ~  will be helpmg ~ foreIgner aglWl8t our own mdustnes, ~  
with what advantage, I cannot say,beoause' the money that can be m-
vested in l ~ is not unremunerative; it will pay its own interest if 
properly invested and it will do lllore, and I am rather surprised that 
Honourable Members who. have been with me on the Fiscal Commission 
anJ wh'l have investigated this question of rsilway facilities shoula now 
oome forward and say we do not want our railways. 

JIr. T. V. Seshagiri A.yyar: I never said that. 

Sir Oampbell Bhodes: It is well known, Sir, that all railway deve-. 
lopment was stopped during .the war, that we are years behind, that our 
rolling Etock is in a hopeless condition and that rehabilitation is absolutely 
essential; and 1 quite agree with the Retrenchment Committee that, 
while it may be undesirable to spend money at the present high rate of 
interest where there is no hope of a return, surelyjt is an ordinary. com-
mercial proposition to invest money where there is not only a return .. to 
the railways, but what is still more important, a valuable retUlP,:. to the 
industri<ls of the country. If this amendment is going ,to be ~  1 
think HonourAble Members might as well throw the ~ Commission 
Report mtothe waste-paper basket, ~  that Report dealt very ll~ 
with this question, and it pointed out that protection was useless unless 
we have something to protect, and if we are to starve our lmes of ~ 
munications, we are going to starve our own industries, and we are ~I 
rapidly bringing about a time when the coal position will become abso-
lutely intolerable and the whole industry of the country will be turned 
upside down. Sir, I strongly object to this amendment. 

JIr. O. D ... Hindley (Chief Commissioner, Railways): Sir, I am 
not quite sure· whether to take this trifling cut which is proposed of fiJ 
crores /;s 8 vote of censure on my Department or as a practical measure 
for red1\<>ing the commitments of India during the ensuing_ year. I am 
inclined to· think from the speeches which have been made in favour of 
making this cut that the intention probably is to express disapproval of 
the way in which the Railways have been run. Well, Sir, I have been 
through a good deal of this during the last two or three days and, in com-
parison with the proposal for a vote of censure by moving a reduction 
of one rupee which the House was good enough to reject, this proposed 
(Jut of 8 crores regarded 88 a vote of censure really leaves me cold. 

1 should like to take up one or two points in Mr. Kamat's speech. 
He says that the Retrenchment Committee have shown that there are 
surplus engines, surplus wagons, and surplus everything else, which are 
not; being. properly used. Now, Sir, I think perhaps, in reading the 
Retrenchment Committee's Report, Honourable Members may have beell 
misled in one respect, not noticing that the figures referred to were those' 
mainly of 1921-22. There caJ,l be no doubt whatever that the position is 
rapidly t:hanging now. Our traffic earnings are improving week by week 

\. and the need for engines and wagons' for railway facilities is increasing 
as it was increasing in ~ years before. We certainly had bad years we 
had bad traffic years, b}1t there is little doubt that. we. are on the ~  of 
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large traffic developments. Now, Sir Campbell Rhodes has shown the 
position in the coalfields. He has also referred to the sugar position and 
I believe there is no Honourable Member here who has any experience of 
Railwa>:s and the effects of railway working on the trade of the country; 
who Wlll not agree that the Railways at the present time are unable to 
effectively move the traffic which is offering. If and when we have an-
other revival of trade, such as a large movement of wheat or a revival of 
the coal output in the collieries, we shall be in exactly the same position 
81! we were in a few years ago when the Railways were impossibly congested, 
and I say that this is not the time, when we are on the eve of a develop-
~  of tr.affic, this is not the time to curtail our expenditure on develop-
ment. 

In regard to the practical effects of a cut such as some Honourable 
Members propose to make, it'must be remembered, and anyone 

6 P.II'. who has taken the trouble to read through Appendix C will see at 
once, that the amount which we are budgeting to spend in this year fonna 
part of a series of practical measures of development. It is not that we are 
just taking this year by itself and saying" We will buy so many engines and 
so many wagons." What we have got in our budget this year is pari; of 
a continuous scheme of development, and, if this cut is to be made now, 
as the Honourable Mr. Innes has pointed out, imiiiense damage will be 
done to the orderly progress of these programmes. Not ~  someone 
mentioned the other day, it will cause me inconvenience; I don't mind 
that a bit. But it will cause inconvenience to the proper. working out 
of our schemes of development. 

Mr. I'reIideDt ~ The original question WU:j 

.. That a IIIlDl not exceeding BII. 38,61,93,000 be granted to the Goverllor General in 
Council to defray the charge which will come in coune of paymeat during the year 
ending the 31st day of March, 1924, in respect of • Expenditure on Railways charged to 
capital·' . " 

Sinoe which a motion for reduotion has been moved: 

.. That the provision for cooatruction of State Railways under the head • Railways • 
be reducecl by Ra. 8,61,00,000." 

The question I have to put is that that reduction be made. 
The Assembly divided 

.Abdul Majid, Sheikh. 
Abdalla, Mr. S. K. 

.Agarwala, LaIa Girdharilal. 
Ahmed, Mr. K. 
Asjad·ul·lah, Maulvi Miyan. 
.Ayyangar, Mr. M .. G. M. 
Ayyar, Mr. T. V. Beshapi. 
Bagde, Mr. K. G. 
Baiu, Mr. J. N.· 
Chaudhuri, Mr. J. 
DaB. Babu B. S. 
taiyu Khan. :Mr. II. 
Gulab Singh, Sardar. 
Jafri. Mr. S. H. K. • 
Jatkar, Mr. B. H. R. 
Joshi. lIlr. N. M. 

AYES-31 . 

• 

Kamat, Mr. B. S. 
r.kshmi NaraYIIIl Lat, Mr . 
MahadeaPruad, M1lD8bi. 
Mudaliar, Mr. S. 
Nag, Mr. G. C. 
Nand LtJ, Dr . 
Neagy, Mr. K. C. 
Reddi, Mr. Y. K. . 
Sarvadhikary,. Sir Deva Prasad.. 
Smgh, Hahu B. P. 
Sinha, &00 Ambica Prasad. 
Srinivasa Baa, Mr. P. V • 
Subrahmanayam, Mr. C. S. 
Venkat.apatiraju, Mr. B. 
Vilhindaia, Mr. H. 

, 
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NOES-53. 
Abdul Rahim Khan, Mr. 
Abul Kasem, Yauln. 

..Achariyar, Rao Bahadur P. T. 
Srinivaaa. 

Aiyar, Mr.- A. V. V. 
Aiyer, Sir !'. S. Sivaswamy. 
Akram Hussain, Prince A. M. M. 
Allen, Mr. B. C . 
.Amjad Ali, Maulvi. 
Barna, Mr. D. C. 
Blackett., Sir Buil. 
Bradley.Bin, Mr. F. B. 
Bray, Mr. Denys. 
Brayne, Mr. A. F. L. 
Bridge, M.. G. 
Chatterjee, Mr. A. C. 
Clark, Mr. G. S. 
G>telingam, :Mr. J. P. 
Crookshank, Sir Sydney. 
Faridoonji, :Mr. B. 
Gajjan Singh, Sardar Babadur. 
Gidney, Lieut.·Col H. A. J. 
Ginwala, :Mr. P. P. 
Haigh, Mr. P B. 
Hailey, the Honourable Sir Malcolm. 
Hindley, :Mr. C. D. K. 
Holme, Mr. H. E. 

The motion was negatived. 

lIr. President: The question is: 

Hullah, Mr. J. 
Ikramullall Khan, Raja Mohd • 
Innes, the Bonouabie Mr. C. A. 
Jamall, Mr. A O. 
Jamnadas Dwarkadas, Mr. 
Jejeebhoy, Sir Jamsetjee. 
Ley Mr. A. H. 
Lindsay, Mr. Darcy. 
Misra, Mr. B. N. 
Mitter, Mr. K N. 
Moir, Mr. T. E. 
Muhammad Ismail, Mr. S. 
Mukherjee, Mr. J. N. 
Nayar, Mr. K. M. 
}'ercival, Mr. P. E. 
Ramayya Pantulu, Mr. J. 
Rhodes, Sir Campbell. 
Samarth, Mr. N. M. 
Sams, Mr. B. A. 
Sarfaraz H1l8IIIWI Khan, Mr. 
S&8soon, Capt E. V. 
Schamnad, Afr. Mahmood. 
Singh, Mr. S. N. 
Bohan Lal, Mr. Bakahi 
Townsend, Mr. C. A. B. 
Webb, Sir Montagu. 

. Willson, Mr. W. S. J. 

.- .. ( 

.. That a sum not exceeding Rs. 38,61,93,000 be granted to the Governor General in . 
{louncil to defray the charge which will come in course of payment during the year ~~ , 
ending the 31st day of March, 1924, m respect of • Expenditure on Railways charged 
io Capital '." 

The motion was adopted. 
DEMAND No. ~IRRI I  ETC. 

lIr. Presl.dent: The question is: 
.. That a sum not exceeding Rs. 12,97,000 be granted to the Governor General ill 

Council to defray the charge which will come in course of payment dnring the yev 
ending the 31st day of March, 1924, in respect of • Irrigation (including Workm, 
Expenses), Navigation, Embankment an,\ Drainage Works '." 

The motion was adopted. 
DEMAND No. 13--INTEREBT ON MISCELLANBOUS OBLIGATIONS. 

" JIr. President: The question is: 
.. That a sum not exceeding Rs. 3,20,93,000 be granted to the Governor General ill 

{louncil to defray the charge which 'WIll come in course of payment during ·the 1ev 
~  the 31st day of March, 1924, ;n respect of • Interest OIl Miscellaneous Obliga-
t.lons ',." 

The m:>tioll WR:3 I.mOpted. 
DEMAND No. 15-AuDIT. 

Xl. President: The question is: 
... That a- sum not exceding Rs. 69,72,000 be granted to the Governor General ill 

Council to defray the charge which will ~ in course of payment during the yev 
_ding the 31st day of March, 1924, in respect of • Audit ' ... 

The motion was adopted. 

j 
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DEMAND No. 16-JAILS AND CONVICT BETTLEKENTS. 

~  l'rui.deDt: The question is: 
.. That a sum not. exceeding RH. 2,000 be granted to the Governor General in 

<council to defray ~  charge which will come in course of payment. clariJa2 the yflllZ 
.ending the 31st day of March, 1924, '11 respect of • Jails and Convict 8eUlemeats '." 

The motion was adopted. 
DEMAND No. 17-PoLlcE. 

Mr. PresldeDt: The question is: 
.. Th" a sum not exceeding Bs. 22,000 be granted to the Governor General iD 

-COuncil to defray the charge which will come in course of payment during the y_ 
.ending the 31st day of March, 1924, in respect of • Police '." 

The motion was. adopted. 

DEMAND No. IS-PORTS AND PILOTAGE. 

Mr. PresldeDt: The quesiion is: 
.. That a sum not exceeding Ra. 11,08,000 be granted to t.he Governor General iD 

Council to defray the charge which will come in course of payment during th40 y_ 
..ending the 31st day of March, 1924, in respect of PurtR and Pilotage '." 

The motion was adopted. 

DEMAND No. 19-BunvBY OF INDIA. 

Mr. PresideDt: The question is: 
.. That a sum not exceeding RH. 19,97,000 be grante·j to L" Governor General in 

.Council to defray the charge which will come in course of payment during the y_ 

.Jlnding the 31st day of March, 1924, in reapecb of • Survey of India '." 

The motion was adopted. 

DEMAND No. ~ R  

Mr. Presldent: The question is: 
.. That. a sum not exceeding RH. 5,62,000 be granted to the Governor General iD 

..council to defray the charge which will come in oourse of payment during the yflllZ 
-4I1ding the 31st day of March, 1924, in respect of • Meteorolog) ." 

The moi;:.on was adopted. 

DEMAND No. 21-GEOLOGICAL SURVEY. 

Mr. Prelll.dent: The question is: 
.. That a sum not exceeding RH. 1,72,000 be granted to the .Governor General in 

.council to defray the charge ,which will come in oourse of. paymentdnring the y_ 

.ending t1ie 31st day of ~  1924, in respect of • GeologioaJ. Survey'." 
The motion was adopted. 

DEMAND No. 22--BOTANICAL SURVEY. 

Mr. President: The question is: 
.. That a sum not exceeding Rs. 17,82,000 be granted to the Governor General in 

.(louncil to defray the charge which will come in .course of payment during the year 

.ending the 31st day of March, 1924, ift respect of 'Botanical Survey'." 

The motioa was adop\ed. 
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DEMAND No. 23-Z00LOGICAL SURVEY. 

Mr. Preaident; The question is: 
.. That a B8lIl not exceeding &. 1,10,000 be granted to the Governor General iD: 

Council to defray the charge which will come in course of payment during the yaR 
6Ilding the 31st day of March, 1924, in respect of • Zoological Survey'." 

The moti')n was adopted. 

DEMAND No. 24-ARcII&OLOGY. 

Mr. PrMident: The question is: 
.. That a sum not exceeding Rs. 12,45,000 be granted to the Governor G.eral iD 

Council to defray the charge which will come in course of ~  during the year 
ending the 31st day of March, 1924, in respect of • Arclueology ." 

The motion was adopted. 

DEMAND No. 25-MniES. 

Mr. P,reaident: The question is: 
co That a sum not exceeding Rs. 1,06,000 be granted to the Governor Geueral iD 

Council to defray the charge which will come in course of payment during the yeat 
ending the 31st day of March, 1924, in respect of • Mines '." 

The motil)n was adopted. 

DEMAND No. 26-0THER SCIENTIFIC DEPARTMENTS. 

Mr. President: The question is: 
.. That a sum not esceeding Rs. 4,'70,000 be granted to the Gournor Geueral m. 

Council to defray the charge which will come in course of ~  during the year 
aading the 31st day of March, 1924, in respect of • Other Scientific Departments '." 

The mot.ion was adopted. . 

DEMAND No. 28-MEDICAL SERVICES. 

Mr. Pruident: The question is: 
.. That a sum not exceeding Ra. 7,30,000 be granted to ~ Governor General iD 

Council to defray the charge which will come in course of payment during the yeu-
ending the 31st day of March, 1924, in respect of • Medical Services'." 

The motio!l was adopted. 

DEMAND No. 29--PUBLIC HEALTH. 

Mr. PrMici.ent: The question is: 
.. That a sum not exceeding Rs. 3,57,000 be granted to the Governor Geueral iD 

Council to defray the charge which will COllie in course rf payment during the year 
t:nding the 31st day of March, 1924, in respect of • Public Health'." . 

The ID)tion was adopted. 

DEMAND No. 3O--AORICULTURE. 

Mr. Preaident: The question is: 
.. That a sum not exceeding Rs. 6,61,000 be, granted to the Governor General m. 

Council to defray the charge which will come in course of payment during the year 
ending the 31st Jay of March,. 1924, in respect of • Agriculture '." 

The motioa was adopted. 
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DExAND No. 31-CIVIL VETBRINARY SBBVICES. 

Mr. Preatdent: The question is: 
. .. That a &IlIIl not exceeding Its. 6,11,000 be granted to tfe Governor G_al iD-

douncilto defray" the charge which will come in course of payment duriug the yw.r' 
ending the 31st day of March, 1924, in respect of • Civil Veterinary Bervicea'," 

The motion was adopted, 

DBIIlAND No. 32-lNDC8TRIBS. 

Mr. PresIdent: The question is: 
.. That a ,_ not QCeodina Its. 44,000 be granted to th3 Governor Genenl m' 

Council to defray the charge whicb will come in course of payment during the 1f1&1t 
ending the 31st day of March, 1924, in respect of • Industries ' ... 

The motion was adopted. 

DsxAND No. 33-AVIATION. 

Mr. Prelident: The question is: 
.. That a _ not exceeding Be. 19,000 be granted to the Governor Geoeral in· 

Council to defray the charge which will come in course of payment during the yfl&1t' 
ending the 31st day of March, 1924, in respect of 'Aviation ' ... 

The motion was adopted. 

DEIIlAND No. 35-CKNSUS. 

Mr. Pruident: The question is: 
.. That. a limn not exceeding Ra. 26,000 be iranted to the Governor General jo. 

Council to defray the charge which wiD come in course of payment dming the year' 
ending the 31st day of Mqch, 1924, in respect of • Censua '." 

The motion was adopted. 

DEMAND No. 86A-INTBRNAL EKIGRATION. 

Mr. Pret!dent: The question is: 
.. That. a IIWIl not exceeding Ba. 56,000 be granted to the Governor Genenl jo, 

Council to defray the charge which will come in course of payment during the yfl&1t' 
ending the 31st day of March, 1924, in respect of • Internal Emigration' ... 

The motion was adoI>ted. • 

DBMAND No. 86B-EsTBBNAL EKIGRATl<lN. 

Mr. Prelldent: The question is: 
.. That a _ not exceeding Ba. 44,000 be granted· to the Governor General in· 

toucH to defray the charge which will come in course of payDient during the year' 
ending the 31st day of March, 1924, in respect of • External Emigration'''' 

The motion was adopted. 

DBMAND No. 87-JOINT STOCK COMPANIBS. 

Mr, Preal.dent: The question is: 
"That a aum not exceeding :a. 1,33,000 be granted to {·be Governor Genenl, UP 

COlI:Dcil to defray the charge which will come in course of llayment durinl the ,.... 
ending the 31st day of Mt&<ih, 1924, in respect of 'Joint Stoak Companies'. ' 

The motion was adopted. 
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DBMAND No. 38-MISCELLANEOUS DBPABTIDNTs. 

1Ir. Pl'!I.ldent: The question is: 

.. That a II1IIIl not exceeding Be. 18.31,000 be granted to the GoVerDor GenenJ ill 
-council to dehay the clJarge which will come in C01ll'88 of payment during the ~ 
_diag the 31st day of MarCh, 1924, in respect of 1< Miace1lan801l8 D~  

The mothn was adopted. 

DBMAND No. 89-0UBBBNCY. 

1Ir. Preald.eDt: The question is: 

.. That a II1IIIl not exceeding Be. 49,68,000 be granted to the GoVerDOI' a.aeral ill 
tCouncil to defray the charge Which will come in cour.. of payment during the year 
4Ilding the 31st day of March, 1924, in respect of • Currency ' .... 

The motion was adopted. 

DBIlAND No. 4O-MINT. 

1Ir. Premdent: The question is: 

.. That .. II1IIIl not exceeding Be. 15,99,000 be granted to the ~ D  General ill 
.council to defray the charges which will come in cour.. of payment during the year 
.ending the 31st day of Jlaich, 1924, in respect of I Mint' ... 

The motion was adopted. 

DEMAND No. ~ R I  ALLoWANCES AND PENSIONS. 

I ~ ~ ~ The question is: 

II That a sum not exceeding Be. aa,44,ooo be granted to the GoVlI'Ilor GeoanII ill 
.council to defray the charges which will come in cow.. of payment during t.be 1MI' 
.endul>; the jIst d"y of March, 1924, w respect. of I Superannuation A.lloWaMeI IIDd 
Pensions '." 

The motion was adopted. 

DEMAND No. 45--AD.JUSTMBNTS WITH PROVINCIAL  GOVBRNXBNTS. 

1Ir. Pr88ideDt: The question is: 

•• That a II1IIIl not exceeding Be. 3,62,000 be granted to the Governor General in 
-<louncil to defray the charges which will come in cow.. of payment durinJ the year 
4Ilding the 31st day of March, 1924, in respect. of I/Adj1l8tments with D l ~
..nunenta '." 

The motion was adopted. 

DBKAND No." R ~ l  

1Ir. PreIicIeDt: The question is: 

.. That a II1IIIl not exceeding Be. 7,17,000 be granted to the GoVerDOI' GenInl in 
.council to defray the charges which will come in cour.. of fAyment durinl the year 
_ding the 31st day of MarCh, 1924, in respect of • Refunds'.' 

The mothn was adopted. 

DEMAND No. 47-NoRTB-WEsT FRONTIER. 

1Ir. Preliden\: The question is: 

.. That a 81UIl not exceeding Be. 1,02,00,000 be granted to the Governor a.aeral ill 
.Qtuncil .., defray the charges which will oome in· COur.. of payment during the year 
<.ding the 31st day of March, 1924, in respect. of the I North-West I'roatier 'o" 

The motil)n was adopted. {, 



• 
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DzvABD No. ~  

1Ir. Pretlclent: The question is: 

~ 

•• That • sum not exceeding Ba. 26,83,000 00 granted to the Qoyemor GeDeral ill 
(louncil to defr.y the chargea which wilt come in C01U1NI of ~  daring the y_ 
ending the 3lat. day of Karch, 1924, in reepect of • Baludtis&an ." 

The motion W88 adopted. 

DEKABD No. 5O-CooBO. 

1Ir. I'r8IIdeDt: The question is: 
.. That • Bum not exceeding Ba. 13,27,000 be granted to the Governor Gt.aenl m 

tCouncil to defray the charges which will come in coane of paymmt dmiDg the .,.. 
.ending the 31st day of MarCh, 1924, in respect of • Coorg ' ... 

The motion W88 adopted. 

DBKAND No. 51-A.nnm AND MImWAllA. 

1Ir. Pre.dent: The question is: 
.. That a sum not exceeding Ba. 14,67,000 be granted to the QoyerDOJ' General in 

tCouncil to defray the charges which will come in co_ of payment d1lJ'ing the y_ 
~  the 31st day of MarCh, 1924, in respect of • Ajmer-Kenrara ' ... 

The motion W88 adopted. 

DBIIAND No. 52-ANDAVANS AND NICOBAB ISLANDS. 

1Ir. Pluident: The question is: 
.. That a sum not exceeding Ba. .41,59,000 be granted to the Qoyemor Geoeral iD 

~ l to defray the charges which will come in course of payment d1lJ'ing the y_ 
4Dding the 31st riay of Karch, 1924, in respect of • the Andamans and Nicobar 
:Islanels .... 

The motion W88 adopted. 

DBIIAND No. 58-RAJPUTABA. 

1Ir. PreIIdent: The ~ is : 
.. That a sum not exceeding Rs. 4.39,000 be granted to the GoYIII'Dor a-.I iD 

tCouncil to defray the charges which will come in course of paym8llt during the y_ 
ending the 31st day of March, 1924, in respect of • Rajputana ' ... 

~  motion W88 adopted. 

DBKAND No. 54-CBNTRAL INDIA. 

1Ir. Prestcl8Dt: The question is: 
.. That a sum not exceeding Ba. 6,32,000 be granted to the GoV8J'DOJ' General in 

<louncil to defray the charges which will come in course of payment during the y_ 
~  the 31st day of MarCh, 1924, in reapect of • ClIDtral India' ... 

The motion W88 adopted. 

DEKAND No. 55-HYDBRABAD. 

1Ir. President: The question is: 
.. That a sum not exceeding Bs. 1,77,000 be granted to the Governor General in 

lCon.ncil to defray the charges wh.h will come in oo1lJ'88 of payment during the year 
endmg the 31at Jay of l!arch, 1924, in respect of • Byderabad .... 

The moti\)D W88 adopted. 
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DEMAND No. 59-IRRIGATION CHARGED TO CAPITAL. 

Mr. President: The question is: 
.. That a sum not exceeding Rs. ~  be granted to the Governor General iD 

Council to defray the charges which will come in course of payment during the year 
ending the 31st cay of March, 1924, in respect of . Expenditure on Irrigation charged. 
to Capital .... 

The motion was adopted. 

DEMAND No. 6O-TELEGRAPHS CHARGED TO CAPITAL. 
Mr. President· The question is: 

.. That a sum not exceeding Rs. 94,30,000 be granted to the Governor General in 
Council to defray the charges which will come in course of payment ~ the year 
onding the 31st day of March, 1924, in respect of • Expenditure on Telegraphs charged. 
to Capital .... 

The motion was adopted. 

DElIAND No. 61-NEW CAPITAL AT DELHI CHARGED TO CAPITAL. 

Mr. Pruident: The question is: 
.. That a sum not exceeding Rs. 1,93,24,000 be granted to the Governor General in. 

Council to defray the charges which l~ come in course of payment during the year 
ending the 31st day of March, 1924, in respect of 'Expendltura on New Capital at 
Delhi charged to Capit.al·.·· 

The motion was adopted. 

DEMAND No. 62-lNTEREST FREE ADVANCES. 

Mr. PrMident: The question is: 
.. That a sum not exceeding Rs. 9,1.3,69,000 be granted to the Governor General in 

Council to defray the charges which will come in course of payment ~ the year 
ending the 31st day of March, 1924, in respect o! • Interest free Advances ' .• 

The motion was adopted. 

DEMAND No. ~  AND ADVANCES BEARING INTEREST. 
Mr. President: The question is: 
.. That a sum not exceeding Rs. 14.4B.68.000 be granted to the Governor General in. 

Council to defray the charges which will come in course of payment during the year 
ending tho 31st day of Milrch. 1924, in respect of 'Loans and Advances bearing 
Interest '." 

The motion was adopted. 

SUMMARY OF CUTS IN DEMANDS. 
The Honourable Sir Basil Blackett: Sir, I think it would be for the-

convenience of the House in view of ~  debate on the Finance Bill 
if I were tr, sum up the position as regards Revenue and Expenditure as· 
it stands after the voting on the Demands for Grants. I have also an 
announcement to mlike on behalf of the Governor General in Council. The-
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rl>ductions t·hat have been made by the House in the Estimates as presented 
are as follows: 

UDder the hMd ' CumlDl ' 
Under the hMd' Railwa,..,' t.here have been two I8parMe cuu-

one 
and the other 

Under the hMd' General Admioiatration ' 
UDder the head' Stamp' ' 
Under the head ' ld ilceJ.laneoua' 

Re. 
4 lakb.. 

50 " 
1,140 .. 
6,10,000 

100 . 
8 la.kh .. 

I have to announce that tq,e Govemor General in Council has decided 
tbat the cut of Rs. 114 lakba in the Railways is one which cannot be made . 
consistently with the discharge of his responsibilities. In regard to the 
ether cuts, 1 here has not been time of course for the Governor General in 
Council to consider the cut of Rs. 3 lakhs that was made under the head 
. Miscellanoous. 'to-day. But taking those cuts, the cut of Rs. 50 lakba 
under Railways was agreed to by the Honourable Member in charge of 
Railways. The cut of Rs. 10,000 under • General Administratiori ' was 
agreed by the House and they provided means for meeting it. The other 
.cuts would, as I had to state to the House at the time when they were 
made, if it were attempted to put them into effect in full, almost inevitably 
make it impossible for us to carry on the General Administration, or in the 
.(lase of Customs to oollect the revenue which is due. The net expenditure 
8.iI preseni;3d in the Budget was Rs. 130,87,92,000. A deduction of 
Rs. 7,27,0(1) has to be made from that in view of the fact that we were 
able to make cuts of a little over the 4 crores that I spoke of in the 
Budget speech. That reduces the toteJ to Rs. 130,80,65,000. The cuts made 
bJ" the House, excluding the one of Rs. 114 lakhs which I have mentioned, 
.amount to Rs. 62,10,100, leaving the expenditure at the stage-
}{s. 130,18,55,000. I have had to explain to the House that the estimates 
fiB ~ were the lowest figure which having in mind the total as a 
''i hole, the Government could honestly put forward as likely to be reached 
ill reduction of expenditure this year. We feel bound, therefore to ask 
that apart from that total of Rs. 130,18.55,000, which I have mentioned, 
and consiri.3.:ing our deficit, we should make provision for expected supple-
ruentaries, mostly to replace the cuts that have been made, to a. total of 
Rs. 12 lakhs. That leaves our expenditure at Rs. 130,30,55,000. As 
against that our revenue on the basis of taxation as it stands at present 
was put in accordance with the Budget speech at Rs. 126,61,71,000, leaving 
.a. deficit still to be covered of Rs. 3,68,84,000. 

JIr •. Preaident: This House now stands adjourned till Eleven of the 
Clock on Mcnday moming, the 19th March, 1923. I may remind Honour-
able Members that arrangements have been made for an official photo-
graph of t.he Assembly at 10-30 on Monday morning and I hope Honourable 
Members will be here before that hour. 

The Assembly then' adjourned till Eleven of the Clock on Monday, the 
19th March, 1928.' 
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